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Appoiatmeats/ProlDotlou OR the basis or 
Fare Caste Cert.fteates . 

3718. SHRI ANADI CHARAN DAS : 
Will the Minister of COMMUNICA-
TIONS be pleased to state : 

(a) whether cases of appointmentsl 
promotions on tbe basis of false/fake/ 
Bo,uS C~ste Certificates have cOlne to the 
notice or his Ministry th rough P. & T. 
scheduled Caste/Scheduled Tribe Em~)lo­
yees Welfare Association (Reid.) and 
other sources; 

(b) if so, the total number of such 
cases from I June, 1983 to 31 May, 1986 ; 

(c) the Dumber of cases in which acti()o 
has been taken ; and 

(d) expected time in which action will 
. be taken in the remaining Cases ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIW AS MIRDHA) : (a) to 
(d). In most of the cases the recruiting 
authorities are the Heads of various 
Postal aDd Telecom. Circles and Telephone 
Districts. Such cases. therefore, jf any, 
would be with recruiting authorities men-
tioned above. The information from 
these autbori lies is being col1ected and 
will be laid on the table of the House 
later on. 

Opening of Departmental Petrol Pumpsj 
Service Stations 

3719. SHRI MANIK REDDY: WiH 
the Minister of PETROLEUM AND 
NATURAL GAS be pleased to refer to 
the reply given to Unstarred Question 
No. 3183 on 18 March, 1986 regarding 
opening of I.B.P. Departmental Petrol 
Service Stations in Delbi and state: 

(8) the reasons for not opening more 
petrol pumps/service stations in Delhi and 
elsewhere which would help reduce 
adulteration in petrol, better service and 
profits to the companies ; 

(b) whether there is any crasb plan to 
start new pumps/service stations by public 

sector undertakings sucb as IndO.Burma 
Petroleum, Hindustan Petroleum Cor-
poration and Indian Oil' Corporation : 
and , 

(c) if so, the details thereof '1 ' 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE I~ THE 
MINJSTR Y OF PETROLEUM AND 
NATURAL GAS) (SHRIMATI SUSHILA 
ROHTAGI): (a), (b) and (c). The 
oil industry is following a general policy to 
sell. petrol/diesel through the dealership 
network and not through conlpany opera-
ted out~ets; thereby generating self-
empJoyment for general and social 
objective categories. The company~ownedl 
cOnlpany opera ted outlets are only inten .. 
ded to serve as trainingcentres for 
imparting trainingto COmpany 
personnel as well as dealers/ dealers' Itaff 
besides retaining of prL)Jucts and under-
taking automobile sesvicing jobs. The 
number of such outlets operating in -
Metropolitan cities like Delh i. Bombay, 
Madras & Calcutta is sufficient to train 
the above persC?ns. Check ing of adulte-
ration/malpractices by the dealers is being 
done by company officials/joint industry 
teams through ptriodical inspect lons as 
per laid down schedule. The oil marketing 
companies have no crash programme for 
opening of company"operated outlets. 

Setting up of Wind Mills and use of 
Solar Energy to Generate Power 

in Kerala 

2720. SHRI MULLAPPALLY RAMA-
CH ANDRAN; Will the Minister of 
ENERGY be pleased to state : 

(a) whether in view of the high veloclty 
winds along the coast of Keral a, the 
Union Government will consider setting 
up of wind mills along this coast to 
generate power; and 

(b) whether Government have any 
plans to produce Solar Energy to supple .. 
ment the energy resources of any State 
especially of Kerala and if so, the 
details? 
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THB MINISTER OF BNERGY (SHR! 
V ASANT SATHE): (a) Tbe Department 
of Non-conventional Energy Soun:es bave, 
taken up a demonstration wind farm 
programme for electricity ,eneration at 
known windy locations in the country. 
The settinl up of similar projects on the . 
Kera la Coast can be considered based on 
availability of suitable windy sites and 
ot her technical factors. 

(b) Yes, Sir. Solar Energy through the 
thermal and photovoitaic routes js now 
being used to supplement the energy 
resources in the country including KeraJa 
through a variety of applications such as 
cooking, water heating, air heating, wood 
seasoning, drying of farms products, puri-
fication of brackish water, condition of 
living space, storage of perishable material 
for Jow ten1perature, generation of power, 
operation of street light~ television, radio, 
water pumping, signalling. telc-comluuni-
cation. etc. During the current financial 
year forty solar powered street-lights have 
been supplied to Kerala. 

Collaboration proposals for Soft Drink~ 

3721. SHRI KRISHNA SINGH: 
Will the Minister of INDUSTRY be 
pJeased to st<ite : 

(a) the industries in which foreign 
collaboration is allowed, indJcating the 
priorities accorded in respect of various 
industries ; 

(b) whether soft drinks is one of these 
industries and what position is held by 
them in the matter of priority for import 
of technology, know-how, capital goods 
or products and formulations ; 

(c) whether any proposals involving 
imports relatins to collaborations in the 
area of soft drinks are under conside-
ration; and 

(d) jf so, the details thereof and deci-
sions, if any, taken thereon? 

TIlE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMFNT (SHRI M. 
ARUNACHALAM) : ,a) No such list has 

been drawn up_ 

(b) Does Dot arise .. 
I 

Cc) and (d). MIs Punjab A,fO Indu-
stries Corporation Limited have submitted 
a composite application (or app'rov.1 for' 
manufacture of various processed foods 
including soft drink concentrates in 
financial participation with One of the 
Tata Companies and MIs. Pepsico 
Incorporated of USA. The application is 
still to be considered by the Government. 

[ Translation] 

Opening of Coal Depot at Sagar 
(~adhy8 PTadesb) 

3722. SHRI NANDLAL CHOU. 
I)HARY: Wi)) the Minister of ENERGY 
be pleased to state : 

(a) whether a decision to open a coal 
depot at Sagar, Madhya Pradesh had been 
tuken by Coal India Ltd. in . July, 1982; 
and 

(b) if so, the time by which a coal 
depot is Ii kely to be opened there ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) and (b). There 
was a proposal for opening a Coal India 
stockyard at Sagar in M.P. but this stock-
yard could not be opened as Sagar is not 
a rake fit station and nlovement by Rail 
is not permitted by the Railways. 

[Engllsh1 

Lifting of ban on resale of two wheeler 
scooters 

3723. SHRI ZAINUL BASHER : Will 
the Minister of INDUSTRY be pleased to 
state : 

(a) whether it is a fact that Govern-
ment have lifted the ban On resale of new 
two-wheeler scooters within two years of 
its first purchase, as reported in 'The 
Indian Express, of 1 June, 1986 ; and 

(b) if so, whether the Delhi Road 
Transp()ft Authority is actmg accordingly 
in the matter of reaistration of vehicles ; 
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THE MINISTER OF stATE IN THE 

DEPARTMENT OF INDUSTRIAL DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) and (b). Yes, Sir. 

ShlntDg of NTPC nit fro. Murad 
Nagar to Bulandsbabar 

3724. SHRI K.N. SINGH: Will the 
Minister of ENERGY be pJeased 10 
state : 

(a) whether the unit of the National 
Thermal Power Corporation located at 
Murad Naaar near Ghaziabad is 'beins 
shifted to another pl .. lce near 
Bulandshahr; 

(b) if so, the reasons therefor; and 

(c) whether lying ashes will be disposed 
of before shifting to check environmental 
hazard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRIMATI SUSHILA 
ROHTAGI) : (a) and (b). The National 
Capital Thermal Power Project, which 
was earlier proposed to be set up near 
Muradnagar in the Ghaziabad l)istrict of 
Uttar Pradesh, is now proposed to be 
installed by the Ntltional Thermal Power 
Corporation at a site near Dadri in the 
same District. The change was necessi-
tated because of environmental considera-
tions and possible irrevocable commitment 
of larae stretch of 8ariculturaJ land. 

(c) Does not arise since the project is 
yet to be set up. 

Production of Basic: Drap aad Drug 
Iatermedlates 

3725. SHRI MOOL CHAND DAGA : 
Will the Minister of INDUSTRY be 
pleased to state : 

(a) the details of tbe recently announ-
ced economical capacities for production 
of basic drup and drug intermediates ; 

(b) whether it will help to reduce the 
price of the drugs to International level; 

(c) if so, to what extent would there be 
reduction in each of these products; 
and 

(d) if not, bow the same are to be 
considered as economical? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R.K. 
JAICHANDRA SINGH} : (a) Details are 
given in the statement below. 

(b) and (c). It is difficult to categori· 
cally state the level to which drugs prices 
would be reduced as price is determined 
by not only the scale of production, but, 
various other factors. 

(d) It is considered that at these levels 
of production the cost of production will 
be minimal. 

Statement 

Sl, 
No. 

1 

Name of the item 

2 

1. Aspirin 

2. Penicillins 

3. 6-APA & Semi Synthetic 

PeoiciUinl 

Minimum Licensed capacity per 
annum 

3 

2,000 Metric Tonnes 

1,000 MMU 

100 Metric Toones 
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1 2 3 
----,---

4 .. Vitamin C 1,000 Metric Tonnes 

s. Ibuprofen 200 Metric Tonnes 

6. Etbambutol/DL-2 AminobutanoJ 100 Metric Tonnes 

7. Metronidazo)e & Tinidazole 100 Metric Tonnes 

8 •. Methyl Dopa 100 Metric Tonnes 

9. Rifampicin 100 Metric Tonnes 

10. 7.ADCA/7 ACA/Cephalosporens 100 Metric Tonnes 

11. Vitamin A S()() MMU 
(Synthetic route stanina from 
Isoprene) 

12. Erythromycin SO Metric Tonnes 

13. Chloroquin 100 Metric Tonnes 

14. Chloromphenicol J 00 Metric Tonnes 

IS • Trimethoprim 100 Metric Tonnes 
... , ------.-~~ .... --.._-.,~----~-.... --.~-,,~------ ~.,-.-----.~., ......... -... ------~-----------.---- -

Rural Communication System 

3726. SHRI MURLIDHAR MANE: 
Will the Minister of COMMUNI. 
CATIONS be pleased to state : 

(a) the ach ievenlent in the field of 
rural communications system during the 
Sixth Five Year Plan ; and 

(b) the improvements proposed to be 
effected in rural communication system 
during the Seventh Five Year Plan period 
t<:'8ether with allocation made for the 
purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MJRDHA); <a) 
Durins 6th Plan period 3028 new 
exchanges have been opened in the rural 
areas, with switchinl capacity beinl 
increased by 162825 lines. The number of 
telephone connections increased by 137381 
and 9710 new LODa Distance Public Ca 11 
Offices were opened. 

(b) Following additjons are proposed to 
improve the Telecommunication Services 
in rural areas during 7th Plan period. 

(i) 2,30,000 lines of Small Automatic 
exchanaes and Manual type of 
local switching equipment. 

(ii) 9000 L<'lng Distance PubJic Tele-
phone including on Multi Access 
Radio Relay system. 

(iii) Multi Access Radio Relay system 
are being introduced for improving 
the Telecommunication services 
in rural areas. 

(iv) Sman capacity Electronic Tele-
phone exchanges will be intro-
duced in rural areas during tbe 
7th Plan period. 

The above programme w jll be funded 
from out of the total outlay approved for 
Telecommunications in the 7th Plan which 
is Rs. 4010 Crores. 
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I.posltlon of Power Cut 

3727. SHRI GURUDAS KAMAT: 
Will the Minister of ENERGY be pleased 
to state: 

(a) whether Government are consider-
ina a proposal to impose some restrictions 
on the use of power throuahout the coun-
try ; and 

(b) if so, the extent thereof, State-
wise? 

TIlE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER. AND 
MINISER OF STATE IN THE MINIS. 
TRY OF PETROLEUM AND NATURAL 
GAS (SHRIMATI SUSHILA ROHTAGI): 
(a) and (b). Power cuts/restrictions and 
any cbanaes therein are decided, from 
time to time, by the State authorities, 
keepina in view the position reaardiDS 
demand and availability of power. The 
present power cuts/restrictions in various 
States are Biven in the statement below. 

Statemeat 

Power cuts In ,arioul Slates al on 2nd August, 1986. 

Rogion/State Demand/out Energy Cut Remarks 

1 2 3 4 

NORTHERN 

Delhi Peak Load 
restrictions. 

Punjab _·do- A,ricultural 
COnsumers were 
supplied power 
for 7-15.3/4 hrs./ 
day. 

Chandigarh Peak hour 
restricti ons. 

Himachal Peak hour 
Pradesh restrictions on 

industries. 

lIaryana Peak hour 21 hrs/day supply 
restrictions on to aaricultural 
genera) industries. consumers. 

Jammu & Kashmir 22 hrs/day supply 
to aaricultural 
consumers. 

Uttar Pradesh Load restrictions 10 hrs/day supply 
by resulatill8 to 8sricultural 
number of hra/day consumers. 
supply. 

--".~-------"" .. -"---." ,. --..... _ •. 
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1 2 3 
---",-.-_._-_._--'---- - --'""---------------_._-_._--------

Rajasthan 

WESTERN 

Gujarat 

Maharashtra 

Madhya Pradesh 

SOUTHERN 

Andhra Pradesh 

Tamil Nadu 

Karnataka 

Kerala 

EASTERN 

Bihar 

West Bengal 

Orissa 

Peak period 
restrictions 
on seneral 

35-50% on HT & 
L T industries. 

10-15% on H.T. 
industries. 

15-40% 

10-20% 

100% cut on H.T. and 
E.H. T. Industrial 
consumers. 

No statutory power 
cuts. Load shedding 
being done OD day to 
day basis depending 
upon availability of 
power. 

Peak period 
restrictions on 
industues. 

15-40% 

25-85% 

75% cut on heavy and 
powec intensive 
industries. 

4 

Aaricultural 
consumers letting 
6 bra/day supply. 
industries. 

8-22! hrs/day 
supply to 
IlIricultura1 
consumers. 

24 brs/day supply 
to agriculturaJ 
consumers. 

24 hrs. supply to 
agricultural 
consumers. 

24 hrs/day supply 
to agricultural 
consumers. 

14 hours/day suppJy 
to aaricultural 
consumers. 
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1 

n.v.c. 

NORTH-EASTERN 

Assam 

Manipur 

Tripura 

Me,halaya 

NaBaland 

Arunachal 
Pradesh 

2 

Load tcstrictions 
dependina upon 
gr aded level of 
generation. 

No notified power 
cuts. 

No notified power 
cuts. 

No notified power 
cuts. 

No notified power 
cuts. 

No notified power 
cuts. 

No notified power 
cuts. 

Loss to Neyvell Ltg.ite Corporation due 
to delayed supplies by M.A.N. 

West Germany 

3728. SHRI H.G. RAMULU : Will the 
Minister of ENERGY be pleased to refer 
to the reply given to Unstarred Question 
No. 6730 on 15 April, 1986 regarding 
supply of excavators to Neyveli Lignite 
Corporation Limited by M.A.N., West 
Germany and state : 

(8) whether the exact estimate of losses 
to the project due to defective and dela-
yed supplies has since been worked out 
both against M.A.N., West Germany and 
Indian Collaborator by now; 

(b) jf so, the total amount of such 
loss and reasons for delaying the filling of 
NLC's claim of liquidated damages etc. 
aaainst the com pany ; 

(c) whether the said West German firm 
or its Indian col1aborator has offered to 
make up the said losses in case they are 
granted or gi ven further ordc!ts by the 
NLC; 

3 4 

(d) if so, the facts thereof; and 

(e) whether Government propose to 
place orders on M.A.N. for the Second 
Mine Expansion Project? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) Yes, Sir. 

(b) A claim bas been made on the 
supplier for Rs. 1.18 crores towards the 
cost of rehabi litation of the damaaed 
Bucket Wheel Excavator. The claim was. 
made soon a fter rehabilitation of the' 
Excavator. 

(c) No, Sir. 

(d) Does not arise. 

(e) On grounds of technical accepta. 
bility, lowest price and capabilities 
(financial and technical) of the sub. 
contracting parties, a short Jetter of 
intent has been issued by NLC to M.A.N. 
for the supply of two Spreaders. This 
has been concurred wHh by tbo West 
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German Consultant for the project and·· 
the West German financins asency. 

Reports of Experts Team 08 Seooad Mine 
Expansion Projeet of Ne)'leli Lfgaite 

CorporatioD . 

3729. SHRI H.N. NANJB GOWDA: 
SHRIV.SREENIVASA 

PRASAD: 

Will the Minister of ENERGY be 
pleased to refer to the reply given to 
U nstarred Question No. 4467 on 17 
December, 1985 regal ding Reports of 
Experts Teanl on Second Mine Expans~on 
Project of Neyveli Lignite Corporation 
and state: 

(a) whether the report of MJs. 
Rheinbraun Consultants of West Germ:lny 
has since ~n considered by the Corpo-
ration; 

(b) jf so, the details of the repor~ and 
the recommendations made on specifica-
tions of the equIpment required for th~ 
second mine expansion proaramn1e of 
Ncyveli Lignite Corporation; 

(c) whether the team of expe~ts h~d 
made any specific recomlnendatlon JD 
regard to the source of the eq.uipment to 
be acquired by the NLC honl West 
German firm or firms; 

(d) jf so, the details thereof ~ 

(e) whether the NLC has accepted the 
expert team's report; and 

(f) if not, the reasons therefor 1 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) Yes, Sir. 

(b) The recomnleodations of MIs. 
Rheinbraun related to improvements in 
desians of specjaJise~ mining equipment, 
their size, belt width and speed of conve-
yers etc, 

(c) No, Sir. 

(d) Docs not arise. 

(c) & (f). Th~ specifications of tbe 
equipment were finaJ ised by Neyveli 
Lignite Corporation after detailed dis-
cussions with MIs. Rheinbraun. Further, 
MIs. Rheinbraun have al~o concurred with 
NLC's tender evaluation for various items 
of equipment. 

Uniform wage service conditions for 
Public Sector Undertakings 

3730. SHRI VIJAY KUMAR 
MISHRA : Will the Mjnister of INDUS .. 
TR Y be pleased to refer to the reply 
given to Unstarred Question No. 1197 on 
4 March, 1986 regarding wage revisjon 
agreements in public sector undertakings 
and state: 

(a) whether the wage reVJSJon agree-
tuents were approved in respect of (i) 
Smith Stanistreet l)harmaceuticaJs Ltd. 
(ii) Bengal Chemicals & Pharmaceuticals 
Ltu. (iii) Indian Drugs and Pharmaceuti-
cals Ltd. and (iv) Bengal Immunity Com-
pany Ltd. for a period of four years; 

(b) whether the unions of these com .. 
panies have submitted fresh cbarter of 
demands after the compJetion of the 
period of four years; 

(c) if so, the details of their demands; 

(d) whether any of these companies 
have uniform wage structure; 

(e) jf so, the steps being taken to have 
a uniform wage and service conditions in 
all these COnlpi.iDies : and 

(f) jf not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R. K. JAI· 
CHANDRA SINGH) : (a) Yes, Sir. 

(b) and (c). IDPL Wage agreement wHl 
be expiring only on 30.9.1988. 

The unions of SSPL, BCPL and BIL 
have submitted fresh charters of demands 
to their Jespectlve managements. Tbe 
proposals in this regard have not bern 
received by the Government. 
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(d) No, Sir. 

(e) and (n. All aspects will be kept in 
view when the proposals arc received 
from the companies concerned. 

Allotment of Levy Cement to States 

3731. SHRI V.S. KRISHNA IYER: 
Will tbe Minister of INDUSTRY be 
ple3sed to state : 

(a) the Quant ity of levy cement allotted 
to States since January, 1986 ; 

(b) whether diversion of levy cement 
has been made in some States; 

(c) if so, the names of those States; 
and 

(d) whether Government have released 
sufficient quantities of levy cement to al I 
the States 7 

THE MINISTER OF STATE IN THE 
DEPl\.RTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) A total allocations inclu-
ding ad-hoc/additional allocation, to the 
extent of 65,08,983 Metric Tonnes of 
levy cement has been made to the States/ 
U.Ts. since January, 1986 upto September, 
1986 (IIlrd Quarter) made up as under :-

Quarter 1/86 23,07,803 M.T. 
(January to March '86) 

Quarter 11/86 22,55,240 M.T. 
(April to June '86) 

Quarter 111/86 19,6S,940 M.T. 
(July to Sept. '86) 

Total: 65,08,983 M.T. 

(b) and(c). State Governments/U.Ts. 
have got discretion to re .. allocate any 
quantity of cement to eligible categories 
of evy consumers within tbe overall 
quarterly allocation made to them. How-
ever, Office of the Development Comolis" 
sioner for Cement Industry has informed 

that th~y have not received any report 
regarding diversion of allocation to consu-
mers, who are not edible for levy cement. 

(d) The entire available quantity of 
levy cement has been a)}ocated to the 
various sectors, i.e., Central Government 
Ministries/Departments, Irrigation and 
Power Projects as well as States/U.Ts. 
H'owever, it has not been found possibJe 
to meet, the fun demands of States. in 
view of the limitations on the total avail-
ability of levy cement. 

Switching over of Soviet Aldecllndustrlal 
Ualts to TransDatlonals of Western 

Countries 

3732. SHRI NARAYAN CHOUBEY : 
Win the Minister of INDUSTRY be 
pleased to state : 

(a) whether the Soviet-aided industrLtl 
units in India )ike Heavy Engineering 
Corporal ion, Mining and Allied M~lchinery 
Corporation. Bharat Heavy Electricals 
Limited, Indian Drugs and Phamlaceuti-
cl11s Ltd. etc. are, in the name of chang-
ing their product line. switching to truns ... 
nationals of Western countries; and 

(b) if SOt the reasons therefor and how 
it would affect tbe base of self-reliance 7 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER-
PRISES (PROF. K.K. TEWARY): (a) 
and (b). The information is being collec-
ted and wilJ be laid on tbe Table of the 
House. 

Setting up of' 'Regional Electricity 
Authority·' 

3733. SHRIMATI N. P. JHANSI 
LAKSHMI : Will the Minister of 
ENERGY be pleased to state: 

(a) whether the State Governments 
have not favoured the setting up of the 
'Regional Electricity Authority' ; 

(b) if so, the reasons therefor; and 

. (c) the <.ietails of the alternative pro-
posals for the Power Exchanae Pool "l 
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THB MINISTER. OF STATB IN THB 
DBPAR.TMBNT OP 'POWER AND 
MINISTER OF STATE IN THB MINIS. 
TRY OF PETROLEUM AND NATU-
RAL GAS (SHRIMATI SUSHILA 
ROHTAG,I) : ,(a) to (c). The setting up of 
Regional Electricity Authorities bas been 
a subject of discussion with the States and 
also ,at the Power Minister's Conference. 
Many of the States have expressed reser. 
vation in regard to setting up of such 
Authorities. No alternative proposals 
have emerged so far. 

Coordinating Body for Effective Working of 
Publle Enterprises . 

3734. SHRI MURLI OEORA : Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether it is a fact tha t because 
of sudden Inck of orders from the ONGC 
and Oil India Limited, BHEL will stand 
to lose Rs. twenty crores in its jnvestm~nt 
in oil rigs ; 

(b) whether with further cutback in 
domestic oil production being contemp-
lated, there would be similar huge losses 
suffered by other public sector enterprises 
which have been supplying equipment, 
material nod tnachinery to ONGC and 
OIL; and 

(c) if SOt whether Government propose 
to institute a special coordinating body or 
cell which would oversee the etTective 
working of public sector enterprises vis-a-
vis mutual profitability nnll productivity '1 

Tl-IE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER-
PRISES (PROF. K.K. TEWARY) : (a) to • (c). The information is being collected 
and will be bid on the Table of the 
Houso. 

Modern plant for packed foods at Nasik 
In Maharasbtra 

3735. S}-IRI RANJJTSINGH OAEK-
WAD : Will the Minister of INDUSTRY 
be pleased to stll te : 

(a) whether a modem plant for packed 
foods which could be kept for use fpr ,t 

least two years without freezing or rern-
geeration is likely to be set up at Nasik 
in Maharashtra ; 

(b) whether it is proposed to pack oniy 
Indian food or continental dishes a1so: 

(c) the names of the forei,n collabora-
tors; 

(d) whether the project has been given 
clearance and scrutinised from the point' 
of view of bacteria proof and heat stabi· 
lity ; and 

(e) if so, when the plant is likely to bo 
comm issioned '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) to (e). Mis. All seasons 
Foods Limited, Bombay, have been rciis .. 
tered with DGTO for manufacture of 
10,000 tonnes per annum of Processed 
Food Products bas"d on vegetable, fruits . , 
meat and mar me products. The unit is 
to be loc.tted at Ambad, llistrict Nasik. 
They have proposed to have fore~gn 
c\)lIaboration with MIs. Booth & Smith 
Associates, England. The date of com-
missioning of the project has not been 
indicated. 

The question of cle.lrance from the 
puint of view of various requirements 
would arise when the plant has been' com-
nlissioned and is ready to go ioto opera-
tion. 

Poor Productivity in Pbarmaceutkals 
Industry 

3736. SHRI P.M. SAYEE)'): Will the 
Minister of INDUSTRY be plsased to 
state: 

(a) whether it is a fact th:lt otproducti-
vity in pharmaceuticals industry in India 
is very poor as compared to the dell'land 
of essential drugs; 

(b) whether there is a serious shortaao 
Qf S4veral t;ssential 4lnd Iif~-$aviD' drlJ'., 



AUGUST 12, tgs, 

especially in the field of communicable 
diseases ,; 

(c) if so, the steps Government propose 
to take to meet this shortage through 
both public and private sectors; 

(d) whether Government havo consi-
dered the question of makin, tbe prices of 
essential and Hfe ,savina drugs within the 
reach of comnlon man in Ind;a ; and 

(0) if so, with what results ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMlCALS AND 
PETROCHEMICALS (SHRf R.K. 
JAICHANDRA SINGH) : (a) No, Sir. 
Self-sufficiency has alreadY been achieved 
in respect of a number of bulk druls and 
their formulations. Drugs are being' also 
produced In the country to meet the 
demand. Wherever there is, a short-fall 
in the indiaenous availability, imports are 
allowed. 

(b) There is DO general or serious 
sbortage of medic:nes particularly those 
required for communicable diseases. 

(c) Does not arise. 

(d) and (e). The prices of most of the 
essential and life saving drugs are already 
regulated under tbe provisions of Drugs 
(Prices Control) Order, 1979. 

Capital lovestmeDt of Public Sector 
Projects 

3737. SHRI LALITESHWAR SHAHI : 
Will the Minister of INDUSTR Y be 
pleased to state : 

(a) the steps being taken to bring 
down the capital investment of future 
public sector projects ; and 

(b) t,be other steps beina taken to briDI 
down the cost of production in public 
sector enterprises '1 

. 
THE MINISTER OF STATE IN THE 

DEPARTMENT OF PUBLIC ENTER .. 
·P.R.IS:eS (PROF. K.K. TEWARY): (a) 
11ae major reason for increase in capital 

cost of the projects is the time ~nd cost 
over-runs due to delay, cbanaes In scope 
etc. Amon, the steps taken· to brillS 
down the c~lpital cost of projects. espe-
cially due to time and cost over runs 
mention may be made of the followiDI: ' 

I. Introduction of a two-stage 
clearance of project approval with 
effect {ronl March, 1985. 

2. Preparation of realistic project 
estimates and implementation 
pJans. 

3. Effective mon itoring through 
Monthly Flash Report and 
Quarterly Status Report Moni-
torina System. 

4. Constant pressure on project 
authorities for expeditious com-
pletion. 

5. Inter-Ministerial coordination and 
inter-action. 

6. Close follow up by concerned 
Ministeries and project authorities 
with State Governments, equip-
Incnt suppliers, Consultants and 
other concerned agencies to 
mjn~mise delays. 

(b) Government have taken a number 
of steps to bring down the cost of pro-
duction in public sector enterprises. They 
include: measures to improve producti-
vity and efficiency, Technolo&y upara-
dation and modernisation of pJant and 
machinery, better capacjty utiUsationatc. 
wh;ch have a direct bearing on the cost of 
production. Besides the above steps, the 
Bureau of Public Enterprises has, from 
time to time, advised all the public sector 
enterprises to introduce appropriate 
systems of cost control, internal auditing 
and Inanascment account ins. 

« 
New Pol,elter FllalDeDt Yam Project • 

3738. SHRI N. SUNDARAMJ : Will 
the Minister of INDUSTRY be pleasod to 
sta~ : 
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<8> whether Government propose to 
start new polyester filament yarn projects 
in different States ; 

(b) if 80, whether any proposals were 
re~eived from Tamil Nadu State in this 
dljrection ; and 

(c) the reasons f9r not including the 
name of Tamil Nadu State in proposed 
scheme "1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R.K. 
JA1CHANDRA SINGH); (a) During 
last one year 12 letters of intent have been 
issued for setting up of grass roots plants 
for manufacture of 'Polyest,er Filament 
Yarn in different States. 

(b) No pr8posai have been received for 
setting up a grass root plant in Tamil 
Nadu. However, Government had earlier 
approved the proposal of Mis. Indian 
Organic Chemicals Liluited for setting up 
a plant for manufacture of Polyester' 
Filament Yam at Manali in Tamil Nadu. 

(c) Does not arise. 

Relating production and pay Structure In 
public Undertakings 

3739. DR. DATTA SAMANT: Will 
the Minister of INDUSTRY be pleased to 
state : 

(a) whether the revised wage-structure 
of the Indian Rare Earths ltd. approved 
by the Ministry of Finance bas been 
turned down, as reported 'in the 'The 
Tinles of India' dated July 17, 1986 ; 

(b) if so, the reasons thereof; and 

(c) the names of public sector under-
takings in which negotiations are going on 
with the unions for revision of wages ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER-
PRISES (PROF. K.K. TEWARY): (a) 
No, Sir. 

(b) Does Dot arise. 

(c) The iDfonnation is being ,collected 
and will be laid on tbe Table of thi 
House. 

Setting up of latear.ted ColllpJeXeI 

3740. DR. T. KALPANA DEVI: 
Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether there are any proposals for 
the establtshment of integrated complexes 
consisting of paper mill,. sugar mHI and 
disti Jlery ; and 

(b) if so, the details thereof 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. 
ARUNACHALAM): (a) No proposal 
received under the prOVisions of Industries 
(Developnlent & Regulation) Act. 1951 for 
the grant of Letter of Intent for the 
establishment of integrated complexes 
c~:"nsjsting of paper mill, sugar mill and 
distillery, is,' at pres~ntt pendios consi. 
deration of the Government.' 

(b) Does not arise. 

Charging of High Tariff by Gas based 
Power project In Gujarat 

3741. SHRI Y.S. MAHAIAN: Will 
the Minister of E~ -lERGY be p:cased to 
state: 

(a) whether the power tariff to be 
charged by the gas-based power projects 
in Gujarat, Rajasthan and Uttar Pradesh 
will be b igber than the rate for thermal 
power; and 

(b) whether Government propose to 
intervene and ask the Oil and Natural Gas 
Commission to supply the aas for the 
power projects at tbe earlier agreed rate 
of Rs. 1800 per thousand cubic metres ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF. STATE IN THE 
MINISTRY OF PETR.OLEUM AND 
NATURAL GAS (SHR.lMATI SUSHILA 
ROHTAOI) : (a) Yes, Sir. 
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(b) The matter reprdiol pricina of ps 
te be supplied to power projects;s under 
consideration of Government. 

. Export of Naphtha 

3742. PROF. SAIF-UD-DIN SOZ: 
Will the Minister of PETROLEUM A~D 
NATURAL GAS be pleased to'state : 

(a) whether it is a fact that Naphtha is 
being exported by Indian Oil Corporation 
for a long time while ctude oil is freely 
sold against free foreian exchange for the 
last one year against counter trade thereby 
resulting in loss of fareian exchange; 
and 

(b) if so, the reasons therefor '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRIMATI SUSHILA 
ROHTAGI) ; (a) and (b). Hiah Aromatic 
Naptba surplus to our requirements is 
expOl tcdby Jndj,~n Oil COl poration. No 
crude oil was sold against counter trade. 
The question of any loss in foreign 
exchange thereby does Dot .arise. 

Purchase of AroBles: by Petrochemical 
plants of Bombay aDd Calcutta 

3743. SURI SAIFUDDIN AHMED : 
lINill the Minister of INDUSTRY be 
pleased to state: 

(a) the quantity of Aromex purchased 
in the year 1985 from Digboi Refinery by 
Calcutta and Bombay petrochemical plants 
and the value per kilolitre ; 

(b) the quantity of formulated finisbed 
product sent back to Assam by Calcutta 
.nd Bombay Plants and value thereof; 
and 

(c) whether there is 800ds scope for 
utilisation of' Aromex produced from 
,Assam crude loca)Jy to avoid unnecessary 
baulaae within the .country ? . 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF CHEMICALS 
(SHRI R.K. JAICHANDRA SINGH) : 
(a) Aromex is not used in Petrochemical 
Complexes at present • 

(b) and (c). Do not arise. 

Appointment orActlog Cblef Justices of 
Hlgb Courts 

3744. SHRI SHARAD DIGHE : Will 
the Minister of LAW AND JUSTICE be 
pleased to state: 

(a) in which High Court actina Chief 
Justices have been apP(.,)jnted and ure 
functioning ; 

(b) the reasons therefor ; and 

(c) how many of them are from the 
same State and how many from outside 
the State '1 

"THE MINISTER OF STATE .IN THE 
.MINISTRY OF LAW AND JUSTICE 
(SHRI U:.R. BHARDWAJ): (a) to (c). 
As on 8-8-86, the High Courts of 
Gauhati, Kamataka and Rajasthan were 
having Acting Chief Justices appointed 
fronl within the respective Hiah Courts. 

In Guuhati High Court the permanent 
Chief Justice was on leave, while in the 
other two High Courts the offices of 
Chief Justices were vacant. 

Use of Machines of D.C.C.L. for 
Demolitions 

3745. SHRI BASUDEB ACHARIA: 
Will the Minister of ENERGY be pleased 
to state: 

(a) whether the machines of Bborat 
Coking Coal Ltd. were used on 30 May, 
1986 to demolish the houses of the 
villagers in Ram Kanali Colliery and 
Keshalpur village in Dhanbad district of 
Bihar; if so, facts thereof; 

(b) whether it was 'done with the per-
mission of the manalement ; and 
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(c) if 10, the justification for such 
Permission' and if Dot. tbe steps taken 
aaainat this unauthorised action ? 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE) : (a) to (c). At 
the request of District Law & Order 
authorities. one dozer was placed at their 
disposal by the BCCL for a few hours on 
30-5-86. To what use this dozer was put 
is being ascertained f~onl the State 
Government. 

VacuulQ as Future Energy Source 

3746. SHRI NARSING SURY A-
W ANSHI: Will the Minister of 
ENERGY be pleased to st~te : 

(8) whether Government are aware of 
the news item apPearing in the 'Indian 
Express, dated the 17th July, 1986 cap-
tioned "Vacuum as future energy 
source" ; 

(b) whether Government ~Ire also 
aware that a scientist of the Departnlent 
of Atomic Energy. BOlnbay claims that be 
bas built a lllachine which generates 
olectricity from empty space or vacuum; 
and 

(c) if so, whether Union Governments 
are examinina. the feasibility of exploi-
tation ~f space energy source? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER. AND 
MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRIMATI SUS)-{ILA 
ROHTAGI) ~ <8> Yes, Sir. 

(b) and .(c). The inforlnatioD is being 
collected and will be laid on the Table of 
tbe House. 

Deelar&lloa or Hassan aDd Kodagy as • 
'No IDdustry' Districts In KarDataka 

3747, SHRIMATI BASAVA .. 
RAJESWARI: Win the Minister of 
IN·D USTR Y be pleased to state : 

<a) whether the Government of 

Karnataka have urged the Union Govern-
ment to include Hnssan and KodalY 
districts of Karnataka iot the list of 'No 
Industry' Districts thereto; and 

. (b) jf so, the reaction of the Govern-
ment thereto? 

THE MINIS1~ER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. 
ARUNACHALAM) : (a) Yes, Sir. 

(b) An Inter .. Ministerial Comnlhtee 
has been constituted to revjew and revise 
tbe existing schemes for industrialisation 
of Backward Areas/'No Industry Dis-
tricts'. The seggestion has been referred 
to the Committee. 

AssistallCe by World Bank for HBJ 
Pipeline 

3748. SHRI VIJAY N. PATIL : Will 
the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the World llank has 
offered to give assistance for the Hazira-
Bijapur-Jagdishpur gas pipeline project ; 

(b) if so, the· amount offered by the 
World Bank; 

(c) whether other countries are also 
willing to invest in that project and the 
amount offered for investment; and 

(d) the policy of Government in the 
context of aid offered by the World Bank 
and other countries ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF POWER AND 
MINISTER OF -STATE IN THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRIMATI SUSHILA 
ROHTAGI) : (a) and (b). No, Sir. The 
Project is not currently in the World 
Bank '8 lend ing programme. 

(c) The details are as follows : 

(i) Japan: Japanese assistance of 
two tranehes totaUio8 Yen 35.8 billi~D 
have already been sianed. Another 

) 
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" 
tranche of Yeo 18.904 billion is expected 

, to 'be signed in October 1986. 

(ii) Federal Republic 0/ Germany : An 
amount of DM 170 million has been made 
available as mixed credit of soft loan and 
comnlercial credit. ' 

(iii) llaly: Mixed credit of .' 32.32 
million has been made available. 

(tv) France:' FF 1200 mill ion of 
French credit has been secured. 

(v) U.K.: UK has offered conces-
sionaJ ECG D finance of $ 24 million. 

(d) . Government has been taking 
advantage of assistance offered by various 
countries for the HBJ Project subject to 
suitabiUty/l)rice status of the material/ 
service quoted by the agencies of such 
countries. 

Accidents caused by LPG Cylinders 

3749. SHRI D.P. JADEJA: Will the 
Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the number of accidents caused by 
bUisting of domestic LPG cylinders in 
1986 so far. 

(b) the number of deaths caused due 
to these accidents: and 

(c) the amount of compensation paid 
by oil companies to the victinlS ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND MINI-
STER OF STATE IN THE MINISTRY 
OF PETROLEUM AND NATURAL GAS 
(SMT. SUSHI LA ROHTAGI) : (a) There 
h is been no accident caused by burstins 
of LPG Cylinder during 1986. 

(b) and (c). ~o not arise. 

Closing of post Offices In Tamil Nadu 

3750. SHRI P. KOLANDAIVELU: 
Will the Minister of COMMUNI-
C~ TIONS be pleased to state : 

(a) whether tbere is any proposal for 
closing of more than thousand POIt 
Offices in Tamil Nadu ; and 

, (b) if so, the- reasons thereof? 

THE MINISTER OF STATE OF THE 
. MINISTRY OF COMMUNICATIONS 
(SHRl RAM NIWAS MIRDHA): (a) 
No. Sir. 

(b) The question does Qot arise in view 
of reply to part (a) above. 

[TrailS/at ion] 

ConstruetioD of Telephone Exchauge 
.. Building In Ranlkhet (U.P). 

3751. SHRI HARISH RAWAT : Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the Ministry' of Defence 
has transferred in his Ministry the land 
required for the constl uction of the 
building of Electronics Telephone 
Exchan8e in Ranikhet (Uttar Pradesh) ; 

<b) if not, the reasons therefor; and 

(c) if so, the time by which the work 
of construction of the building on this 
land will be started? 

THE MINISTER OF S'f A TE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MJRDHA): <a> 
and (b). No, Sir. The approval of the 
Ministry of Defence is still awaited for 
the transfer of the proposed land to the 
Department of Telecom for the constru-

. ction 01 electronic ex.change at Ranikhet. 

(c) In view of the above the question 
does not arise.· 

(Engli.sh) 

Allotment ot Max-II Equlpments to 
Ker.l. 

3752. PROF. K.V. THOMAS,: Will 
the Minister of COMMUNICATIONS be 
pleased to state : 
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(a) the lap bet_ the demand and 
supply . of telephone connections in 
Kerala Circle; 

(b) how much MAX-II equipnlents are 
allotted to Kerala for the Seventh Plan 
requirement; and 

(c) whether additional allotment of 
MAX ... U equipments to lneet tbe Seventh 
plan norms will be given to Kcrala 1 

THE MINISTER OF STATE OF 
TIlE MINISTRY OF COMMUNI .. 
CATIONS (SHRI RAM NIWAS 
MIRDHA): (a) and (b). The total 
demand for telephones inclusivo of the 
existing connectioa1s in Kerala Circle 
(excluding telephone districts) is expected 
to be apout 3,51,000 connections as on 
) .. 4-90. It is ex~ted that number of 
direct -exchange lines by } ... 4-90 is likely to 
be about 1,74,000 which leaves an unful· 
filled demand of about 1,76,000 conne-
ctions by the end of tbe 7th Plan. The 
expansion will comprise of MAX I, MAX 
II, MA X I II and Manu~ll type of equip-
ment. Allotment to Kerala' Circle has 
been made for abnut 29,000 lines of 
MAX I and 25,000 lines of MAX 11 type 
equipment. 

(c) WHh the establishlnent of diailaJ 
swjtchina manufacturing capacity for 
small exchanges, more equipment will be 
Inade availab:e to Kcrala Circle to meet 
the 7th Plan norms for MAX 11 type of 
equipment. 

( Translation] 

Production of PenlelUin 

3753. PROF. CHANDRA BHANU 
DEVI : Will tbe Minister of INDUSTRY 
be pJeilsed to state: 

(a) .whether thete has been low pro-
duction of pen icillin during the last three 
years; and 

(b) if so. the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS ANP 

PETROCHEMICALS (SHR! R.K. 
JAICHANDRA SINGH): (a) Yes. With 
respect to 1983·84 the production of 
Pencillin. has declined. However, tbe 
production of 1985·86 is higher than that 
of the previous year. 

(b) The reasons for fall in the produc-
tion are market ing constraints, and 
technological problems ;0 HAL and IDPL 
and power shortage in Standard 
Pharmaceuticals. 

Giving Drilling Rigs on hire to Private 
Companies in Assam 

3754. SH~IMATI BIBHA G}IOSH 
GOSWAMI; 

SHRI SAIFUDDIN 
CHOWDHARY: 

Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to 
state : 

(a) whether he h.1S received represen-
tations against the policy of gJVJ118 

drilling 1 ias on hire to private' companies 
on contract bas:s in the State of Assam; 

(b) if so, the details thereof; 

(c). the steps taken by Govcrmnent in 
this regard; ;,nd 

(d) if not, tbe reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
M1NISTER OF STATE IN THE 
MINISTRY 'OF PETROLEUM AND 
NATURAL GAS (SHRIMATI. SUSHILA 
ROHTAGI) : (a) No, Sjr. 

(b) to (d)., Do not arise. 

Debt Equity Ratio of Public Undertakings 

3755. SHRI BRAJAMOHAN 
MOHANTY;: Will 'be Minister of 
INDUSTR Y be pleased to state: 

(a) whether debt equity J atio of public 
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undertakings in being deternlined by 
Government; and 

(b) if so, the details thereof '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER· 
PRISES (PROF. K.K. TEWARY): (a) 
and (b). As per the instructions issued by 
Government, unless there are exceptional 
reasons to the contrary, the debt equity 
ratio of Public Enterprises should be 1 :1. 
If the public undertakings made out a 

. strong case for different equity debt ratio, 
due consideration will be liven on merits. 
Since the equity debt ratio has a direct 
bearing on the profitability, the assump-
tions made in this regard in financing the 
project should be clearly indicated in tbe 
feasibility study reports and detailed 
project reports together with the reasons 
for such assumptions so tbat at the time 
of examining the feasibility report,. this 
question may be also gone into and 
necessary decision taken. 

Amount sanctioned to Dt.trict Industries 
Centres in Bihar for self employment 

Scheme 

3756. SHRI RAM BAllADUR SINGJ-l: 
Will the Minister of' INDUSTk Y be 
pleased to state: 

(a) whether it is a fact that some 
amount was granted to the District 
Industries Centres in Bihar for distri· 
bution for self-eulpluyment of unemp;o-
yed young men ; and 

(b) if so, the amount given to Bihar 
State for self-employment during the 
years 1984-85 and 1985 .. 86 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. 
ARUNACHALAM): (a) and (b). The 
Central Government does not release 
funds to the DIes under Self-Employment 
Scheme fur Educatea_ Unemp]oyed Youth. 
It allocates targets to the States· to be 
achieved under this Scheme. In 1984 .. 85 
'Bihar was given a target of 14,500 and in 
1985-86 a target of 29,600. 

Foreign collabontloll proposal. for 
Footw ... I ...... try 

3757. SHItI MAHENDRA SINOH :' 
SHRI RAM PYARB PANIKA: 
SHRI ANAND SINOH : 
SHRI BHISHMA DEO 

DUBE: 

Will the Minister of INDUSTRY be 
pleased to state : 

(a) whether the footwear industry is a 
low priority item ; 

(b) the details of proposals before 
Government for foreign collaboration in 
the footwear industry ; 

(c) whether the terms of reference 
include royalty payment to Coreian colla-
berators in hard currency; 

(d) the areas of export under the 
coUaboration agreement; 

(e) to what extent would such colla-
borations affects the export trade of 
Indian footwear compa_nies who L are 
brinling in foreign exchange for'" tbe 
country ; and '" 

(f) the steps Government propose to 
take to protect tbe interests of Indian 
companies against the multi .. national 
foreign collaborators '1 

T.f-IE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
I)EVELOPMENT (SHRI M. 
ARUNACHALAM) : (a) No, Sir. Leather 
footwear industry has been identified as 
a thrust area for exports and hence pro .. 
posa1s for foreign collaboration are 
considered on merits. 

(b) At present the Government have 
before them only one application for 
foreian collaboration in respect of sports 
and ot ber specia I purpose shoes. 

(c) Yes. Sir. 

(d) 'All countries except South Africa, 
1JSA, Caneda, Mexico. S~ain. Ar,entioa. 
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Austria, Norway. Japan, France, West 
Germany, Taiwan, Pbillipines, Australia, 
and Sweden. 

(e) and (f). An approvals for foreign 
collaborations in the leather footwear 
industry are granted keeping in view the 
need to maximise the export earnings and 
tbe overall national interest, which 
ensures adequate protection to the Indian 
companies. 

Irregularities in aceounts or Coal India 
LJmlted 

37,58. SHRI INDRAJIT GUPTA: 
Wil1 the Minister '()f ENERGY be pleased 
to state: 

(a) whether the Sub-Commit tee of the 
Consultative Committee of the Ministry 
of Energy appointed to inquire into 'the 
irregularities in the accounts of Coal India 
Limited for the year of 1984·85 has 
submitted its report ~ and 

(b) if so, the findings of the sub· 
committee and action taken thereon? 

THE MINISTER OF ENERGY (SHRI 
VAsANT SATHE) : (a) No, Sir. 

(b) Does not arise. 

Exemptions to Companies under 
Companies Act 

3759. SHRI BHATIAM SRIRAMA 
MURTY,: Will the Minister of INDUS-
TRY be pleased to state: 

(a) whether it is a fact that a number 
of mandfacturing cOlnpanies are availing 
exemptions under section 211(4) of the 
Companies Act and withholding infor-
mation regarding capacities, production, 
raw material consumption, ex!,)orts, 
imports, etc. ; 

(b) the circumstances. under which 
such exemptions are normally granted to 
companies; 

(c) whether it is a fact that a large 
number of companies are enjoying these 
exemptions for a number of years ; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRr M. 
ARUNACHALAM) : (a), to (d). Exem-
ptions from complying wjth certain pro-
visions of Schedule VI of the Companies 
Act have been granted under Section 
211(4) of the Companies Act, 1956, to a 
few companies which include manu-
facturing companies. Such exemptions 
are considered and granted on merits 
taking into account the difficulties and 
problems expressed by the companies in 
complying with the relevant provisions of 
Schedule VI. The exemptions are Biven 
for only one financial year at a time. 

Functioning of Nagpur Telephone 
Exchange 

3760. SHRI BANWARI LAL 
PUROJIIT: Will the Minister of 
COMMUNICA TJONS be pleased to 
state: 

(a) wbether Government are aware 
that since the comll'1ission;ng of the 
Itwari Telephone Fxchange and trans-
ferring of thousands of telephone lines 
from the main Nagpur TeJephone Ex-
change, the Nagpur subscribers are facing 
great problems; and 

(b) if so, the steps taken to remedy tbe 
situation ? 

THE MINIST1:R OF STATE OF THE 
MINISTRY OF COMMUN1CATJONS 
(SHRI RAM NIWAS MIRDHA): (a) 
For the expansion of the telephone 
system. new excbanges have to be instaJ!ed 
::lnd for proper distribution of load, sub-
scribers of some areas of old· exchange 

, are transferred to new exchanges. In case 
of transfer of subscribers from Main 
Nagpur telephone exchange to Jtwari 
exchange, only num bers were changed 
otherwise there is no problem faced by 
the subscribers. 

(b) Question does not arise in view of 
reply as at (a) above. 
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Backlog of ReM"- Post. 

3761. SHRI K.D. SULTANPUtu: 
Will the Minister of ENERGY be pleased 
to state: 

<a) the DUmber of employees in the 
Ministry of Energy and the number of 

, Scheduled Castes and Scheduled Tribes 
amonlst thom, category-wise; 

(b) the backlog of reserved posts as on 
the 31st March, 1986 ; 

(c) the steps Government propose to 
take to fiU the backlog of reserved posts; 
and 

(d) the time from which the. P~i­
dential Directive for reservation In 
recruitment and promotions in favour of 
SC/ST employees has been implemented 
in the Ministry ? 

THE MINISTER OF STATE IN THE 
Dr:PARTMENT OF POWER AND 
MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRIMATI 
SUSHILA ROHTAGI): (a) to (d). 
The information is being concetcd and 
will be laid on the Table of the House. 

Transfer of L.P.G. Comaeetioas 

3762. SHRIMATI PATEL RAMABBN 
RAMJIBHAI MA VANI : Will the 
Minister of PETROLEUM AND 
NATURAL GAS be pleased to States : 

(a) whether it is a fact that LPG 
connections have been transfered in some 
cases during I January, 1984 to 20 July, 
1986 in the names of near relatives or 
others in various parts of Gujarat and 
other States ; 

(b) if so, tbe reasons for these trans-
fers ; 

(c) conditions under which transfers of 
LPG connections are allowed ; 

(d) whether Gove.mment propose to 
liberalise such rql~ for tbe facility of 
actual users ; an4 

(e) if 10, tile details thereof IDd if aot, 
the I'OUOOS therefor , 

THE MINISTER OF ST A TB IN THE 
DEPARTMENT OF POWER AND MINI. 
STER OF STATE IN THE MINISTRY 
OFPBTROLEUM & NATURAL GAS 
(SHRIMATI SUSHILLA ROHTAGI): 
(a) Yes, Sir. 

(b) and (c) Normally. LPG connections 
are non-tl'BDsfcrablc. However, the 
facility of transfer of LPG connections ia 
available to tbe heir/succesaor in the 
event of death of a customer or to a 
person in possession of the connection on 
production of an authorisation letter from 
the owner and deposit of security at the 
currently prevailing rate by the prospec-
tive transferee. 

(d) No, Sir. 

(e) Does Dot arise. 

[Tranl/mion) 

Coastruetlon of Stafr Quarters for Postal 
J)epartaleat 18 .arIou. dlstrktl of U.P.' 

3763. SHRI RAJ KUMAR RAJ : Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of Government quarton 
for Postal Department in various districts 
of Uttar PradClh; 

(b) whether the Dumber of quarters i. 
Inadequate ; and 

(c) if so, the amount provided to tbe 
Postal Department for coDstructiDI 
quarters in Uttar Pradesh duriol the 
Seventh Five Y car plan ? 

THE MIN~STER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHill RAM NIWAS MIRDHA): <8> 
The Dumber of Government quarters for 
Postal Department in various district. of 
U.P. is 1403. Besides, 314 staff quarters 
are under constructioD. 

(b) Yes, Sir. 
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(~) Alloiment of funds fOf construction 
of staff Ql1 lrtcrs ii rn 1 h 0:1 a 
year",to-year basis depeodina upon the 
fundi released by tbe Planniq Com-
minion. The funds 10 released are 
furtber allocated to different Circles 
accordina to the priorities fixed for. staff 
quarten. 

(E,.,II",,) 

Settlal ap of Dlltrlet Teleplto .. Ad,lIory 
Com ... tt .. 

3764. SHal DIOVIJA Y SINH: Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

<a) whether Government propose to set 
up District Telephone Advisory Com-
mittees to deal with subscribers problems ; 
and 

(b) if so, tbe details thereof 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIW AS MIRDHA): (a) 
and (b). One Telecommunication Advisory 
Committee for each State/Union Territory 
and one Telephone Advisory Committee 
for each Telepbonorrelecom. District 
have already been formed except for 
newly formed Bhopal Telephone District 
and Ohaziabad and Faridabad Telecom. 
Districts. 

The term of Delhi Telephone Advisory 
Committee expired OD 31-05-1986 and 
action bas been initiated for its recon-
stitution. ' 

Use of Natural Gas Flared from Upper 
Aasa. on FIelds 

376S. SHaI C. MADHA VA REDDI : 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

<a) whether a request bas been received 
from the Assam Government to aUow that 
Government to use free of cbarp the 
Natural Oas from tbe !Upper Assam oil 
fields which is otherwise heiDI fiared up; 
and 

(b) If 80. the decision taken by Govern-
meot in the matter ? 

THE MINISTER OF S'fiA TE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE' 
MINISTR Y OF PETROLEUM AND 
NATURAL GAS (SHRIMATI SUSHILA 
ROHTAGI) : (8) The Assam Government 
have requested for supply of natural las 
at the rate of ; 

(i) Rs. 100/1000 m! for power gene-
ration; and 

(ii) Rs. 250/1000 M~ for petro-
chemical & other industrial uses. 

(b) The issue of pricing of natural gas 
for various uses is under Governnlent·s 
consideration. 

{TranJlatlon] 

Persons Died in Bbopal Gas Tragedy 

3766. SHRI K.N. PRADHAN: WiJ] 
the Minister of INDUSTRY be pleased to 
state the total number of persons who 
died upto 30th June, 1986 as a result of 
gas tragedy which took place on 2nd/3ed 
December, 1984 in Bhopal? 

THE MINISTER OF STATE IN TIlE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R.K. 
JAICHANDRA SINGH) = (8) According 
to available information, 2083 such deaths 
.were reported upto 28th June, J986. 

[English) 

Malpractices in Installation of Public 
Can Office in Deihl 

3767. SHRI M. RAGHUMA REDDY: 
Will the Minister of COMMUNI-
CATIONS be pleased to state: 

<a) whether some cases of malpractices 
in the installation of Public Call Offices 
at Sbakti Nagar and Tri Nagar, Delhi 
have come to notice; 

(b) whether any inquiry into the matter 
bas since been conducted; and 
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~ystcm and no additional energy lCocra. 
nOD would be avaiJa hie under tbis stalC. 

(c) whether any action bas since been 
taken against the gui Jty ? 

,THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) to 
(e). On receipt of a complaint investi-
gations were made and a case of PCO 
considered to be unjustifi,.d was noticed. 
Action is contemplated against the official, 
responsibible. 

Koyna Hydro Eleetri~ Power Station 

3768. SHRI HUSSAIN DALWAI: 
Will the Minister of ENERGY be pleased 
to state: 

(a) the present stage of construction of 
Phase IV of Kayn:l hydro-electric power 
station; 

(b) the time by which this work will be 
completed; 

(c) the quantum of power estimated to 
be ger.erated after completion of Phase 
IV of Koyna ; and 

(d) the estimated cost thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SIIRIMATI SUSHILA 
ROHTAGI): (a) The Koyna Hydro-
electric Project Stage IV (750 MW) in 
Mahar ashtra has been cleared techno-
economically by Central Electricity 
Authority and has been recommended to 
Planning Commission for investment 
approval. The schetne would be consi .. 
dered for implementation after investment 
approval is received. 

(b) Does not arise. 

(c) The annual energy potential of 
Koyna Project is estimated at 20hS Gwh. 
The existing installation of 560 MW under 
Koyoa Stage 1 & II would be adequate to 
exploit this potential. Koyna St(lge IV is 
mainly for providing peaking capacity to 
the Maharashtra/Wes~ern Regional Power 

(d) The project is estimated to ~cost 
Rs. 277.12 crores. 

Setting up of Petrol, Lfght .. Olesel and 
LPG Retail Outlets 

3769. SHRI BALASAHEB VIKHE 
PATIL : Will the Minister of 
PETROLEUM AND NATURAL GAS be 
p!eased to state: 

(a) whether targets for the year J 986-87 
h~ve been fixed for setting up of light-
dIesel ; petrol and LPG retail outlets . 

, ' 

(b) jf so, the details thereof, State-
wjse; 

(c) the total number of applications 
received in this regard, category-wise and 
State-wise : 

(d) the total number of retail-outlets 
sanctioned, category .. wise and state-wise' 
and ' 

(e) the number of Scheduted Caste and 
Scheduled Tribe applicants and number 
out of them who have been allotted retail 
outlets, category-wise and State-wise 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINlSTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRIMATI 
SUSHILA ROHTAGI): (a) und (b). 
The State·wise number of MS/HSD retail 
outlets included in the Oil Industry's 
Marketing Plan 1986 .. 87 is given in the 
statement below. After following the 
prescribed procedure of public advertise. 
fllent, selection by the Oil Selection Board 
and completion of requisite formalities by 
the candidate selected for each of these 
the outlets are likely to be commissioned 
during 1986·87 and 1987-88. Applications 
have not been invited so far in any case. 
The Marketing Plans for SKO/LDO 
dealerships and LPG distributorships have 
not been finalised. 
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(e) to Ce). Do Dot arise in view of the 
reply to parts <a> and (b) above. 

StatemeDt 

Retail Outl,l: 1986-87 Marketing Plan 

-..... ....--.----.----'.~.-.. ---•. 

State 

---............ '"'-.---'-~ ..... ---- .. -- .... -... ~- , 

1. Assam 

2. Arunacbal Pradesh 

3. Chnndiaarh 

4. Andhra pJ'adesh 

S. Bihar 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Jan,mu & Kashmir 

11. Karnataka 

12. Kerala 

13. ~adhya Pradesh 

14. Maharashtra 

15. Meghalaya 

16. Manipur 

17. NagaJand 

18. Orissa 

19. Punjab 

20.' Rujasthdn 

21. Tamil Nadu 

22. Uttar Pradesh 

':3. West Bengal 

Total number 
of ROs 

IS 

2 
1 

38 

32 

4 

21 

21 

2 

5 
25 

13 

42 

43 

6 

2 

4 

2 

8 

50 

45 
114 

24. Dadrn & Nagar Haveli 

28 
1 

24 2S. Delhi 

548 

{Tran!lalion 1 
ShlftlDI of Bottlla. PIa.ts of IOC 10 

Dellal 

3770. SHRI SHANTI DHARIWAL: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

<a) whether Government pr~pose to 
shift the LPG bottling plant of the Indian 
OJ) Corporation at Punj'3bi Bash, Delhi 
to some other place : 

(b) jf so, the time by which tbis plant 
is likely to be shifted to some other place 
from the point of view of safety; and 

(c) jf not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE 
MINISTR Y OF PETROLEUM AND 
NATURAL GAS (SHRIMATI SUSHILA 
ROHTAGI) : (a) Yes, Sir. 

(b) By March, 1988 

(c) Does not arise. 

[English] 

CODvenlon of MaDual Telepbode 
Excbange Into auto Exchange 
at Kami in Jabalpur District! 

3771. SHRI AJAY MUSHRAN: Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether there is any proposal to 
convert the manual telephone excbanac 
of Katni in Jabalpur district into auto 
telephone exchnnge ; and 

(b) if so, the likely time of its com-
pletion 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (8) 
and (b). Question does not arise since an 
(lutomatic exchaQse is already working in 
Katni, District Jabalpur .. 



Tool Room aacI TraIIIIaa Centre ia 
K ..... taka 

3772,. SHRt SlllKANTA DATIA 
NARASIMHARAJA W ADIY AR : Win 
tho Minister of INDUSTRY be pleased to 
state : 

<a> whether a Tool Room and Train-
iDa Centre project bas been staned in 
Kamataka with DANIDA assistance : 

(b) if so, tbe details of tbe works done 
under that project in Kamataka so far; 

(c) the amount of DANIDA assistance 
made available for that project so far; 
and 

(d) tbe details thereof ., 

THE MINISTER OF STATE IN THB 
DEPARTMENT Of INDUSTRIAL 
DEVELOPMENT (SHRI M. 
ARUNACHALAM): (a) and (b). Yes, 
Sir. This Centre provides integrated 
tooJina facilities which include sophisti-
cated too) room works like process 
planning, tool desianinl, tool manu ... 
facturinl and tool trial and development. 
It provjdes various facilities to small scale 
industries in meeting their toolin8 require-
ments aDd extends consul tancy services 
for all matters relatins to tooling. It is 
equipped with fac!ljties for special pur-
poses such as spark erosion, wire erosion 
(HDM), jia ,finding, copy millin&, profile 
lrindioa, etc. Prototype and product 
development facilities have also been 
established. 

Followin. training programmes are also 
conducted: 

1. 4 years diploma course in tools 
and dies making. 

2. One year machinist course 

3. 2 years post diploma tool desian 
course 

4. 2 years post araduate too) design 
course 

5. One year's operators trainina 
course 

W"" .. """.",., 3M 

On In averqe 250 trainees are UDder-
aoina trainiDI in tbiJ project. 

(c) and (d). Total an:;aount .of DANIDA 
assistance is rupees ono croro dabt lakbI 
ninety one thousand seveo bundred five 
and paise ei.bteeo only 81 per detail, 
below : 

1. Machinery and RI. 67,30.674.39 
Equipment 

2. Jlostel RI. 22,6',373.12 

3. Spares, Con- Rs. 18,9'.6'7.67 
sumables, 
etc. 

-------
Ra. 108,91,705.18 

( TrtllU/atlon] 

L.P.G. Apacies Ia Madb,. Pradelb 

3773. SHRl KAMMODILAL JATAV : 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state : 

(a) the number of las aaencies open at 
tehait level io Madhya Pradesh and the 
places where such alencies have been 
opened; and 

(b) the time by which ps aaencies are 
proposed to be opened at tbe remaioiol 
places '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND MINI-
STER. OF STATE IN THE MlNISTR Y 
OF PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGI): (a) 
The oil marketinl companies presently ... 
have 97 Distributorships at 77 locations, 
including Tehsil Headquarters, in Madbya 
Pradesh. The names of the 78 locatioDS 
are liven in tbe statemcnt below. 

(b) Distributorships in new towns 
offering sufficient potential for economi. 
cally viable marketing of LPG will be 
opened by the oil industry in a phased 
manner, subject to iocreased availability 
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in the COUDtry of ,LPG. bottling capacity, 
tralllportation aDd other infrastructure 
facilities. 

Stat ... t 

NfIIIIU oj,lwloctltlDIU WM,. LPG " HI",. 
",."k.,Ml : 

1. Morena 

2. 8hind 

3. GwaUor (U.A.) 
(2 locations) 

4. Dabr. 

s. Datia 

6. Sbivpuri 

7. Guo. 

8. Asboknalar 

9. Chhatarpur 

10. Panna 

11. Salar (2 locations) 

12. Damob 

13. Satna 

14. Maibar 

15. Rewa 

16. Neemucb 

17. Maadsaur 

18. Ratlam (2 locations) 

19. Naida 

20. Ujjain (3 locations) 

21. Dewas (2 locations) 

22. Indore (3 JocatiODS) 

23. Mhow (2 locations) 

24. Berwani 

25. Burbanpur 
(2 locatioos) 

2e.1 Bhopal (3 locatioD.) 

27. HOibangabad 

28. ltarli 

29. Piparia 

30. Propelpur 

31. JabaJpur (3 locations) 

32. Cbikalikalan/Parasia 

33. ~ahendr,aaarh 

34. Chirmiri 

35. Bitaspur (2 locations) 

36. Korba 

, 37. Akaltara 

38. Rajnandaaon 
(2 locations) 

39. Bhilainaaar 

40. Raipur (3 locations) 

41. Mahasamund 

42. Dhamtari (2 locations) 

43. Kirandul 

44. Nayagaon 

45. Morwa 

46. WaidhaD 

47. Jasdalpur (2 locations) 

48. Jhabua 
49. Balagbat 

so. Mandla 

51. Rajgarh 

52. Raiaarh 

53. Shahdol 

54. Ambikapur 

55. Khandwa 

56. Vidisha 

S7. ManaliapoD 

58. Betul 

59. CbbiDdwara 
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60. Dbar 

61. Dura 

~2. SehoR 
63. Seonj 

64. Bibail 

6S. Munaeli 
66. Katni 

67. Malanjkbond 

68. Nepanqar 

69. Tikamgarh 

70. Shajapur 

7 •• Narsinlhpur 

72. Khaarlone 

73. Jaora 

74. Siddbi 

75. Bani Rajahar 

76. Kurasia 

77. Chindwara 

(E.'ish) 

Photo-Type 01 ROlDan De1'al18gari 
Teleprinter In C.T.O. New Delli. 

3774. SHRI RAM DHAN: Will the 
Minister of COMMUNICATIONS be 
pleased to state : 

<a> whether field trial of photo .. type of 
Roman Devanagari biscriptua) teleprinter 
was conducted at crO. New Delhi by 
persons without any prior training on the 
model; 

(b) whether tbe model has been reject-
ed ; and 

(c) the rcasons for tbe rejection 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI R.AM NIWAS MIRDHA) : (a) No, 
Sir. 

(b) aod (c). Since there was '110 field 
trial tbe question of rejection and r08loOl 
for rejection do not orise. 

Contract for South Bassel. Gas Platt 0I'III 

377S. SHRI SATYENDRA NARAIN 
SINHA : Wi) 1 the Minisler of PETRO· 
LEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the contract for South 
Bassein gas platform has been awarded to 
any foreilD company; 

(b) if so, whether the tender of this 
company was accepted being the lowest ; 
and 

(c) if Dot, the considerations for 
awarding the contract to this company? 

THE MINISTER OF STATE IN THE 
DEPARTMENT Of POWER AND 
MINISTER OF STATE IN THE MINIS-
TRY OF PETROLEUM AND NATU-
RAL GAS (SHRIMATI SUSHILA 
ROHTAGI) : (a) to (c). The contract for 
BPB process platform complex which is 
part of South Bassein project, has been 
awarded to MIs. Snam Progetti, Italy 
whose bid emeraed as the lowest in the 
overall analysis. 

Capadty of Polyester Fibre and 
FiI.meat Yarn 

3776. SHRJ E. A YY APU KEDDY: 
Will tbe Minjster of INDUSTRY be 
pleased to state: 

(g) whether Government have fixed 
poly condensation capacity at 30.000 
tonnes per annum and filament yarn capa-
city at 15,000 tonneR per annum for 
perm ittina makers of Polyster fibre to . 
make polyester filament under the broad .. 
banding scbeme ; 

(b) if 80. tbe rationale behind fixing 
these limits ; and 

(c) how many units whjch are now 
licenced do Dot have the above rated 
capacity? 
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THB MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMlCALS A'NO 
PETROCHEMICALS (SHRI R. K. JAT-
CHANDRA SINGH) : (a) Yes, Sir. 

(b) The ration,\lc behind fixing above 
sizes is to ensure that plants are of 
minimum economic sizes, as recommended 
by Expert Committee, to obtain econo .. 
mies of scale and lower the cost of pro-
duction. 

(c) 7 units of Polyester Staple Fibre du 
not have at present the minimum econo-
mic size. However except one unit, all 
these units have been permitted to expand 
the capacity to the minimum economic 
size. 

Irregularities In construction of BHEL 
Towashlp 

3777. SHRI D.N. REDDY: 
SHRI MANIK REDDY: 

Will the Minister of INIJUSTRY be 
pleased to state : 

(8) whether the attention of Govern-
ment has been drawn to the news item 
appearing in the "Times of India" dated 
20 July, ! 986 according to which Central 
Vigilance Commission has detected irregu .. 
larities involving Jakhs of rupees in the 
construction of BHEL township's second 
phase at Noida ; and 

(b) if so, Government's reaction there-
On ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER .. 
PRISES (PROF. K. K., TEWARY) : (a) 
Yes, Sir. 

(b) The point raised in the preliminary 
report of the Chief Technical E"aminer of 
the Centnl) Vigilance Commission will be 
investigated by BllEL and necessary 
action taken by the Company. 

Industrial poUcy in backward areas 
aDd tralDln, prORnuame for Small 

enterpreaeurs 
3778. SHRI RADHAKANTA DIGAL : 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) the S lHent fea'tures- of the new 
In lustrial pulicy in backward areas of the 
country; 

(b) whe.her Governl1lent are coatcm-
))Iating any scheme to impart training to 
small e'ltrepreneu~s to establish small 
industries; and 

(c) the number of such entrepreneurs 
trained in Orissa during 1985-86 and 
details thereof ? 

T}IE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
l)EVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) One of the objectives of 
the Industrial Policy is to reduce regional 
imba1ances by ensuring dispersal of indus-
tries to backward areas. With this objec-
tive in view, the Government provides 
various fiscal concessions and has Iibera-
lised the i nd uSl rial licensing policy to 
encourage enterpreneufs to set up their 
units in backward areas. The detaiJs of 
concessions/incentives admissible to ent. e-
preneurs for setting up industries in back-
ward areas are given in the booklet 
"Incentives for Industries in backward 
Areas (Central GOVe. nment and Central 
Financial Institutions>' A pr;l. 1984" read 
with this Ministry's Press Note No. 
14/2/83-DBA-I, dated 9 .. 4-85, copies of 
which are avaibbJe in Parliament 
Library. 

(b) Government of India is already 
implementing a scheme of imparting 
training to small enterpreneurs since 1975. 
The Small Industries Service 
Institutes all over the country have 
been organIsIng entrepreneurship 
development programmes to promote new 
enterpreneurship for setting up small 
industries. The scheme covers educated 
unemployed, technical personnel, women 
entrepreneurs, weaker sections and handi-
capped entrepreneurs. 

(c) During the year 1985-86 in the 
State of Or issa, Small Industries Service 
Inst itutc, Cutt:ck orgnnised and conduc-
ted entrepreneurship development training 
programme at 3 places, i.e. Balasore. 
Cuttack, Bhubaneswar in which 125 candi-
dates were trained. 
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Legal.1eI to poor Ie Delhi and 8o.ba, 

3n9. SHRI RAM PUJAN PATEL 
Will the Minister of LAW AND JUSTICE 
be pleased to state : 

<a> whether Government are makina 
available lep} advisers at Delhi and 
Bombay to give lelal advice to the people 
at nominal cost; and 

(b) if so, details tbereof ? 

THE MINISTBR OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ): (a) and (b). 
No, Sir. The. Government are not 
m~,kinl available any leg.!1 advisersas 
such to give 1ega I aid and advice. How-
ever. the Committee for Implementing 
Legal Aid Scbemes-CILAS-set up by 
the G~vemment entertains applications 
and the same are forwarded to tbe con-
cerned Legal Aid and Advice Boards set 
up by the State Governments. 

The following Committees/Boards are 
functioninl in Delhi and Bombay for tbi' 
purpose :-

(1) Supreme Court Legal Aid Com-
mittee concerned with Supreme 
Court cases. Room No. 109. 
Lawyers Chambers, Supreme 
Court Compound, New Delhi. 

(2) Delhi LegaJ Aid and Advice 
Board set up by Delhi Adminis-
tration, Room No. I, Patiala 
House,. New Delhi. This Board 
has also set up Legal Aid Com-
mittees at the High Court and 
District Court at Tis Hazari. 

(3) Maharashtra State Legal Aid and 
Advice Board located in the Law 
and Judiciary Department, Man ... 
tralaya, Bombay. It has set up 
Jesal aid committees at different 
levels in the Greater Bombay at 
High Court, City Civil and 
Session Courts. Small Causes 
Courts, Industrial and Labour 
Courts, Motor Accident Tribu-
nals, NalPur, Auraolabad aDd 

Metropolitan Ma8iltrate COUN, 
Bombay aD~ D.istriet Lelal Aid 
Committees. in 27 Diltricts or tbe 
State. 

Tra,,"atlon) , 

FuDdioDlag of Teltpboae ExdlaDges la 
Muzarraraapr (U.P.) 

3780. SHRI AKHTAR HASAN: WHI 
the Minister of COMMUNICATIONS be 
pleased to state: 

<a> whether tbe functioDinl of teJe-
phone excbanac in Muzaffarnapt district 
of Uttar Pradesh is extremely poor and 
even local calls do not mature; 

(b) whetber tbe condition of Kairana 
and Shamli exchanges in the districtl is 
bopeless ; 

(c) if so, the steps beinl taken or 
proposed to be taken to improve the 
wOrkinl of the said oxchanle ; and 

(d) if no steps have been takeD, the 
reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHR} RAM NIWAS MLRDHA) : <a> No, 
Sir. Functioninl of telephone in Muzzafar-
nagar is generally satisfactory. 

(b) No, Sir. The conditions of Kairana 
and ShamJi exchanges are also satisfac-
tory_ 

(c) Following steps are beina taken to 
improve . the functioning of these systems 
further: 

(i) Overhead alianmeDtl are beiDI 
replaced by underaround cables in 
thickly populated areas to mini. 
mise outdoor faults. 

(iI) Diltribution Points and Subs· 
cribers officers are beinl properly 
fitted. 

(iii) International equipment' are peri· 
odically checked and are recti· 
fied. 
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(Iv) Systems visits/inspection are made. 

lV) Periodical observation are done by 
Circle/ Area observations teams. 

(d) The question does not arise in view 
of reply apiost item (c). 

(d) The question does Dot arise in view 
of R.eply ap.inat 'c' above. 

tE.U,hl 
AppolatmeDt or CbIef JOIta of Hlab Coarts 

3781. SHRI V.S. KRISANA lYER: 
Will the Minister of LAW AND JUSTICE 
be pleased to state : 

(a) whether it is a fact that Govern .. 
ment have taken a decision Dot to apPOint 
locals as the Chief Justice of Hiah Courts 
in the country; 

(b) if so, whether it is a fact that for 
Bombay and AUahabad High Courts, 
locals bave been appointed as Chief 
Justice rece~tly; and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ) : (a) Oovern .. 
ment bave adopted 8 policy of bavina 
Chief Justices of Hiab Courts from Out-
side and this has been implemented pro .. 
Ifcssivcly. 

(b) and (c). Recent appointments of 
Chief Justices of the Bombay and 
Allahabad High Courts were made by the 
Gove"roment preliminary to their transfer 
to outside High Courts. The transfer of 
Chief Justice of the Allahabad High 
Court as Chief Justice of the Punjab & 
Haryaoa Hiab Court has since been noti III 
Bed by tbe Government. 

Co.llboratloa Igreeaaent wltb Japanese 
fI ..... 8 . 

3782. SHRI KIP. UNNIKRISHNAN : 
Will the Minister of INDUSTRY be 
pleased to atate : 

(a) the number or coU.boration agree-
ments with Japanese finns for brakes, 
learl and headJi,hts of motor vehicles 
approved durin. the Jast three years ; 

(b) the terms approved by Government 
in these aarccments in regard to royalty, 
licence fee and kits imports ; and 

(c) whether the policy in reaard to 
approval of such collaboralion is beinl 
reviewed? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. 
ARUNACHALAM) : (a) The details of 
all approved foreign collaborations arc 
publisbed 00 qU3rterly basis by Indian 
Investment Centre as a supplement to its 
Monthly News Letter. Copies of this 
publication are sent to Parljament 
Library. 

(b) Disclosure of payment terms will 
not be in the commercial interest of the 
companies. Imports of kits etc. are 
permitted as per approved phased manu-
facturing programme of the company. 

(C) The various uspects of automobile 
policy are under review of the Govern .. 
ment including the Policy regarding 
approval of foreign collaborations etc. 

Unsaleable stock of Cycle CorporatioD of 
India 

3783. SHRI CHINT AMANI PANI· 
GRAHl: Will the Minister of 
INDUSTRY be ple:.lsed to state: 

(a) whether Government are aware th..lt 
tbe Cycle Corporation of India, a public 
sector undertaking, has now a stock of 
40,000 bicycJes; and 

(b) if so, since when these unsaleable 
stocks are lyioa and the total amount of 
money blocked? 

THE MINISTER OF STATE IN THB 
. DBPARTMENT OF PUBLIC ENTER. 

PRISES (PROF. K.K. TEWARY): (a) 
Cycle Corporation of India bad a stock 
of 23,570 cycles as on 31-7-1986. 
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(b) Out of 23,570 cycles, about 3000 
c)\!les are lying unsold since 1982 .. 83 and 
tbe balance belonp to t he current pro-
duction of last six months only. The 
total amount of money blocked is about 
Rs. ISO lakhs as on 31-7-1986. 

Borrowing by Telephone Nigam from 
Public 

3784. SHRI SOMNATH RATH : 
SHRI PRAKASH V. PATIL : 

Will the Minister of COMMUNI-
CATIONS be. pleased to state : 

(a) whether Government are consi-
denng to allow the Telephone Nigam to 
borrow from Public funds to meet the 
gap that now exists between the demand 
and supply; and 

(b) if gO, whether Government have 
finalised the matter; if so, the new pro-
grammes likely to be taken up with the 
funds so raised' '1 

TIlE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDI-lA): (a) 
Yes, Sir. 

(b) (0 No, Sir. 

(ii) Does not arise. 

Microwave Links Through SatteUte 
Insat-IB 

3785. SHRI PRATAP BHANU 
SHARMA: Will the Minister of 
COMMUNICATIONS be pleased to 
state : 

(a) the number of major cities and 
State capitals connected on microwave 
channels through sattelite INSA T -IB with 
New Delh i ; and 

(b) the number of channels available 
for communication purposes so far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF' COMMUNIC~TIONS 
(SHRI RAM NIWAS MIRDHA): (a) 

Seventeen cities/State capitals are conne-
cted to'New Delhi via INSAT·IB. 

(b) From Delhi a total of 1741 
communication channels have been 
provided. 

IDtegrated Network of COlDmunlty Blops 
Plauts, etc .• In States 

3786. SHRIMATI D.K. BHANDARI: 
Will the Minister of ENERG Y be pleased 
to state: 

(a) the names of States which have 
integrated network of community biogas 
plants, solar thernlal devices, solar 
pbotovoltaics, wind mills etc. ; 

(b) whether Union Government have 
any policy to encourage the State Govern-
ments for this purpose; and 

(c) if so, details thereof '? 

n-IE MINISTER OF ENERGY (SHRI 
VASA NT SATHE) : (a) The Department 
of Non-Conventional Energy Sources is 
implementing a programme for village .. 
level integrated energy projects 
(urjagrams), based on non-conventional 
energy sources, and aimed at achieving 
energy self-sufficiency in villages. Such 
projects have so for been completed in the 
following States/UTs: Andhra Pradesh, 
l)elhi, Gujarat, Madhya Pradesh" 
Maharashtra. Orissa, Tamil N:ldu. 
Tripura and Uttar Pradesh. 

(b) and (c). Yes, Sir. It is propo,aed 
to expand the pr{)gramme in association 

. with States Governments, Rural Electrifi-
cation Corporation and other agencies. 
The details are beina worked out, and the 
number of villages that Can be covered 
and phasing will depend 00 the financial 
resources that can be made available. 

Demand for Traetors 

3787. SHRI JAGANNATH 
PATTNAIK : Will tbe. Minister of 
.INDUSTRY be pleased to state: 

(a) whether Government have estimated 
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the annual demand for tractors durinl the 
year 1985·86~ 

(b) jf so. the details thereof; and 

(c) the estimated demand of tractofs 
durin. the Seventh Five Year Plan 
period ? 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. 
ARUNACHALAM): (a) and (b). The 
Statement of actual sales of the tractors 
during 1985·86 is given below. Since there 
was no dearth of availability of tractors 
this also represents the demand. 

(c) The estimated demand of tractors 
during the Seventh Five Year Plan Period 
is as fOllows: 

Year Tractor ""os. 

1985·86 92.000 

1986 .. 87 1,02,000 

1987·88 1,12,000 

1988·89 1,23,000 

1989.90 1,36,000 
- ---_._ 

State .... t 

Sale 0/ tractors (State-w/$e) during /985-86. 

s. 
No. 

State Sa1e of tractors 

1 2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujnrat 

s. Haryana 

6. Himachal Pradesh 

7. Jammu & Kashmir 

8. Karnataka 

9. Keral. 

3 

4016 

358 

3512 

3972 

9115 

85 

68 

2092 

341 

1 

10. 

11. 

12. 

13. 

. 14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 
24. 

2 

Madhya Pradesh 

Maharasbtra 

Manipur 

MeshaJay. 

Nasalaad 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bensal 

UTs 
Others 

Total 

3 

966 

3504 

7 

206 

13761 

6162 

2792 

18135 

815 

166 
1006 

75079 

New Power Projects for RaJ •• thaD 

3788. SHRI BANWARI LAL 
BAIRWA: Will the Minister of ENERGY 
be pleased to state: 

(a) the number of new power projects 
for Rajasthan incJuded in the Seventh 
Five Year Plan ; 

(b) their Dames, capacity and year of 
completion ; 

(c) whether additional capacity will be 
sufficient to meet the demand; and 

(d) if not, tbe proposal to Ineet the 
futl demand of tbe State ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND MINI. 
STER OF STATE IN THE MINISTRY 
OF PETROLEUM AND NATURAL 
GAS (SHRIMATI SUSHILA ROHTAGI): 
(a) and (b). It is envisaged that in tbe 
State's Seventh Plan, about 38S MW will 
be added to Rajasthan's own power 
leneratiol capacity. as follows:' 
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s. Scheme Installed Benefit Likely year of 
No. Capacity durin. commiuioDinl 

(MW) 7th Plan 
(MW) 

---~-----

1. Kota BxtD. (T) 2x210 

2. Ramlarh G.T. (T) Ix3 

3. Mabi (H) 2x2S+2x4S 

4. Manltoi (H) 3x2 

s. Cbaranw31a (H) 2 

6. Suratgarh (H) 2x2 

7. Anoopgarb Canal t H) 6x 1.S 

8. Pupl (H) 1 x 2.1 

9. lakbam (H) 2x4.S 

In addition. Rajasthan will receive its 
share of power from Central thermal, 
nuclear and hydel stations. 

(c) and (d). In order to reduce the lap 
between the requirement and availability 
of power in the Seventh Plan, short 
aestation gas based combined cycle power 
Itationg with a total capacity of about: 
1030 MW are being set up in the Central 
Sector at Ant8 in Rajasthan and Auraiya 
in Uttar Pradesh, in tbe Nortbtrn Region. 
To improve the availability of power, 
measures to conserve energy and to 
reduce transolission and distribution 
losses are also being implemented. 

Fresh lavestJBeats by Drug Units for 
Bulk Drugs 

3789. SHRI SRIBALLAV PANI .. 
GRAHl: Will the Minister of 
INDUSTR Y be pleased to state : 

210 1989·90 

3 1987-88 

so 1985-86 
(Actual) 

90 1989-90 

6 J~89-90 

2 J988·89 

4 1988·89 

9 1986-87 

2.1 1989 .. 90 

9 1989 .. 90 

Total 385.1 

(a) tbe amount of fresh investments 
made by the drug units for manufacture 
of bulk drUBS and formulations durinl the 
last three years, year-wise; 

(b) whether it is a fuet that dcua units 
are laking up mllrc of non-drUB activities 
than invest ing in ~ drus manufacturin, 
facilities; and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
CHEMICALS AND PETROCHEMICALS 
(SHRI R.K. JAICHANDRA SINGH): 
(a) to (e). The information is beiDI 
collected and will be laid on tbe Table of 
the House. 

Bulk Drup MaDufactured by Multi-
natloaal Companies 

3790. SHRI CHINTAMANI JENA : 
SHRI AMARSINH 

RATHAWA: 



SRAVANA 2~,it"I908.(~AK..4) Written Alllwe'8 414 

Will the Minister of INDUSTRY be 
pleased to statc ~ 

(8) the names of tbe multinational 
companies which are nlanufacturina bulk 
drull in India; 

(b) whether it is a fact that most of the 
bulk drugs are beinl maDufact urcd by 
multinadonal companies iu tbe country; 

(0) if so, the percentaae of bulk drup 
and formulations that are beiDa manu-
factured by multinational companies; and 

(d) the steps beinl taken to develop 
our own industry in this field 1 

THE MINISTER OF SfA1'E IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R.K. 
JAICHANDRA SINGH) : (a) The 
fo1lowin. are the Dames of the FBRA 
Compaaies maDufacturiDI bulk drup in 
India: 

1. MIs. Bayor India Ltd. 

2. M/s. Cynamid India Ltd. 

3. M/s. Alkali & Chemicals Ltd. (MIs. 
IEL Ltd.l 

4. Mia. Johnson 8' Johnson Ltd. 

S. MIs. Pfizer Ltd. 

6. MIs. Boots (India) Ltd. 

7. M/ •. Sandoz (India) Ltd. 

8. M/s. Wyeth Labs. Ltd. 

9. Mis. Roche Products 

10. M/s. B. Merck (India) Ltd. 

(b) No, Sir. 

(c) Does Dot arise. 

.t~,.._ 

(d) As per the Dcus Policy of 1978, 
several drUBS have been reserved for tbe 
Indjan Sector and entry of' FERA· com-
panies bas been restricted to drull based 
oD bilb tecbnolov only. Also, the ratio' 
parameters and percentage of bulk druis 
to be suppJied to non-associated for-
mulators are more favourabJe for Indian 
Don .. MRTP companies than for FERA 
companies. Recently for the non-MRTPI 
DOD-FERA companies, 94 bulk dru,s have 
been completely deliccnsed. 

Setting up or Electronic Telephone 
Exchanges in Calcutta 

3791. SHRI SANAT KUMAR 
MANDAL : Will the Minister of COM. 
MUNICATIONS be pleased to ,state: 

,(8) the particulars of electronic teJe-
phone exchanges proposed to be set up in 
Calcutta and at otbet cities and towns in 
West Benlal durina the Seventh Five Year 
Plan; 

(b) the time-bound programme chalked 
out either for the replacement of some of 
the existing exchanges in Calcutta by 
electronic exchanges and the installation 
of new ones; 

(c) whether aoy of tbe 20,000 Electro-
nic PABX Jincs beinl purchased from 
a broad for field trial will be set up in 
West Denial also ; if so, where; and 

(d) jf not, tbe reasons therefor ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA) : (a) and 
(b). The required information is liven 
in the statemcnt beJow. 

(c) and (d). Yes, Sir. Imported ele-
ctronic F ABXts will be set up in 
Calcutta. 
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81. 
No. 

J. 

2. 

3. 

4. 

~. 

6. 

7. 

8. 

9. 

10. 

Statement 

Particular. 0/ t!lecl,o"ic t~/,.phone& to bt set up ,,, Calcutta along with associated 
replacement programme duri", 7th I, ~e YMlr plan period wi/I be QJ follows: 

Name of electronic Capacity or Exchanges to be replaced LikelY 
-----'--.. '~-----------excbanaes electronic Name Capacity date of 

exchange (in No. of commissioD-
(in No. of lines) iD, of 

lines) electronic 
excbanp 

...... _, .. __ '~"'-"4J_,,-_, 
"- .... ~. -- _.. .. , --- .. -" - . ,~ ~ .. -.- ... - -- . __ .. _ ----

Barabazaar (39) 10000 (Main) Avenue (34) 6400 Already 
commissioned 

SOOO (Extn.) 1989 .. 90 

Telephone Bbavan (20) ]0000 (Main) B~nk (22) 6400 Already 
commissioned 

4()00 (Ex tn.) 1989·90 

Barabazaar (38) J 0000 (Main) Jorasanko (33) 8200 1916·87 
5000 (Extn) 1989-90 

Telephone Bbawan (18) 10000 (Main) City (23) 8600 1986-87 
10000 (Extn.) 1988 .. 89 

Sibpur ]1 (60) 4000 (Majn) Sibpur (67) J200 1987·88 

Circus (74) 10000 (Main) Circus (44) 5600 1987-88 

Salt Lake (37) 5000 (Extn.) 1987-88 

10000 (Extn.) 1988-89 

Kaliah.t (75) 10000 (Main) KaHgba t (47) 3800 1988·89 

(;bandannasar(968) 4000 (Main) Chandannagar 900 ) 

Kalyani 700 ) 1988-89 
Tribeni 400 ) 

East III ISO, 10000 (Main) East (35) 3800 1989-90 
>""-~-.---.----~,,-.-.-.-' ... --- ... ~- - '''-----~- ...... ~---,----_._ .-- - _.....__.- .. ,,.. . "" .. _........---..--._--_._ ......... _ .... - ------_. __ ._--_. 

In addition to tbe exchanges mentioned above, tbe following three petronic exchaDses 
are planned to be commissioned in West Denial during 87·88 : 

1. Saintbia 400 lines 

2. Alipurdwar 600 lines 

3. Falta EPZ 400 lines 
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EDtrepreaeurshlp De,elopment SdIeme 
for business and &erV1ce establllbmentJ 

3792. SHRI SANAT K.UMAR 
"'ANDAL ; Will the Minister of INDUS-
TRY be pleased to state: 

(a) whether Government have at any 
stage examined various alternatives to 
formulate a common model for the 
e.ntrepreneurship development scheme 
aimed at promoting sma1l business and 
service establishments among the rural 
tribal and landless people and to ensure 
that the training institutions, industrial 
promotional institutions and anti ... poverty 
bodies interacted with each other more 
closeJy_ 

(b) if so, the model evolved for entre-
preneur development; and 

(c) if not, the reasons therefor 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRJ M. ARUNA-
CHALAM) : (a) to (c). A National Insti-
tute for Entreprenpurship and SmaH 
Business Development has been established 
at Delhi as an apex body for coord-ioatjng 
entrepreneurship development programmes 
in the country. This Institute has pub-
lished a modeJ syIJabus for various cate-
gories of entrepreneurs, including tribal 
entrepreneurs. The Institute also inter-
acts with all institutions concerned with 
entrepreneurship development in the 
country. 

OpenJng or sub-post office at Nanakurj 
(Kaktlya) Mfdnapore 

3793. SHRI SATYAGOPAL MISRA: 
Will the Minister of COMMUNICA-
TIONS be pleased to state : 

(a) whether Government propose to 
set up a Sub-Post Office at Nanakuri 
(Kaktiya) under TamJuk II Block in 
Midnapore district, West Bengal ; 

(b) if so, the detuils thereof and tbe 
reasons for delay therein ; and 

(c) if not, the reasons tberefor ? 

THE MINISTER OF STATE OF THE 
MIN1STRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) 
No, Sir. 

(b) Question does not arise in view of 
reply to (a) above. 

(c) NormaUy, in rural areas DO new 
post office is opened within 3 Kms. of an 
existing post office. Nanakuri Bazar is 
situated at a distance of about 2 kms. 
from Ballukhat post office. 

Proposal for revamping of Southern 
GeneratiDJ! Station of Calcutta Electric 

Supply Corporation 

3794. SHRJ AMAL DATTA: Will the 
Minister of ENERGY be pleased to state: 

(a) whether llnion Government have 
received a proposal for replacementl 
renewal/revamping of Southern Generating 
Station of Calcutta Electric Supp]y 
Corporation; 

(b) if fo, when and the details thereof; 

(c) whether the proposal for fund ing 
it by U.K. Government and other sources 
has been rejected and if so, the reaSOns 
therefor; and 

(d) when the proposal is to be cleared 
by Union Government fl 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE MINI .. 
STRY OF PETROLEUM AND NATU. 
RAL GAS (SHRIMA TI SUSHILA 
ROHTAGI) : (a) to (d). A proposal of 
the Calcutta Electric Supply Corporation 
for installation of 135 MW replacement 
capacity at their Southern Generating 
Station was received in March, 1983 and 
has been techno .. eeonomically cleared by 
the Central Electricity Authority at an 
estimated cost of Rs .. 154.53 crores envj. 
saging use of indigenous equipment. 
The matter is under further consideration 
of Government. The possibility of U.K. 
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assistance for the project was considered 
but not pursued in view of tbe availability 
of indipnous equipment. 

Fled's SUllestloas 08 UtiUsatioa ... 
CoasergtioD or Eaergy 

3795. SHRI C. JANGA REDDY : 
DR. A.K. PATEL : 

Will the Minister of ENERGY be 
pleased to state : 

<8> tbe suaestions made by tbe 
'Inter-M inistcrial Workins Group on Uti-
lisation and Conservation of Energy' and 
steps taken thereon "aJoogwith their 
outcome; 

(b) what advice and guidelines have 
been sUllested to States and Union Terri-
tories in pursuance of the sUSlestions 
made by the Federation of Indian 
Chambers of Commerce and Industry; 
and 

(c) whether Federation of lndian 
Chambers of Commerce and Industry has 
sUlICsted that 10 per cent savjns of power 
will result in a saving of fuel cost of 
about RI. 780 crores and an additional 
increase of about Rs. 7000 crores' worth 
annual industrial output; jf so, reaction 
thereto ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE 
MINISTR Y OF PETROLEUM AND 
NATURAL GAS (SHRIMATI SUSHILA 
ROHTAGI): (9) The CInter-MinisteriaJ 
Working Group 00 Utilisation and Con-
servation of EoerlY' bas made a number 
of IUllcstions rcgardinl conservation' of 
encclY in the industrial, transport and 
81ricultural sectors. These sUBgcstions 
incorporate short-term and lOlli-term 
measures whicb inter-alia include intro ... 
duction of energy audits in industries, 
installation of waSte-beat recovery and 
co-aeneration systems, equipment and 
process modifications, rectification of 
inefficient aaricultural pumpsets and adop-
tion/development of newer enerlY efficiency 
tecbnoloaica in the industrial and transport 

sector.. In addition, the Workinl Group 
ibas also streaed the need for an effective 
ofl8oieational set up, a revolviDI fund, 
fiscal iDCOntiv08. educatioDal and aware-
ness campaians, and the labeJliDI of 
cncrIY consumed by different equipment. 

The energy conservation stratelY of tbe 
Govt. encompasses most of these suaaea-

. tions and action bas been initiated on 
various fron ts in pursuance of the same. 
As the task involves sustained inter-action 
betwccn a number of Departments and 
agencies as well as tbe establishment of ~ 
new mecbau isms and pI acticcs, steps to 
translate the slrateaY into distinct action 
plans are at various stascs of examincltion/ 
inter-ministerial consultations. In the 
meantime, Studies, surveys and energy 
audits etc. have been sponsored by the 
Government. A pilot scheme involviDI 
rectification of about 24,000 electric 
pumpaets is also ncarina completion and 
tbe outcome so rar has been enc:ouraainl. 
Educational and awareness campaians 
tbroulh TV and films etc. are also beina 
prepared. A nodal ·point for coordina-
tina action in pursuance of the enorlY 
conservation strateay has also been set up 
in Department of Power and detailed 
oraanisational/institutional requirements 
are beiDa worked out. 

(b) The SUllestiODs made in different 
forums, includina FICCI, are kept in view 
while sbaping the cnerlY conservatiOn 
strategy. In pursuance of this strate,y, 
the States and Union Territories have 
been advised to introduce ener.aY efficiency 
standards for equipment of commOD use, 
Ict energy audits done in industries for 
fixation of tarlcts/oorms of ~er.y 
efficiency and intensify the process of 
educa ting CODsumers on tbe need and 
adv8Dta,cs of energy conservatioD. 

(c) Fleers assessment about a savina 
of Rs. 780 crores in terms of fuel COlt and 
Rs. 7000 crores in terms of additioD to 
annual industrial output relates to a 10% 
saviDI in tbe total ener8Y consumed in the 
industrial sector and not power' alone. 
Government bad lot a study done tbrouab 
the National Council of Applied Economic 
Reaearcb which OItimatcd the 1081 in 
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production due to power ahortaae in' 
major power usil1l iDdustrics durio', 
1983 ... 84 at about RI. 2879 crotel. 

Dela, 18 Eseeatloa of Coal-MIlle 
Projects ' 

3796. SHRI C. JANGA REDDY : 
DR. A.K. PATEL: 

Will the Minister of ENERGY be 
pleased to state : 

(a) whether according to a news item 
in tbe Statesman dated 9 June, 1986, the 
Bharat Coking Coal Limited's Mooidih 
coal-mine project in Bihar win now cost 
Rs. 132.07 crores due to delay, instead of 
tbe ori.inal Rs. 15.49 crores and may be 
completed in 1988 instead of 1972 ; and 
similarly Eastern Coalfields Limited's 
Chinakuri coal-mine project may now cost 
44 per cent more and suffer a time over-
run of 103 per cent; 

Moonidib 
Underaround 
Chinakuri 
Underground 

Orilinal 
Sanctioned 

date 

19·11·6S 

16-6-75 

(c) Some of the steps taken for expe .. 
ditious of these projects are as below :-

(0 The revised project reports were 
prepared after takina into account 
the last techDoloay available for 
deaUna with leo-mining conditjons 
prevailiDI in these mines. 

(ii) In Chinaturi mine Ico-cnljneerinl 
tests were also carried out before .. 
desipina the method of mining 
proposed in tbe revised project 
report. 

(iii) A special lonewall mining cell has 
been created in Coal India Limi· 

(b) jf so. the escalation in cost and 
time over-rUD of each project; and 

(c) the steps proposed for expeditious 
execution of these projects? 

THE M1NISTER OF ENEROY (SHRI 
VASANT SATHB) : (a) Yes, Si.r. Tbe 
Revised Project Report of Moonidih 
Underground Project in tbe Bharat Coking 
Coal Limited was approved by Government 
in February, 1983 at an investment of 
Rs. 132.07 crores. As per latest assess-
ment the Moonidih project js expected to 
be completed in 1988-89 after a delay of 
four years from the revised scheduled of 
1984·85. In the case of Cbinakuri Under 
ground mine of the Eastern Coalfields 
Limited, the Revised Pro.iect Report was 
approved in March, 1985 at fln estimated 
cost of Rs. 45.54 crores for completion by 
March 1989. 

(b) The extent of cost and time Over-
run in these two projects wben compared 

to the orgina) estimates, are as folJows :_ 

Cost 
(Rs. in cr.) 

Revised 
Sanctioned 

date 
Cost 

(Rs. in cr.) 

15.49 

8.43 

18-2-83 132.07, 

12-3-85 45.54 

ted to monitor the performance 
of the Jongwall faces. 

(iv) Steps have been taken to improve 
contract management for timely 
finalisation of contracts (or 
procurement of equipment. 

(v) Project Management and Moni-
toring machinery has been 
strengthened. 

(vi) Performance luarantee clause has 
been introduced in the orders 
beiDI placed for lQnawall equip. 
ment for Moonidih mine. 
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ProductloD of coal 

3797. SHRI AMARSINH RATHAWA: 
Will the Minister of ENERGY be pleased 
to state: 

(a) wbether the production of coal was 
Jess than the target fixed for the year 
1985-86 ; 

(b) if so, the details thereof; 

(c) whether small scale industries and 
other units have to suffer due to the 
sbort~lge of coal; 

(d) the target of coal production for 
1986 .. 87 ; and 

(e) the steps taken to improve the 
production of coal and to achieve the 
target for the year 1586-87 '1 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) and (b). The 
production of coal in the country during 
1985-86 was 154.24 million tonnes as 
against the target of 154.50 minion 
tonnes. 

(c) Adequate stocks of coal required by 
the Small Scale Industries are available at 
the collieries. J-Iowever, transportation of 
these stocks depends on the rail priority 
and availability of wagons. Rail short 
fan, if any, is given by road and from 
stockyards as far as possible. 

(d) The all India target of coal pro .. 
duction for 1986·87 has been fIXed at 
166.80 million tonnes. 

(e) Several steps rore being taken to 
increase the production of coal. These 
include improving the infrastructural 
facilities, sanctioning of new mines, 
improving the productivity of men and 
machinery, expediting land acquisjtjon for 
coal mlnlog projects and reducing 
absenteeism. 

Amendment to Electricity Supply Laws 

3798. SHRI N. I)ENNIS: Will the 
Minister of ENERGY be pleased to 
state : 

(a) whother there is any proposal under 
the consideration of Government to 
suitably amend the electricity supply laws 
to provide for an enhanced rate of retutn 
on investment in the power sector in order 
to induce the private sector to participate 
in generation of electricity; and 

(b) whether Government would also 
like to permit a basic sellina rate of 
electricity to the State Electricity Boards 
or other agencies? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRIMATI SUSHILA 
ROHTAGI): (8) No, Sir. 

(b) No, Sir. 

Extel"lhll AlsIsJauce and I.volviol of 
Private Sector in Power Generation 

Programme 

3799. SHRI K.V. SHANKARA-
GOWDA : Will the Minister of EN ERG Y 
be J leased to slate: 

(a) whether delay in initiating advance 
action on new power projects is likely to 
seriously affect the power position in the 
Eighth Plan; 

(b) whether due to resource constrajnts, 
adequate provision could not be made in 
the Seventh Plan for initiating advance 
~1"Ctjon of Eight Plan power projects ; 

(c) whether Government have decided 
to explore the possibility of posting 
lO,OJO MW of power capacity. requirina 
about Rs. 10,000 crores investment for 
externril assistance und of involving tbe 
private sector in the power generation 
programme to overconle this problem; 
and 

(d) if so, to what extent the' possibility 
of external assistance and inV(llving of the 
private sector in the power generation 
programme has been achieved and 
to what cxten t the power genoration 
proaramme is being implemented in 1986 
onwards '1 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRIMATI SUSHJLA 
ROHTAGI): (a) and (b). Financial COD-
straints have led to curtailment of the 
advance action for tbe power programme 
which is likely to increase the sap bet-
ween tbe demand and supply of power 
during the 8th Plan period. 

(c) and (d). No final view has been 
taken in reaBrd to the relative cost 
effectiveness of different alternatives 
.available for giving additional benefits in 
the Eiahth Plan. 

Medium and Large Ind",stries 

3800. SHRI JAGANNATH 
PATINAIK: Will the Minister of 
INDUSTRY be pleased to state: 

(a) the total number of medium and 
large scale industries set up in the 
country during the last two years; and 

(b) the number of those out of them 
which have been licensed and set up with 
the help of Government's assistance '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. 
ARUNACHALAM): (a) and (b). Under 
the provisions of Industries rDevelopment 
& Regulation) Act. a total of 1890 indu-
strial licences (including 961 'Carry-on-
Business' licences) were sranted durinS 
the years 1984 and 1985. Besides these 
licences, a total of 3876 Industrial Schemes 
were registered with the Directorate 
General of Technical Development and 
another 1167 registration letters for the 
manufacture of j terns pertaining to de-
licensed industries were issued by the 
Secretariat for Industrial Approvals 
duriog the same period. i.e. 1984 and 
1985. 

Since it generally takes about 3 to 4 
years for an industrial project to fructify, 
the industrial projects for which indu-
strial licences/resistr .ations were issued 

during the Jast two yoars would presently 
be at various stages of implementation. 

ForelgD CollaboratloDl for MaDufacture 
of Veblcles 

3801. SHRI JAGANNATH 
PATTNAIK: Will the Minister of 
INDUSTRY be pleased to state : 

(a) whether it is a fact that Govern-
ment are giving encouragement to Indian 
Companies for foreign collaboration for 
the manufacture of cars. motor cycles, 
scooters as also their components and 
auxiliaries ; 

(b) jf so, the names of the foreign 
companies collaborating with them; and 

(c) the details 
exchange involved 
borations? 

regard ina 
in these 

foreign 
colJa-

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. 
ARUNACHALAM): (a) . Durjng the 
recent years, Government have allowed 
selective import of technology for the 
manufacture of modern and fuel efficient 
vehicles. 

(b) The details of all approved foreign 
collaborations ,Ire published on a quarterly 
basis by Indian Investment Centres as a 
supplement to its Monthly News Letters. 
Copies of this Publication are sent to 
ParHament Library. 

(c) Quantity and value of import of 
various items including automobile and 
their parts are being published in 
"Monthly Statistics of the Foreign Trade 
of India, Vol. II-Imports" copies of which . 
are available in the ParJiament Library. 

DMT Produced by Bombay Dyeing 

3802. PROF. NARAIN CliAND 
PARASHAR: Will the Minister of 
INDUSTRY be pleased to state ~ 

(a) whether it is a fact that DMT 
production by Bombay Dyeing is of sub .. 
standard quality; and 
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(b) if so, the reasons tberefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHFMICALS AND 
PETR.OCHEMICALS (SHRI R.K. 
JAICHANDRA SINGH): <a> It has 
been reported that some of tbe users have 
found that tbe quality or DMT supplied 
by Mis. Bombay Dyeing & Manuracturing 
Co. Ltd. is acceptable. 

(b) Does Dot arise. 

IDtroduction of STD Servlee wlthla the 
Dlsrrlct Headquarters 

3803. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
COMMUNICATIONS be pleased to 
state : 

<a> whether there is any programme to 
introduce STD within the various excban-
les linked in a revenue district as the 
bulk or the Trunk Traffic is to a nd from 
the district headquarters to the exchanges 
in the mufassil areas ; 

(b) if so, the percentage or funds 
aUotted for the introduction of STD 
within the district headquarters in the 
Seventh Five Year Plan as a whole and in 
the Annual PJan for 1986-87 in particular 
for each Telecom. Circle and Telecom 
District ; and 

(c) if not, whether such a programme 
would be introduced so as to make some 
beginnIng in tbis regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) 
STD is being planned for exchanges of 
1000 lines a nd above and from district 
headquarters during the 7th Plan. How-
ever, for smaller exchanges, interdiaJling 
schemes amongst the exchanges are bei og 
implemented where required and feasible. 

(b) No separate funds are allotted. 
These are met out of tbe lump sum ,fant 
given to the Circles annually. 

(c) As per 7th Plan projection, 16 
secondary areas are planned to be pro-

vided with into,rated dilital network 
subj.ect to availability of equipment. This 
will provide subscriber to subscriber 
diaUing within the secondary area. 
Approximately RI. 100 crares are envi .. 
saaed for tbis PJan. 

IlDpleme.tatfoa or A~t bet" .. 
P_jab and HI .. aclaal Pradelll over 

Shah Neher Barrap projeet 

3804. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
ENERGY be pleased to state: 

(a) whether Union Government are 
aware tbat Punjab Government has not 
released adequate funds for carryiol out 
~detaj)ed investigations' for the constru-
ction of Shah Nehar Project as per accord 
signed between the two State in July, 
1983. consequent upon the prolonaed 
agitation by farmers of Indora in Kangra 
district whose land was deprived of exis-
tinB irrigation facilities due to constru-
ction of Shah Nehar Barrage down 
stream the Pong Dam; 

(b) the reasons for which the Govern-
ment of Punjab has not agreed to its 
commitment ; 

(c) the action taken by Union Govern-
men t to persuade to Government of 
Punjab to deposit RI. 30.27 crores with 
the Himachal Pradesh Government as 
envisaged in the asrcernent : and 

(d) the action Union Government pro-
pose to take to help the Himachal 
Pradesh farmers who have lost irriaation 
facilities for over 1587 hectares of land 
consequent on the construction of Shah 
Nehar Project? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL O.AS (SHRIMATI 
SUSHILA ROHT AG I) : <8> to (d). For 
the benefit of tbe farmers of Himachal 
Pradesh whose sources of irri,ation would 
be affected as a result of construction of 
Shah Nebar Project by the Oo)'ommeot of 



SRAVANA 21', 1908 (SAKA) Written AluW~'S 430 

Punjab, a Memorandum of Understanding 
was reached betwccn Punjab and Himachal 
Pradesh on 16·7-1983. This Memorandum 
provides, Inter-allo that Punjab shall pay 
to Himachal Pradesh the cost of Head 
RClulator and linked channels for irri-
ptiDa existinl a reas in Himachal Pradesh 
and tbat tbe two Governments shall share 
the cost of channels in the potential areas 
in accordance with the formula specified 
in tbe Memorandum. The agreement does 
not lay upon the Central Government the 
responsibility of monitoring compliance 
with its provisions by the two State 
Governments. The only reference to tbe 
CentraJ Government is in the context of 
differences, if any, between the Govern-
ments in relard to the formulation of 
projects, in which case the Agreement 
prov,ides for a reference to the Central 
Water Commission for arbitration. The 
Aarecment also provides that in case any 
dispute arises out of its provisions, the 
matter shall be referred to the Union 
Minister of Irngation for arbitration. No 
reference bas been received by tbe Union 
Government under either of these pro-
visions. A project Report of the Shah 
Nebar Project was submitted by the 
Government of Himachal Pradesh to the 
Central Water Commission for its techno-
economic appraisal under normal proce-
dure, but 8S this was not prepared in 
accordance with tbe guidelines issued by 
the Ministry of Water Resources, the 
Himachal Pradesh Government were asked 
to recast the same in the prescribed 
manner. The revised scheme is still 
awaited. 

Settlag up of a National Rural Telecom 
Projects In Nortb Eastern States 

3805. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
COMMUNICATIONS be pleased to 
state : 

<a> whether Government have chalked 
out any plan for setting up a National 
Rural Telecom Project in the North East 
by tbe end of 1986 to revamp tbe existing 
telearapb network; 

(b) if so, the details thereof; and 
prolrcss made so far in its implementa-
ti9D i 

(c) whether such a pr08ramme will 
also be undertaken for revampins TeJe-
com. system in Nortb· Western Hill States 
of Jammu and Kashmir and the hill 
region of U.P. 

(d) jf so, the likely date by which a 
similar Nortb-Western project would be 
initiated; aod 

(e) if not, tbe re.,sons therefor aod the 
alternative strategy for this regjon ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) 
No, Sir. The Department of Tele-
comnlunications is. however, working on 
an experimental project to set up satellite 
based rural telegraph stations in North .. 
Eastern region. The project is likely to be 
completed during the next two years, 

(b) The development work for the 
project has just beauo. 

(c) If found successfuJ, implementation 
of such a progranlrne for other areas will 
be considered. 

(d) and (e). Such plans can be drawn 
up only after completion of the experi. 
mental project. 

Improvement 10 Telecommunication 
Service 

3806. SHRI MOOL CHAND DAGA : 
Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) the steps taken or cbanses made in 
the existing set up of the Department of 
Telecommunications to bring about the 
des:red efficiency and raise tbe standard of 
service to the public; and . 

(b) the results achieved so far '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICArlONS 
(SHRI RAM NIWAS MIRDHA): (a) 
Metropolitan Telephones Corporations 
have been created for' management of 
Telephone Services in the cities of Delhi 
and Bombay which have eome into effect 
on 1 .. 4·86. 

On the recommendations of Committee 
on TelecommunigatioDS Telccom Board 
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has approved the proposal to restructure 
tbe organisational set up of Telecom. 
Circles on the basis of Secondary Swit-
china Areas. 

(b) It is too premature to judge 
results on tbe basis. 

Drugs Prices Control Order 

3807. SHRI MOOL CHAND DAGA : 
Will tbe Minister of INDUSTRY be 
pleased to state : 

(a) whether it is a fact that Govelo-
meot issued Drugs Prices Control Order 
in 1979 and several companies got stay 
orders; 

(b) whether it is also a fact that these 
companies continue to charge arbitrarily 
fixed high prices for the past several 
years; 

(c) whether these conlpanies are being 
exempted from income tax on the profits 
earned due to differences in Government 
price and Company price; llnd 

(d) if SOt the action taken or proposed 
to be taken by Government in the 
matter '? 

THE MINISTER OF STATE IN 'fIfE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R.K. 
JAICHANDRA SINGH): (a) Some 
companjes have gone to Court in respect 
of issues aris i ng ou t of the 0 r der . 

(b) Several companies filed Writ 
Peti tions against the orders fix ins the . .. 
prices of bulk drugs and formulations 
under the Drugs (Prices Control) Order, 
1979. In respect of 12 Writ Petitions filed 
in the Delhi High Court, the Gourt set 
aside the Government orders. Sp~cial 
Leave Petitions against the setting aside 
of the Government orders have been filed 
in the Supreme Court of India. The 
matter is part heard. Delhi High Court 
is also yet to take decision in the case of 
MIs. G1axo Labs. India Ltd., Synbiotics 
Ltd. etc. 

(c) Only MIs. GJaxo Labs. India Ltd. 
has shown in their btalance sheet their 
liability towards Drugs Price Equalisation 
Account. No income tax bas been shown 
to have been paid On this amount by tbe 
Company. 

(d) Since Delhi High Court is yet to 
del iver its judgement in this case and tbe 
matter ,s subjudiced, no action is possi-
ble at this stage against MIs. Glaxo 
La bs. India Ltd. 

Opening of Branch Post Offices in 
Parbanl and Nanded (Mabarashtra) 

3808. SHRI UITAM RATHOD: 
Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(~I) the nunlber of branch post offices 
s~lnctioned during the last two years in 
Parbani and Nanded districts of 
Maharashtra ; and 

(b) the number of post offices out of 
these opened so far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
{SHRI RAM NIWAS MJRDHA): (a) 
During 1984·85 seven branch post offices 
were sanctioned in Parbani and Nanded 
districts of Maharashtra. No branch post 
offices were sanctioned durin. 1985-86. 

(b) AlJ the seven brdllch post offices 
sanctioned during 1984-85 were opened 
during the sanle year. 

Restru~turiDg of Twenty-Point 
Programme 

3809. SHRI HAFIZ MOHD. SIDDJQ: 
Will the Minister of INDUSTRY be 
pleased to refer to the reply given to 
Unstarred Question No. 8946 on 6 May, 
1986 regarding encouraging se1f ·employ-
Inent to educated unemployed by p-:-iv8te 
sector and state: 

(a) whether the Twenty .. Point Pro-
gramme has since been restructured; 
and 

(b) if so, the details thereof? 
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THE MINISTER. OF STATB IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (n) and (b). Restructuring 
of tbe Twenty-Point Progranlme is still 
under consideration. Details of the same 
would be available when the Programme 
is finaUsed. 

Supply of prime coking coal to steel plants 

38,10. SHRI K.V. SHANKARA 
GOWDA: Will the M rnister of 
ENERGY be pleased to state : 

<a) whether the plan for supply of 
prime coking coal to the steel plants hayc 
run into serious trouble following the 
delinking of some of the nlines rrOOl tbe 
supply programnlc ; 

(b) whether unless uracDt measures are 
taken, - this would tbrow Out of par tho 
projections of the Jha Committee OD tb. 
basis of which the Seventh Plan Pro-
,rammes have been drawn up ; and 

(c) if 90, tbe steps. taken in meetrna ·tIIe 
situation '1 

THE MINISTER OF ENERGY (SHRI 
V AS ANT SATHE): ·(a) to fc:). Qlkio. 
coal supply durina 1985-86 was ori.iDally 
planned On the basis of weishted ash 
percentage of 19.9%. Since SAIL desired 
reduction in ash percentUle to enS\lro 
consistency in the quality of coal supply 
to Steel PlaDts. 1,65,000 tonnes per month 
of raw coal was delinkcd is 1984·85. 
Further, 70,000 tonnes per moath wu 
delinkcd from July, 1985. The impact of 

delinkioa has been as under : 

(In million tonncs) 
_ .. _. -.----~ -. --~--~ - -_-- -. -----_._-----_._-----------------------------

Year Less supply to washeries 
Raw Coking Coal 

Less supply of washed 
coal to Steel Plaots 

1984-85 
1985-86 

1.98 
2.16 

Total 

In order to augment supply of cokilltJ 
coal to Steel Plants, elL has been taking 
up new projects for Coking Coal mines 
and also expediting the commissioning of 
new washeries. In the meantime the 
aa.p between requirelnent and availability 
of the required quantity of coking coal is 
being made up by the import of coking 
coal by SA IL. 

Casb Flow on Public Sector Units 

3811. SI1RI K.V. SHANKARA 
GOWDA: Will the Minister of INDUS. 
TRY be pleased to state : 

(a) whether Government have decided 
to directly monitor the cash flow of the 
entire pubJic sector ; 

(b) if 10, whether concerned Depart-
pl~n~~ have been directed to evolve a 

4.59 

0.90 
1.215 

2.115 

suitable mechaDism to collect information 
about the c,lsh flow of the public sector 
units; and 

(c) the other steps Goverament bave 
taken to inlprove the public sector UBits ? 

THE MINISTEH. OF STATE IN THE 
l)EPARTMENT OF PUBLIC ENTER. 
PRISES (PROF. K.K. TEWARY): (a) 
and (b). As a part of Management Infor-
mation System (MIS) many Departments 
are already monitorinl the cash fio", of 
'he Public Sector Enterprises under their 
Administrative control. 

(c) The steps taken by the GovemoaeDt 
to imprCi)ve ahe performaace of PuWic 
Sector Uaits iuclude provilioD of captriw 
power faciJities, wherever c.tideI_ 
neces,ary i tec~olofY \lPf'ad'tjo~t 
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modernisation and rehabilitation of plant 
equipment ; improved maintena'ncc practi· 
ces ; inventOry control; product diversi ... 
ftcatloD and improvement in product mix ; 
contiauous monitoring and review of per" 
formance' at various levels and encourag-
ina worker's participation in Management. 

Batter, operated buses 

3812. SHRI CHINTAMANI JBNA : 
SHRtMOHANBHAIPATRL: 

Will tbe Minister of INOUSTR Y be 
pleased to state : 

(a) whother battery operat~ buses tfe 
very useful and are less harmful in regard 
to pol1ution ; 

(b) the number of such buses plying in 
the country at present and where; 

(c) the number of such buses manu-
factured in the country or procured from 
foreign countries annually ; 

(d) whether there is any plan to pro .. 
duce morc such buses in the country; and 

(e) jf so, the details thereof? 

THB MINISTER OF STATE IN'THE ' 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRJ M'~ , 
ARUNACHALAM): (a) Yes, ~ir. ' 

(b) At present 50 ~os., of vehicl~s are 
runnjng for trjal purposes.in Delhi. 
Jabalpur. Lucknow. BangaJore. Hyderabad 
and Tiruehlrl1palli. 

(c) 'BEL is manufacturing" \4 .. 6 nos. 
such vehicles' per month which is beiDa 
enhanced to 1 S vehicles per 
month. ,Chatclee Vehicles Limited has 
been allowed to'jmJ)ort 12 Road model'i~. 
CKD condition this year. ' 

" ~ '" I ' < 

(d) and '(~). BHEL ~nd ChateJec 'Yebi., 
cJes have ·'been'lranted industrial licences 
for the ma,Dufacture of, 5000 00'. .. an'd 
12000 DOS. of· such \',oll'letes' per'llnbwn 
f~ivclf· ,~' 

\ r .,. 

CompletloD of Projecta,l~ Welt Beapl 

3813. SHRI PRIYA RANJAN DAS 
MUNSHI : Win the Minister of ENERGY 
be pleased to st ate : 

(a) tbe reasons for deJay in tbe com-
pletion of Kolagbat and Chulda Power 
supply schemes and Dunkinu Coalgasi. 
fication schemes in West Beosal ; and 

(b) the steps proposed to be taken by 
Government to expedite their completion '1 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE MINIS-
TRY OF PETROLEUM AND NATU-
RAL GAS (SARIMATI SUSHILA 
ROHTAOl) : (a) Kolaghat thermal power 
project has been delayed mainly OD 
account of delay in placement of orders, 
supply and erection of equipment, distur-
bed industrial relations at site and paucity 
of funds. 

The eOlnpletion of Dunkinu coal gasi-
fication scheme hus been delayed mainly 
due .~to initial difficulties encountered in 
,Ja~,1HVDa at 'site, pr()curement of equip-
''1lent '~,r'd import of technoloy. 

.\ 

'There 'i$ 'no on-soing power scheme by 
tbe name of Chukla in West Bengal. 
Probably the reference is to Chukha 
hYdro·.eJectric proje,ct being executed in 
Bh'u~ant with' funds being provided by 
India. This project has been delayed on 
account' o,f.· uDexpect",d geological condi-

, " ' ~, . 
dons encountered and also due to labour 
,problems. ' . . , 

. <J» In order to expedite the power 
proJect'$~' tbeir progress j's beinl closely 
monitored: Site ~J visits are also under-
"t"k~D by '~;, senio~ officers to identify the 
constraint9 and sugg~t relnedial measures 

" ' , to overcome ,them:, ' ' 
j ., .t" ~ 

To ensure early' completion of Dunkinu 
,coai gasificaUon scli_e~'vJrio'ilS steps bave 
been taken which ipcl,\lde', cJo.' monitorin, 
of the project •. , t\upi)op'ttttjr'.,· of man-
,p~wer, str4lla,~~n.~~,.' ~f. '~''81t~rYiSjon by 
. ~EC, the t urDke)'H~oDtr~t,or, f'Q. 

, :' \ 
I" ~ ,~ 

'I' 
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R"IIIoD of prIee of Imported Dewspslnt 

38J4. SHRI P.M. SA YEED : Will the 
Minister of INDUSTRY be pleased to 
state : 

(8) whether the official pricing COIU-
mittee and tbe canalising agency have 
taken 'a decision to revise downward the 
price pf imported newsprint ; 

(b) if so, the exact decision taken; 

(c) whether the relevant orders have 
been issued in this resard ; and 

(d) whether the benefit of this price 
reduction is likely to percolate to the 
newspaper readers 1 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF. INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA· 
CHALAM) : (a) to (c). The prices of 
imported news-print are fixed OD quarterly 
basis by the newsprint Price Fixation 
Advisory Committee functioning under the 
Ministry of Information 8- Broadcasting. 
The price fixation is done by the Com-
mittee taking into account various factors 
like international price behaviour. cif cost 
etc. A statement indicating the price of 
imported newsprint as fixed by the Com-
mittee for the first three quarters of 1986 
is given below. 

(d) While the benefit of reduction in 
the prices of imported newsprint does 
pass on to the newspapers, it is difficult to 
say whether the newspapers in turn are 
able to pass it on to the newspaper 
readers. 

Statement 

Price, 0/ imported newsprint during the first t"ree quarter 0/ 1986 

Quarter 

Jan.-April, 1986 Standard 
Glazed 

April-June, 1986 Standard 
Glazed 

July-Sept. , 1986 Standard 
Glazed 

-------.---------.----~. 

Allotment of Maruti Cars 

3815. SHRI HARI KRISHNA 
SHASTRI : Will the Minister of INDUS· 
TRY be pleased to s:tate : 

<a) whether Government are consider-
ina to provide for out of turn aUotment 
of Maruti cars to Members of Parliament 
and State Leaisl atu res and accredited 
journalists; aDd 

(b) if 80, ~ben this facility will be 
made available '1 

Prices (Rs./MT) 
High Sea Sales Buffer stock 

6980 70lJ 
8275 8325 

6645 6695 
8265 8315 

6395 6445 
8320 8370 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF PUBLIC ENTER-
PRISES (PROF. K.K. TIWARY): <a> 
No, Sir. 

(b) Does not arise. 
Measures to Generate Higber Growth 

aDd Employmeut 

3816. SHRI T. BASHEER.: Will the 
Minister of INDUSTR Y be pleased to 
state: 

(a) the details of tbo important indus-
trial policy measures taken durin, u.. 



',ear te .aerate bWlaer Ir-owth in indus-
trial. GUiPlt aDd elQploymeo.t in the coun-
_, i:ad 

<b. the outcome of these measures ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (8) The important Indus .. 
trial Policy measures aimed at generation 
of hilher arowth in industrial output and 
employmeat in the cOUDtry, ta ken during 
1986 are enumerated below :-

0) 26 groups of industrjes and 82 
bulk drugs and formulations have 
been delicensed' in respect of non-
MRTP/FERA companies. 

(ii) Scheme of deliceosinl has been 
extended to MRTP/FERA compa-
nies in respect of selected indus-
tries for locations in Centrally 
declared backward areas. 

(iii) The scheme of broad banding bas 
been extended in respect of 28 
groups of industries. 

(iv) The ~heme of re-endorsement of 
c8pacl'y bas been further liberalis-
ed to permit recognition of highest 
production ach ieved durins any 
of the five previous yoars plus 1/3 
tbereof. This scheme will remain 
effective for the Seventh Plan 
period (1985-90). 

(v) The scheme of re-endorsement of 
capacity with reference to the 
m1nmum economic scales of 
opeouion in respect of 6S indus-
tr'es bas been introduced. 

(vi) Modernisation/renovation/replace-
ment resulting an increase in 
licensed capacity lIPto 49% has 
been exempted from obtaining 
iDdustr'ial licences. 

(vii) The export obligation in respect of 
MRTP/FERA companies taking 
_, items otar thaD Appendix .. 1 

industries for locations in Centrally 
declared backward areas baa been 
dispensed with in tbe case of 
Category 'A' Districts and in case 
of Category ~B· and 'C' Districts. 
it bas been reduced from 50% to 
25%. 

(b) It will take some more time for the 
impact of these nleasures to get fully reflec-
ted. The index of industrial production 
during 1985-86 has, however, registered an 
increase of 6.3% over the year 1984 .. 85. 

Issue of TeJephone Directory 

3817. SHRIMATI KISHORI SINHA: 
Will the Minister of COMMUNICA. 
TIONS be pleased to state : 

(a) whether Government intend to issue 
a telephone directory of 1986 for Delhi 
and other cities; 

(b) if so, when will this be done; and 

(c) whether directory enquiries have 
been computerised in metropolitan citjes 1 

THE MINISTER OF STATE OF nIB 
MINISTR Y OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA) (a) 
Yes, Sir. 

(b) The expected dates of issue of 
telephone directories for 1986 of Metro-
politan cities are given below : 

Delhi 

Bombay 

Madras 

October, 1986 

August, 1986 

AUlUst, 1986 

Calcutta Telephone Directory, 1985 
corrected upto 31.12.1985 has rec:oot)y 
been issued. 

(c) The work of computerisatioD of 
Directory enquiry in Metropolitan cities 
is in progress. 

Budgetary support to Ministry of 
Communications 

3818. PROF. P. J. KURIEN: Will the 
Minister of COMMUNICATIONS be 
pleased to state : 
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(a) wbether further budaotary support 
is not fortbcomina to his Ministry, If so, 
the details thereof ; 

(b) wbat will be its effect on the v.ari-
0 .. peaciiDl projects; aDd 

(c) whether a number of pending con-
nections for teleJ)bones in the country will 
also be affected ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA) : (a) to 
(c). Compared to the budgetary support 
of Rs. 360 crores provided in 1985 ... 86 the 
budgetary support durinl 1986-87 has 
been fixed at Rs. 23 clores. Efforts are 
being made to increase the budgetary 
support durin. 1986 .. 87 and also to mobi-
lise resources through public borrowings 
so th::.t the pending projects are imple-
mented. 

Performance of Instrumentation Ltd. 

3819. KUMARI PUSHPA DEVI : 
SHRI BASUDEB ACHARIA : 

Will the Minister of INDUSTRY be 
pleased to state : 

(a) whether it is a fact that the per-
formance of the public sector Instrumen-
tation Limited is .. satisfactory; 

(b) if so, tho steps proposed to be 
tal ten to hn,rove its performance ; 

(c) whether Instrumentation Limited is 
proposed to be merpd with Bbarat 
Heavy Electricals Limited; and 

(d) if so, the steps taken tberefore'l 

THB MINISTER OF ST A. TE IN THE 
DEPARTMENT OF PUBLIC BNTER-
PRISES (PROF. K.K. TEWARY): (a) 
and (b). Instrumentation Ltd. have been 
eamq profit every year since the com-
mencement of production in 1968. The 
company bas also, been payioa dividends 
to file Government. To imprOYe its per-
fOl1D&Dce further, tbe company has identi-
fied several diversification schemes to be 
tabll up duriD, the 7th PlaD. 

(c) and (d). As there are certain areas 
where the product groups are common 
between the Control Equipment Division 
of BHEL and InstrunlentatioD Ltd., there 
is a proposal for making Instrumentation 
Ltd. a subsidiary of BHEL with a view to 
achieving integrated development of both 
the public sector untts. 

Reopening or Closed Industries in West 
Bengal 

3820. SHRI ATISH CHANDRA 
SINHA = Will the Min isler of INDUS-
TRY be pleased be state: 

(a) the number of closed industries 
which have reopened in West Bengal in 
the last one and a half years ; 

(b) the number of those which are still 
closed; and 

(c) the steps Government propose to 
take to reopen these industries ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) and (b). The informa-
mation with regard to industries lying 
.closed and those reopened in tl1e country 
i:=- not centrally maintained in this Minis-
try. 

(c) The Central Government have laid 
down policy guidelines in October, 1981 
for the guidance of Ministries/Depart-
ments of the Union Government, State 
Governments, banks and financial institu-
tions for revival and rehabilitation of sick 
units, the salient features of which have 
been furnished in reply to l..,ok Sabha 
Unstarred Question No. 700 on 23.1.1985. 

LIcences granted to Reliance Group 

3821. SHRI PRIYA RANJAN DAS 
MUNSI: 

DR. CHANDRA SHEKHAR 
TRIPATHI: 

Will the Minister of INDUSTRY be 
pleased to sta te : 

(a) the particulars of licences ,ranted 
in favour of the Reliance Textiles 
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(Bombay) Group durina the last three 
),ears : 

(b) whether before granting these licen-
ces the MRTP Commission was consulted; 

(c) wbether the conditions stipulated 
for the grant of licences have been compi-
led with by the Reliance Group ; 

(d) if not, the steps taken or proposed 
to be taken against t be Group ; and 

(e) whether Government are considerina 
to review these licences which have been 
granted so as to identify the violations of 
law and to take suitable measures in this 
relard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRO-CHEMICALS (SHRI R.K 
JAICHANDRA SINGH) : (a) The follow-
ing two industrial licences have been 
granted to MIs. Reliance Industries Limi-
ted during the three years 1983, 1984 & 
1985 :-

(l) Licence No. CIL: 208/85 dated 
26.6.85 for the manufacture of 
45,000 TPA of polyester staple 
fibre; 

(2) Licence No. CIL: 431/85 dated 
31.12.85 for the manufacture of 
75,000 TPA of P.T.A. 

(b) Provisions under MRTP Act had 
been followed at the appropriate staaes 
and it was not considered necessary to 
rofer these cases to MRTP Commission. 

(e) Yes. Sir. 

(d) Does not arise. 
(e) It is obUaatory on the part of the 

licence holder to comply with tbe condi· . 
tiODS of the licence and vioJations if any, 
are dealt with in accordance with Jaw. 

{Tra1lllation} 
New Telephone Uues 

3822. SHRI BALWANT SINGH 
R,AMOOWALIA : Will the Minister of 

COMMUNICATIONS be pleased to 
state: 

(a) whether tbere is a proposal to add 
2.20,000 new Jines in differeDt telephone 
exchanps of the country duriq 1986-17 ; 

(b) if so, the details of tho diJUibu· 
tion of these lines among metropolitan 
cities, other cities. towns and villaps 
separately ; . 

(c) whether Government, while distri-
buting these lines, propose to live more 
lines in rural areas; and 

(d) if not, tbe reasons therefor? 

THE MINISTBR OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a> Ves 
S· ' lr. 

Cb) The details of the distribution of 
these lines amona metropolitan cities 
cities, towns and villages are liven in tb~ 
statement below. 

(c) As ~n from the annexure, the 
towns and vlllaaes account for 89,000 linea 
out of a total 2,20,000 Jines. 

(d) Docs not ar;so. 

Stat __ t 

D,tail, of DI,trlbutlo" 0/ LIM, IlInOlll 
Mfl,opo/i/an elfin, Telephone Districtl. 

Towns and VII/III.,III T,/~com. 
Clrcl., 

81" No. Units 

1 2 

A. Metropolltaa QtIeI 

1. Bombay 

2. Delhi 

3. Calcutta 

4. Madras 

Total: 

T ..... 

3 

30,000 

34,000 

9,000 

9.000 

82.000 
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B. Clttel 

5. Ahmedabad 

6. BaDlalore 

7. Hyderabad 

8. KaDpur 

9. Pune 

10. Amritsar 

11. Baroda 

12. Bhopal 

13. Calicut 

14. Chandi.arh 
• 15. Coimbatore 

16. Ernakutam 

17. Gaubati 

18. Indore 

19. Madurai 

20. NalPur 

21. Patna 
22. Rajkot 

23. Surat 
24. Trivandrum 

25. Varanasi 

Total: 

c. Towas aad Villages 
26. Andhra 

27. Bihar 

28. Gujarat 

29. Jammu & Kashmir 

30. Kamataka 
31. Kerala 

J2. Madhya Pradesb 
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3 

12t OOO 

5,000 

4,000 

2,500 
2,.soo 

700 

',SOO 
1,000 

800 

200 

100 

100 

100 

2.500 

1,000 

600 

1,000 

3,500 

4,000 

1,200 

700 

49,000 

8,000 

4.000 

9,000 

2,500 

7,000 

6,000 

6,000 

1 2 3 ---------------" .. , ____ 
33. ~aharashtra 
34. North East 

35. North West 

36. Orissa 

37. Rajasthan 

38. Tamil Nadu 

39. Uttar Pradesh 
40. West Bengal 

Total: 

Grand Total 

10,000 

3,500 

6,500 

2,000 

5,000 

8,000 

7,000 

4,500 

89,000 

2,20,000 

Power Generation Capacity of Power 
Plants 

3823. SHRI BALWANT SINGH 
RAMOOWALJA: WiJl the Minister of 
ENERGY be pleased to state : 

(a) whether existing power plants in 
various States are working to their 
installed capacity; and 

(b) jf so, the power generation capacity 
of these plants during the last three years, 
year-wise and the quantum of power 
actually senera ted by each one of them ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHR1MATI SUSHILA 
ROHTAGI): (a) It is not possible to 
make 100 per cent utilisation of the 
instal1ed capacity. In case of hydro 
stations, the output is subject to water 
availability and in case of thermal 
stations, it is necessary to subject tbe 
generating units to obligatory boiler over-
haUl and capital maintenance of turbines, 
depending on the conditions of the units 
and manufacturers' instructions. There is 
also non-ut iJisation of available capacity 
due to system load variations. 

(b) A statement giviDg the required 
information for tbermal, nuclear and 
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hydro stations is laid on the Table of the 
House. (Placed in library 8f1' No. L T-
3083/861 

Resentment by Bar Associations over 
Appointment and Traasrer of 

Judges 

3824. SHRI BALWANT SIN'OR 
RA.MOOWALIA: Will the Minister of 
LAW AND JUSTICE be pleased to 
state : 

(a) whether many Bar Associations 
have evpressed tbeir resentment over the 
appointment and transfer of many Judges 
in the country; and 

(b) if so, the details in this regard 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ) : (a) and (b). 
Some Bar Associations of Orissa expressed 
their resentment over the transfer of Dr. 
Justice B.N. Misra from the Orissa liigh 
Court to the Allah a bad High Court as a 
puisne Judge. 

The Delhi Hiah Court Bar Association, 
Delhi, expressed its resentment over the 
non-appointment of the District and 
Sessions Judge, Delhi, as a Judge of the 
Delhi High Court. 

[Engllsh1 

AIJocation of Kerosene to State 

3825. SHRI fI.B. PATIL : 
SHRI SOMNA TH RA TH : 

Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to 
state: 

(a) the state-wise allotted quota of 
kelosene for the years 1985-86 and 1986 .. 87, 
month-wise ; 

(b) the State-wise demand for kerosene 
during the same period ; 

(c) the actual supply so far made by 
the Centre to the States, State-wise and 
month-wise; 

(d) the Dames of the States wbere 
demand for kerosene bas increased and 
~~e reasons threof ; a~d 

(e) tbe Jteps takeD by Government to 
meet tho situation particularly in tho 
States of Karnataka and Orissa ? 

THE MINISTER OF STATE IN THE 
DEPAR.TMENT OF POWER AND 
MINISTER OF STATE IN THE MINIS-
TRY OF PETROLEUM AND NATURAL 
GAS (SHRIMATI SUSHILAROHTAOI) 
(a) to (e). Kerosene requirements of 
various States and Union Territories, are 
assessed by allow ina a ,% arowtb over 
the allocations made in the correapondiol 
period of the previous year, on a four-
month-block basis and allocations are 
mNe accordiD,Jy. Besides the roplar 
allocations, additional ad-hoc releases are 
also made to meet specific situations like 
flood, drought, cyclone, ahort.ae of LPGI 
soft coke, etc. However" to meet increa-
sed demand" allocation of kerosene lor 
tbe last Winter Block comprilio, tho 
months of November" 1985 to February, 
1986. Summer Block: comprisiDI tho 
months of March. 1986 to June, 1986 and 
present Monsoon Block compriainl tho 
months of July to Oct., 1986, have been 
made after aJlowina a lI'owth rate or 
7~%, 7% and 7% respectively. 

A statenlent indicatiD8 the all alloca-
tion including ad·hoc allocations/releases 
and supplies of kerosene to States and 
Union Territories durina the year 1985·86 
1986 .. 87 !Aprll to July~. month-wise, is 
laid on the ~rable of the HOUle {Placed in 
Libra ry See No. L T-3084/86) .. 

As stated above, the allocations have 
been made to States and Union Territories 
including Karnataka and Orissa at the 
enhanced rates to meet the increased 
demand. Besides, ad-hoe aUoeations/ 
releases have also been given to Statesl 
Union Territories who have requested for 
the same. Karnataka and Orissa have 
been given ad-hoc allocations of SOOO 
Tonnes and 5345 Toones respectively 
durml 1986·87 (April to July). 

Performance of Kbadl aM VIII_Ie 
Industrlel Commisiion 

3826. SHRI H.B. PATIL: Will the 
Minister of INDUSTRY be ..,Ioasod ~O 
,t.t~ : 
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(a) whether OO\W~ have Dl%4e 
any study reprdio. the performaDCC' of 
Khaw awl Villaac ladustri. Commi.ioD 
to know bow tar • baa acbiovod its aoc:ial 
and economic objectlva in providiq 
means of sustenance to the rural poor 
since its inception; 

(b) jf 10, ,the det,aiJl aloolwHh the 
deficieocies. if .aQY ~D tbe CWtivitics 0' ~be 
Khadi and Villaac Industries Commiasion 
in developiol rural industries and poo-
ratina omployment in tho rural' areas i 
and 

(c) tbe atepl contelDpiated by Govern-
ment to make tbe role of Kbadi and 
ViUaac Indultries Commislion more 
Olcaninaful aDd useful ror the develop-
ment of Khad i and Villaae Industries '1 

THE MINISTE)l pF ST~T~ IN THE 
DEPAllTMBNT OF INDUSTRIAL 
DEVELOPMENT ,(sHJ.lJ M. ARPN..· 
CHALAM.) : <a) to (c). The Government 
have set up a Review Committee under 
the Chairmanship of Shri M. Ram.-
krishoayya, Ex-Chair~an, NABA~D aDd 
DepulY' Governor, ReServe Bank of Iodia. 
to rev iew tbe role and performance of 
Khadi and Villale Industries Commission. 
The Committee is expected to submit its 
futl report by tbe end of January, 1987. 

TeJecolMluDleatloa FacilitIeS I. Rural 
Areas 

3827. SHRI H.B. PATIL: Will tbo 
Minister of COMMUNICATIONS be 
pleased to ttate : 

(a) whether the t.elecommunication 
facilities in the rural areas are not as 
Hood as In the urban .rcas ; 

(b) whether there •• anY propoJal ,to 
connect .811 tbe dJltrict in the couDtry by 
STD; and 

(c) if SOt tho _taill tkereof. IUld atops 
proposed .&0 improvo diese l~iUties in 
rural area. ? 

THB MINlS~ OF SrA~ ,OF THJl 
MfN1ST,-y QF .co~t4PNlC,ArJQNs. 

(SRRI RAM NIWAS. MIRDHA): Ca> 
The objective of plain ordinary Telepbone 
Servjce (POTs) is met by .rural and urban 
')'Itoms. Increased facilities arc available 
io' a ~,e system. Thase are installed in 
urban areas initially. Due to operational 
realOns, serv i,co in rura,1 areas sometimes 
let a1fected. 

(b) and (c). Yes, Sir out of 435 district 
headquarters. 198 district headquarters 
have already been connected with STD 
through Trunk au,tomatic exchanges. The 
remainiog 237 district headquarters have 
been proposed to be connected w'ith STO 
throu.b Trunk automatic Exchanges 
durina tbe 7th Plan. Efforts continue to 
be put in for maintenance of rural system 
for obtaining improved service. 

Pay Revision 10 Public Sector 
Undertakings 

3828. SHRI H.M. PATEL: W jIJ the 
Minister of INDUSTRY be pleased to 
state: 

(8) whether it is 8 fact that under the 
existing rules waaes jn the public SectOl 
can be revised only after approval of the 
Finance Ministry; 

(b) ~f so, whether it is a fact that 
numerous public sector enterprises which 
had already negotiated revise<,t wage 
structure with respective employees unions 
arc pendinl for ap[,roval with the 
Ministry; 

(c) if 80, the names of the public sector 
units whose proposals for nelotiated 
revised wage structure are pending with 
tbe Ministry ; aDd 

(d) since when these are pending 
approval and steps taken to approve the 
same '1 

THE MINISTER .OF STATE IN THE 
DBPARTMENT OF PUBLIC ENTER-
PRlSBS (PROF. K.K. TEWAJ_ty): (a) 
Yet, Sir. 

(b) No proposal is pend ins in th~ 
~iDanc;e Ministry.' , 
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(0) Does not arise. 

(d) Does not arise. 

ProdoetlOD of TItanium Dtoxlde 

3829. SHRI MOOL CHAND DAOA : 
Will the Minister of INDUSTRY be plea-
sed to state : 

(a) the demand and production of 
Titanium Dioxide in the country during 
the last three years, year-wise ; 

(b) the names of the concerns in pro-
ductiod and whetber tbey have been work-
iDg to their full capacity ; 

(c) the arrangements made for distri-

Name of the 
Company 

Installed 
Capacity 

butioll of the product ; 

(d) whether Titanium Dioxide is beiDI 
imported and jf so, the details of imports 
during the last three years ; 

(e) the . rates of imported and indi,e-
nous product ; and 

(f) the future plans of Government for 
more production of Titanium Dioxide? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R.K. JAI-
CHANDRA SINGH): (a) and (b). The 
name of the concerns producing Titanium 
Dioxide and their installed capacity and 
production during the last 3 years is as 
foHows: 

1983·84 

Production (Fig. in tonnes) 

1984-85 1985·86 
(Estimated) 

--'"-... --..... - .... ~-.---'-.'.---- ..... - ... ' -----,~~-~ ........ ---.....-.-- .... ---------- -.~'-"" _'._",- -----~---~. -~< ...... -~- • .,.._~~-----'-'-- •• --.... - ... --.... -, 

1. MIs. Travancore 
Titanium Products Ltd. 
Trivandrum. 

24,500 TPA 7,668 12,396 9,702 

2. MIs. Kcrala Minerals 
and Metals Ltd., 
QuilOD, Kerala 

22,000 TPA 

MIs. Kerala Minerals & Metals Limited 
come into production only from January, 
108S. The demand for Titanium Dioxide 
bas been reviewed recently and h.1S now 
been estimated at 60,000 tonnes by 1989· 
90. 

(c) MIs. Travancore Titanium Products 
Limited distributes Titanium Dioxide 
tbrough MIs. KeraJa State Industrial 
Products Trading Corporation Limited, 
Trivandrum. while MIs.. KeraJa Minerals 
& Metals Ltd., supplies to large consu-
mers directly from the factory but supplies 
to small consumers arc through stockists, 
appointed in various State Capitalslmajor 
COQSUmina centres. 

4,446 
(as per return 
submitted to 
DOTD) 

(d) and (c). Imports of Titanium 
Dioxide are canalised through the STC 
and the imports during the last 3 years 
(1983-84 10 1985-86) were of tbe order or 
9315 tonnes. The cost of imported 
Titanium Dioxide (Rutile Grade) was 
around Rs. 48,000 approximately. landed 
(ex-godown) in J 98S .. 86. while that for 
Ann8tase grade was around Rs. 23,000 per 
MT (ex ... high sea) in 1985 .. 86. The indi .. 
genous price of MIs. Travancore Titanium 
Products Ltd. was around Rs. 30,000 per 
MT (anatase STade) in 1985-86 inclusive 
of excise duty, sales tax, etc. while that of 
MIs. Kerala Minerals and Metals Ltd. 
was around Ra. 41 ~OOO 'per MT (rutile 
,rade) iDcludiD, taxes a~d dutief.. 



(f) Government have already approved 
additional' capacities for produ~tion' .of 
this item. Further additional capacity 
will be considered on· merits as and wben 
Dew proposals .are received. 

{Translatlonl 

Opealag of Telephone Exebaages ami 
publle call Officella ViDaaes of Pall 

District, Rajaathla 

3830. SHRl MOOL CHAND DAGA : 
Will the Minister of COMM.UNiCA-
TlONS be pleased to state; 

(a) whether applicants for telephone 
connections in Dhimabam and Sewari 
villales in district Pali (Rajasthan) have 
deposited amounts ; 

(b) the time by which telephone ex-
changes will be opened in thei r 'Y ilIales ; 

(c) whether all the consumers will get 
conncctions and jf not, the rcasons there-
for. and 

(d) the names of villages where public 
Call Offices will be opened as also of 
those where telephone exchanges will be 
opened ill pali district during thi' year 'l 

THE. MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM. NIWAS MIRDHA) : 
(a) (i) tbe place Dhimabam could not be 

located in Pali district inspite of 
best efforts by the field units. 

(ii) Twelve applicants have made 
payments for telephone connec-
tions at Sewari. 

(b) The telephone exchanae at Sewari 
is proposed to be opened in 1987. 

(c) : AU applicants are J ikcly to aet con-
nections at Sewari subject to payment of 
the requisite amount. 

(d) The information is given in state-
ment below. 

8tatemeat 
The namea of places where Public Call 

Offices (LPDTS) and telephone oxchanaca 
proposed to be opened in Pali district 
during 1986·87 subject to availability of 
Stores. requisite demand and Dll&IlC'ial 
viability of the proposals. 

LDPTS (Lona Distance PubUo Tele-
phones) 

1. Cbawandri in DaU Tehsil. 

SAXs (Small automatic chanaes) 

1. Sewari Tehsil Bali 
2. DhamJi Teh$il Kharcbi 

3. Biiwas Tebsil Sojait 

4. Bberund Tehsit Bali. 

[English] 

Dual Pricing Policy for LPG 

3831. SHRI SHARAD DIOBE: Will 
tbe Minister of PETROLEUM & NATU-
RAL GAS be pleased to state : 

. (a) whether Government propose to 
Introduce dual pricing for industrial 
commercial and domestic consumers of 
LPG; 

(b) if so, the details thereof; and 

(c) what would be the advantages in 
introducing such du~l pricing? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND THE 
MIN1STER OF STATE IN THB MINIS-
TRY OF PETROLEUM AND NATURAL 
GAS (SHRIMATI SUSHILA ROHTAGI): 
(a) to (c). The following table aives the 
basic ceilings prices of LPG ex .. storage 
points with effect from 6.2.1986 for diffe-
rent uses : 

LPG domestic (packed) 

LPG industrial (bulk) 
essential 

LPG industrial (bulk:) 
non-ossentlal 
-----------------~ 

Rs./MT 
3448.98 

3917.79 

5127.19 



There is no other proposal at present 
with regard to LPG pricilll. 

rem_Ie worken la E.(; .L ..... a~c.C.t. 

3832. SHRI BAS'UDED ~CflAaIl( 
Will the M"inister of ENEI(GY be pleased 
to refer to the reply given to Unstatied 
Question No. 6732 on 15 March, J 986 
regarding barassmen t of female workers 
in Eastern Coalfields Ltd. and Dharat 
Coking Coal Ltd. and state : 

(a) whether in DCCL under the volun-
tary retirement scheme (VR.S) a retiriDI 
fema Ie employee can only given ber male 
substitute and not femaJe ; 

(b) whether amongst the delisted 
casuals. onJy the males are taken on the 
basis of attendance ; 

(c) whether in the retirement of leaden 
only males are taken but not the females 
while the femaJes caD work in OpeD cast 
projects now removing female hands by 
machines ; 

(d) whether in living employment to 
the dependents of the decreased employees 
only the cases of male dependants are 
processed and females are left out ; 

(e) if so, the reasons thereof; and 

(f) whether these djscriminations are in 
violation of the constitution and if 10, tbe 
steps proposed to remove them ? 

THE MINISTER OF ENERGY (SHill 
VASANT SAmE) : <a> Yea, Sir. 

(b) Y cs, Sir. In the case or ell.ible 
female delis ted casua)s, thejr sODs/husbands 
are considered for appOintment as under-
around Badli Miners/Loaders in their 
place, since females themselves cannot be 
employed undcraround. 

(c) The company bas requirement of 
undcrlround miners/Joadera only. Thus, 
the question of considering females for 
emploYment in the opeD cast projeCts does 
Qc)t arise. 

(d) No, Sfr. ~~t, .. the eDJJ)loy-
meat' to be Ottere4 by tile com"any 
depeDds da ,Ib" avlUaSfIfty ot aultable jObs 
ad al tbC MiDOI Act IDI'OId cettain 
limitatiom OD ~1bYm.t of Woibco in 
certain cate.oriea or jobs, the job 
opportunities for females are limj~d. 

(e) Does Dot arise. 

«() There is DO discriminatioD or viola-
tioD of the ConadtutfoD as will be seen 
from the replies to fore.oill. parts or the 
question. 

Delay In Bbarat CoCk.., Coal LI.lted 
aad Eastel'll Coalflelcll Llalted Projects 

3:833. SHRI BASUDEB ACHARIA: 
'Wilt the Minister of SNER.GY be Pleased 
to refe'i to tlte ~p)y siveD to UtJstarred 
question No. 9008 dated 6 May, 1986 
reaardina delay in BCCL and EeL pro-
jects aWfnl' to I and acquisition problem 
aud state: 

(a) tbe total Dumber of projects beld 
up and. delayed in Bhatat Cokin. Coal 
Limited and Eastern Coalfields Limited 
as OD 1st April, 1986 company-wise ; 

(b) tbe factors responsible for these 
delays and thei r percentap contribution 
to that with particular reference to the 
land acquisition problem with company-
wise and factory-wise break-up ; 

(c) the coit escalation due to these 
delay. ; and 

(d) the steps taken thereof? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (8) The total number 
of projects each costina Rs. 2 crores and 
more delayed and held up is as under: 

Company 

Bharat Cockiol Coal 
Limited 

Bastern Coalfleldl 
Limited 

Number of 
projects 
delayed 

12 

-Total 20 
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In addition, implementation of $ projects 
and ... Satellite township projects in Bharat 
Cocking Coal Limited and 3 projects in 
Eastern Coalfields Limited' is affected due 
to land acquisition problem, difficult seo-
mining condition not eDYisaged at the time 
of formulation of Project Report, project 
given low priority due to J'ack of demand 
etc. 

(b) Some of the Dlain reasons for dehlY 
in tbe implementation of tbe projects arc 
as under :-

(a) delay in land acquisition at times 
associated with Jaw and order 
problem .; 

(b) delay in supply of mining equip-
ment; 

(c) change in mining technology; and 
oncountering of adverse seo .. 
mining conditions necessitating 
rev jsion of the project reports ; 

(d) inadcqu~lte and irregular power 
supply. 

It is extrelnely difficult to quantify the 
delays in percentage on account of the 
above facters separately including the land 
acquisition problem as many of the major 
construction activities and progress of 

mfnina operation are mainly dependent on 
acquisition of Jand. 

(c) The project-wise likely revised cost 
estimates of 20 projects that are delayed 
are Biven in tbe statement below .. 

(d) Some of the steps taken to expedite 
tbe implementation of the projects are as 
under :-

(a) Ministeria1 level discussions have 
been held to expedite acquisition 
of land for coal projects and to 
tackle the law and order problems. 

(b) Suitable steps have been taken to 
obtain foreign consultancy and 
technical assistance in selected 
areas and feasibility reports are 
being revised incorporating up-
dated mining norms and methods 
of dealing with difficult geo-mining 
cond j tions. 

(c) Inter-minjsterial oleetings with the 
manufacturers of plant and equip-
ment are being held periodically 
to expedite suppJies. 

(d) Project Management and Monitor-
ing machinery has been streng-
thened. 

Statement 

.~-.--.-.~-,--------

• ___ ,. __ ...-_ .+ ___ .~. ___ • ___ ~, .~_. ____ ... __ ,_._ .. _. ___ " ... ____ .c __ ._ ...... __ .~" __ ' ....... _. ___ _ 

Company NaOle of the 
I roject 

-.---~----------------.-"--. 

Bbarat Coking 
Coal Limited 

1. Pootk~ Batihari UG 
2. Moonidih UG (RCE) 

3. Block II OC 

4. Damodar OC 

5. North Amlabad UG 

6. Dbatlara ua 

Sanctioned 
cost 
(Rs. in crores) 

199.87 
132.07 

112.05 

57.34 

26.18 

46.22 

Anticipated 
Revised Cost 
(Rs. in crores) 

-
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1 2 3 4 
.. _ ... -._-,,,,,.,. 

7. Murlidih 20/21 Pit· 18.27 
(P .S. Face) UC 

8. Katras UO 26.04 

9. New Laikdib OC 9.87 

10. Bbowrab OC 9.90 

J 1. Bhagaband XVIII Bottom 4.98 
Scam 

12. Hydraulic Mining 
GopaJichak 

Eastern 13. Khottadib UO 

Coalfields 14. Seetalpur VO 

Limited IS. J.K. Nagar UG 

16. Parbelia UO 

17. Banko)a VG 

18. North Searsole UG 

19. Satgram ua 

20. Ratibati UG 

Import of Machines by HMT. Ltd. 

3834. SHRI NARSING SUR\, A· 
W ANSHI : Will the Minister of INDUS· 
TRY be pleased to state : 

(a) whether it is a fact that Hindustan 
Machine Tools Ltd. had invested more 
than Rs. 30 crores for import of Hi'gh 
technology Macbines under a modernisa-
tion proaramme ; 

(b) whether these machines have helped 
fD achieving improved productivity; 

(0) if so, the details thereof; and 

4.85 

9.07 80.00 

4.79 25.00 

IS.18 30.00 

12.51 15.00 

8.18 ) 
) Revised 

9.92 ) Project 
) Reports are 

26.37 ) under 
) preparation 

9.94 ) 

(d) if riot. tbe action beina taken in 
tbis regard ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF PUBLIC ENTER-
PRISES (PROF. K.K. TEWARY): (a) 
to (d). The amount invested by HMT 
Limited durina the Sixth Plan period for 
replacement and modernisation of their 
plant and equipment is of the order of 

, Rs. 52 crores. While the biah technology 
machines already installed under this pro-
.ramme bave contributed to greater pro-
ductivity, tbe fuJ) impact would be derived 
in course of time as the investment 
involves lonl l-taUon. 
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TetbnoJogy MIIsJoa Pe .. ' on Glan aad 
Glassware J_Ultry 

3835. SHRI VIJAY N. PATIL: Will 
the Minister 01 INDUSTRY be pleased to 
state: 

(a) whether Government have set up 
Technology Mission Panel on Glass aDd 
o Jassware Industry; 

(b) if so, the purpose behind the set-
ting up of this pane) ; 

(c) whether Government have any pro-
posals for encouraging the manufacture of 
opthalmic glass in the country for sclf-
sufficiency in this fieJd of technology : 
and 

(d) if so, the details tbereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) and (b). Yes, Sir. 
'Technology Mission' has been set up 
under the aegis of Penal on Glass & 
Glassware Industry to suggest appropriate 
modifications for updating the eAistin, 
technology, cost reduction, quality impro-
venlent in the varjous areas of ,lass and 
glassware etc. 

(c) Yes, Sir. 

(d) MIs. Dbarat Ophthalmic GJass 
Limited, a public sector undertuking hus 
been permitted during the 7th Plan to set 
up a unit based on continuous process 
technology in collaboration with MIs. 
CompOitl ie Europeenne de Construction 
de Fours (CBCF) Industries, France. 
With the implementation of this Project 
BOGL ure likely to meet the entire 
demand of ophthalmic alasses in the 
country. 

Demand aDd capacity of Breweries 

3836. SHRI DAULATSINHJI 
JADEJA : Will the Minister of INDUS-
T~ Y be _'Jeased to stat~ : 

(a) whether Government are aware of 
the monopoly position of ex isting brewe-
ries in the country; 

(b) if so, 'the existinJ capacIty of 
breweries ; and 

(c) the actual demand and steps hein. 
taken to meet t he same ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. 
AR UNACHALAM) : \8) to (c). There are 
32 brewing units in the organised sector 
with a total capncity of 1,34,246 K.L. per 
annum. 

In accordance with the Government's 
Policy there is a ban OD the creation of 
additional capacity or expansion of exist .. 
ing capacity for distillation or brewing of 
alcoholic breweries except in the case of 
100% Export Oriented units. 

Pilferage of Foreign Parcels and Book 
Posts In Post Offices 

3837. SHRI D.P. JADEJA : Win the 
Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Government are aware of 
the pilferage of foreign parcels and book 
posts in the post offices : 

(b) if so, the steps taken to check such 
pilferages ; 

(c) whether compensation is paid in 
such cases ; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(&HRI RAM NIWAS MIRDHA): (8) 
Some instances of pilferage of foreign 
parcels and book post art ides. while in 
trnnsmission, have come to notice. 

(b) As and when such instances are 
noticed, immed 1a te enquiries are made, 
s~itable action is t~ken and a close vi,il 
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on the transmission of such articles is 
ma intained. 

(e) and (d) .. 10 respect of Registered 
articles compensation is paid. where 
admissible, as per the rules. No compen-
sation is however (\8yable in case of un-
registered articles. 

Setting up or Pilot Wind Farms In 
Jamnagar 

3838. SHRI D.P. JADEJA: Will the 
Minister of ENERGY be pleused to 
state : 

(a) the wind ... energy programme for 
Guj a ra t in Seven tb Plan ; 

(b) whether any Pilot Wind-Farms 
will be set up in Jamnagar djstrict ; and 

(c) the details thereof? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) The wind energy 
programme being implemented by the 
Department of Non-conventional Enersy 
Sources in the Seventh Plan comprises 
among other activjties, Wind Survey and 
Technology Demonstration activities in 
different parts of the country, including 
Gujarat. Wind surveys have been initia ... 
ted at several locations in the State. 94 
wind pumps have so far been installed 
under the demonstration programme, and 
two wind farms of capacity 1.1 MWand 
SSO KW have been commissioned at 
Mandvi and Okha respectively. A few 
individual wind efectric generaters and 
battery chargers have also been installed. 
It is proposed to expand the programme 
further during the Seventh Plan. depend-
ing upon availability of financial resour· 
ces. 

(b) and (c). One wind farm of S50 
KW capacity comprising ten 55 KW wind 
electr ic generators has been set up at 
Okha in Janlnagar district. The wind 
farm which became operational on 8th 
March, 1986 has been opera t ing satisfac .. 
toriJy and has a1r~ady fed about 60,000 
units ~o the State ~rid. The ex~ansio~ of 

the project to 1.1 MW capacity is in pro-
Iress. 

Amalgamation or 011 Corporations 

3839. SHRI P. KOLANDAIVELU: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether Government have taken a 
policy decision on amalaamatioa of Oil 
Corporations ; 

(b) j f so, the reasons thereof and the 
norms being followed in tbis regard ; 
and 

(c) the names of OJ) Corporations 
being amalganlated ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER. OF STATE I'\J THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRIMATI SUSHILA 
ROHTAGI) : (a) No, Sir. 

(b) and (c). Do not a rise. 

(Translation) 

Supply of Cement to bill dlstrl('ts or (J.P. 

3840. SHRI HARISH RAWAT : Will 
the Minister of INDUSTRY be pleased to 
state : 

(a) whether it is a fact tbat Union 
Government have been allotting 37 
thousand metric tonnes of levy cement 
quarterly for the ei,ht hiB districts of 
Uttar Pradesh: 

(b) if so, whether this allotment has 
been cancelled for some time; 

(c) if so, the reasons therefor; and 

(d) if not, the steps being taken by 
Government to determine the quantity of 
c~meDt to be supplied in time on the basis 
of prcse~t d~m~nd ~n these dis.tricts 7 
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THE MINISTER. OP STATS IN THB 
DBPAR.TMBNT OF INDUSTR.IAL 
PEVELOPMBNT (SURI M. ARUNA-
CHALAM): (a) to (d). The allocation 
of levy coment II made on quartorly basis 
to the S ta te Goyernments/U nion Terr i-
tories who suballocate Iuitablo quantities 
to various eligible cate,ories within the 
State includiDI hili districts. It is, thero-
fote, for the concerned State Government 
to determine the quantity of cement tba t 
may be required by the hilly districts out 
of the 8 boYe allocations. 

Further, in the case of UP. an addi· 
tional allocation of 26,000 toones per 
Quarter is made specifically for hilly 
districts in the State. This additional 
allocation continues and it has not been 
cancelled. 

Supply or Levy cement to U.P. 

3841. SHRI HARISH RAWAT: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) the quantum of levy cement the 
U.P. Statoment has been able to lift 
from various factories duriol the last one 
year as apinst the quota of cement 
allocated to the State; 

(b) whether Government are aware that 
the construction work in tbe State has 
been atrected by Don-supply of levy 
cement in thne by mills to various allot-
tees ; and 

(c) jf so. the abort term and Ion. term 
steps proposed to be taken by Government 
to remedy.tbe situation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SJ-IRI ,M. 
ARUNACHALAM) : <a) As against the 
total allocation of 11.50,S76 tonnes of 
levy cement made to tbe State Govern-
ment of U.P. durin, the year 1985 .. 86 
they have been able to lift 7,28,806 tonnes 
of cement from the varjoul factories 
durin. the· sa id period .. 

(~) and (q). ~e G~"rnmt;p~ of U.P. 

have reported that there has been short-
faU iD .the supply of cement from the fac-
.t"ries. which had affected the construction 
work in the State. The shortfall in 
supply of levy cement was mainly due to 
the fact that overalJ availability of levy 
cement is limited. As llgalnst the overall 
aJJocatioDS of 22 miUion tonnes the actual 
availability of levy cement was about 16 
million tonnes. The supply of cement to 
the State of UP also suffered due to the 
shortfall in production of the local 
cement fac,ories. In order to give lelief 
to the State, certain short term measures 
were taken by transferring the a1Jocations 
to some extent on factories in other 
States 1 i ke Rajasthan and those located in 
Raipur area of M.P. As 11 Jong-term 
measure, the allocations of cement for all 
sectors/States have been suitabJy brought 
down from the quarter June-Septenlber , 
1986, so as to bring them in line with the 
anticipated availabiljty. There is also 
expected to be overall increase in the 
availability of cement which wou r d also 
result in improvement in the availability of 
levy cement. 

[Engll.sh] 

Coal quota for Rajasthan 

3842. SHRI BANWARI LAL 
BAIRWA : Will the Minister of ENERGY 
be pleased to state: 

(a) the allocation of quota ftlr coal for 
Rajasthan; 

(b) the quantity of coal sUpplied to the 
State duriR8 the year 1985·86 and from 
1st April, 1986 to 30th June, 1986 ; 

(c) whether any private party has been 
entrusted with the work of transportation 
of coal from mines to the Sta te ; and 

(d) if so. the details thereof '1 

THE MINISTER OF ENERG.Y (SHRI 
V ASANT SATHE) : (a) No quota is fixed 
by the Union Government for different 
States for supply of coal expect in the 
case of soft coke. The soft coke alloca-
tiOJ;l is ~aqe o~ H,lf-Yearly basis~ Tb~ 
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monthly quota of sort coke allocatioD 
made to Rajastban durin. April '85 to 
September '8', October, 1985 to M ~rch 
'86 and April '86 to September '86 were 
as under: 

April 'SS to 
September '85 

October '8S to 
March '86 

April '86 to 
September '86 

- 1600 tonnes 

- 3000 tonnes 

- 3000 tonnes 

(b) The quantities of coal supplied to 
Rajasthan (excluding supplies to Power 
Houses, Cement Plants and Fertilizer 
Plants) during the year 1985-86 are given 
below: 

1985-86 

(j) Coal for 
Small 
Industries 

(ii) 80ft Coke 

(iii) Hard Coke 

3.92,000 tonnes 
(including 
supplies to 
stockyards in 
Rajastan) 

18,000 tonnes 

12,000 tonoes 

The details of supplies made for the 
period from April to June '86 are being 
obtained and will be laid on the Table of 
the House. 

(c) Coal and coke are released by Coa I 
India only against sponsorship and no 
private party has been entrusted by Coal 
India with the work of Transportation of 
coal from mines to States including 
Rajasthan. 

(d) Does not arise. 

Settlug up of Benzene Plaut by CochfD 
Oil Refineries Ltd. II 

3843. PROF. K.V. THOMAS : Will 
tho Minister of PETR.OLEUM AND 

. NATURAL GAS be pleased to .tate .: 

(0) whether there is any proposal to 
construct a Benzene Plant by Cochin 
Refineries Ltd. ; 

(b) if so, when the project is likely to 
start; and 

(c) the estimated cost of this project? 

THE MIN1STER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN TIlE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRIMATI SUSHILA 
ROJiTAGI) : (a) Yes, Sir. 

(b) Project was approved in AUBust 
1984 and is expected to be completed by 
first quarter 1989. 

(c) The presently estimated cost is Rs. 
75.80 crores. 

Laying or Co-axIal Cables In KeraJa 

3844. PROF. K.V. mOMAS: Will 
the Minjster of COMMUNICATIONS be 
pte~lsed to state: 

(a) the proaress made in the laying of 
Co .. axial cable ffonl Mangalore to 
Cannanore in Kerala ; 

(b) the cost of the project; 

(c) the progress nlade in tbe laying of 
the Co ... axial cable from CaJicut to Palghat 
in Kera la ; and 

(el) whether there is any proposal to 
connect Calicut and Cannanore by Co-
nxial cable '1 

THE MINISTEJt OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SARI RAM NIW AS MIRDH"A): (a) 
Approximately 83 Kms. of Co-axial Cable 
has been laid by tbe end of the May. 
1986 out of total route length of 170 
Kms. 

(b) Appr oxima tcly Rs. 248 Lakhs. 

(0) Approximately 83 Kms. of coaxial 
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cable has been laid by the end of May, 
1986 out of routs length of 140 Kms. 

(d) Yes, Sir. 

Heavy Machinery Manufactured by HMT, 
Kalamassery t Kerata 

3845. PROF. K..V. THOMAS : Will 
the Minister of INDUSTRY be pleased to 
refer to the reply given to Unstarred 
Question No. 1384 on 4th March, 1986 
regarding heavy machinery manufactured "y HMT, Kalamassery, Kerala and 
state: 

(a) the position of the sale of machi .. 
nery at present; 

(b) whether this inadequate flow. of 
orders is due to the import of machine 
tools under OG L ; 

(c) if so, the steps proposed to .be 
taken to restr jet the inflow of machtne 
tools; and 

(d) whether HMT has been given the 
order for tbe defence pr()ject at Tiruchira-
pally, Tamil Nadu '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER-
PRISES (PROF. K.K. TEWARY) : (a) to 
(c). The value of the finished stock not 
covered by orders as on 1.1.86 was Rs. 
311 lakhs out of which machines of the 
value of Rs. 241 laths have been sold 
out. With further addition of stOCk-in .. 
trade to tbe extent of Rs. 276 lakhs, the 
value stock-in-trade not covered by orders 
as on 1.8.86 was Rs. 3461a1cbs. A review 
of machine tools covered under OGL bas 
been carried-out with a view to deleting 
items which are now available or are 
likely to be available shortly indigenously. 

(d) No such order has yet been given 
to HMT. 

Modernllatlon of Siek Power Pluts 

3846. SHRI AMARSINH 
RATHAWA: 

SHRI ANANTA PRASAD 
SETH: 

SHRI CHINTAMANI JENA : 

SHRI SRIBALLAV 
PANIGRAHI: 

Will the Minister of ENERGY be 
pleased to state : 

(a) whether Government have chalked 
out any plan for renovation and moderni-
sation of power plants ;n the country; 

(b) if so, their Dumber, State-wise; 

(c) the particulars of plants selected for 
renovation and modernisation; 

(d) total expenditure involved therein; 
and 

(e) the steps taken So far in this 
regard 7 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE 
MINISTR Y OF PETROLEUM AND 
NATURAL GAS (SHRIMATI SUSHILA 
ROHTAGI) : (a) Yes, Sir. 

(b) to (d). Statewise and plantwisc 
details alongwitb the sanctioned estimate< 
cost of Renovation and Modernisatiol 
Scheme is given in the statement below : 

Ce) The renovation programme is in th 
process of implementation and the rcsuh 
will be known after completion of tb 
scheme. It is expected that the Plat 
Load Factor of the power stations covere 
under the scheme will improve from 8 
averaae of 46% to about S3%_ 
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rariOlU R " M scMmu 

R.enovation Scheme 

1 

DELHI 

1. Badarpur 

2. I.P. Station 

H ARY ANA 
t. Faridabad 

2. Panipat 

PUNJAB 

1. Bhatinda 

UTTAR PRADESH 

1. Panki 

2. Obra 

3~ lIarduapnj 

MADHYA PRADESH 

1. Korba 

2. Amarkantak 

3. Satpura 

GUJARAT 

1. Gandhinaaar 

2. Dbuvaran 
3. Ukai 

MAHARASHTRA 

1. Koradi 

2. Nasik 

3. Dh_wal 

Sanctioned 
Estimated 
Cost 

(Rs. Lakhs) 

2 

2870.60 

4402.85 

4001.64 

1869.65 

4173.70 

3703.1) 

5030.00 

6947.42 

1714.06 

1044.98 

2390.70 

1921.47 

1948."9 
3387.82 

3329.80 

847.00 

88.50 

1 

4. Paras 

ANDHRA PRADESH 

1. Kotbqudem 

TAMlL NADU 

J. Bnnore 
2. Tuticorin 

NLc 
1. NeyveJi 

ORISSA 

J. Talc her 

DVe 

J. Chandrapura 

2. Bokaro 

3. Duraapur 

BIHAR. 

I. Patrau 

2. Darsun; 

3. Karbiaabia 

WESTBENOAL 

1. Santaldib 
2. Bande) 

3. Duraapur (DPL) 

3 

259.75 

4688.35 

9081.48 
712.76 

4970.78 

3572.50 

3212.60 
1002.00 

83',20 

3845.00 

1946.00 

'18.00 

2192.00 

358J.00 

2380.00 

SettJaa up of Mlal 011 Ref_ .... 1a 
KItanaac area or Aru .. dlal PradeIII 

3847. SHRI Y.S. MAHAJAN: WiJl 
the Minister of PBTROLBUM AND 
NATURAL GAS be ploued to .tate : 

(a) whether on Jndia Limited has sub .. 
mitted any piau for setdnl up a mini oil 
refinery in KbanaD, area in Tirap district 
of Arunachal Pradesh to avoid traDlporta· 
don of crude .from the oil wells in this 
area to DI,bol refiuery iD A_m ; 
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(b) if 80, "tbo reaction of Government 
thereon ; and 

(c) whether Government have gone 
into the viability of the proposal vls.a-vis 
prescnt arrangements? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRIMATI SUSHI LA 
ROHTAGI) : (a) Yes, Sir. 

(b) and (c). A study group examined 
the viability of the proposal and conclu-
ded that processing of the crude at 
Diaboi would be more economical. Hence 
the proposal was not pursued further. 

Missing Documents of ONGC 

3848. SHRI Y'.S. MAHAJAN : 
SARI MAHENDRA SINGH: 

Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to refer 
to the reply given to Unstarred Question 
No. 1585 on 29-3-86 regard ins enquiry 
into missing secret document of ONGC 
and state: 

(a) the circumstances under which the 
charts and diagranls were given to,the 
private shopkeeper for photocopying; , 

(b) whether the photoCopying cou1d not 
be done in the office of Oil and Natural 
Gas Commissjon : 

(C) the action taken against the officials 
concerned ; and 

(d) the steps taken or proposed to be 
taken to avoid recurrencc of such lapses ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRIMATI SUSHILA 
ROHTAOI) : (8) and (b). The charts 
and dialrams were liveD for photocopying 
to the private firm aa tile), required conti-

nuous photocopying system, the facility 
for which was Dot available at ONGC, 
Debra DUD, and the pbotocopies were 
required urgently. 

(c) Does not arise. 

(d) ONGC proposes to have a conti-
nuous photocopying facility in its KDM 
Institute of Petroleum Exploration at 
Debra Dun. 

Procurement of Ship for Oil Testing 
In off Shore Formations 

3849. SllRI Y.S. MAI-IAJAN ; Will 
the Minister of PETROLEUM AND 
NATURAL GAS be pJeased to state: 

(a) whether it js a fact that a ship 
procured by Oil & Natural Gas Commis-
sion for oil testing in off-shore forma-
tions from a multinational conlpany 
arrived in India three weeks after the 
scheduled arrival date; 

(b) the ternlS of procurenlent of the 
ship : 

(c) whether any penalty was imposed 
on the company according to the terms 
and conditions of procuring the ship; 
and 

(d) if so, the details in this regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND MINI-
STER OF STATE IN THB MINISTRY 
OF PETROLEUM AND NATURAL GAS 
(SHRIMATI ~USIJILA ROHTAGI) : (a) 
No such ship has been procured by the 
ONGC. 

(b) to (d). Do not arise. 

Cost of Overruns of Bombay Hlgb and 
Soutb Basseln 

3850. SHRI YIS. MAHAJAN : 
SHRI PURNA CHANDRA 

MALIK: 
SHRI SATYAGOPAL MISRA: 
SHRI AJOY BISWAS : 
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W ill the Minister of PETROLEUM 
AND NATURAL GAS be pleased to 
state : 

(a) whether there bas been cost over-
runs to the tune of Rs. 700 crores in , 
some of the projects of Oil & Natural 
Gas Commission including Bombay High 
and development of Sou~h Bassein off-
shore gas field project ; 

(b) whether it .is a fact that there has 
been time overrun of 21 months already 
in the development of South Bassein 
off-shore gas field project ; 

(c) if SOt the reasons therefor; and 

(d) whether the Tllutter was investigated 
and the preventive measures taken so tbtlt 
such overruns do not recur in future 7 

T,HE MINISTER OF STATE IN TIlE 
DEPARTMENT OF POWER AND MINI ... 
STER OF STATE IN 'fHE MINISTRY 
OF PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSl-IILLA ROHTAGI): 
(a) No, Sir. The Accelerated Plan of 
Production incluu ing SH & NQ Complex 
was approved at a cost of Rs. 2960.36 
crores and its revised cost is Rs. 2961.62 
crores imp1ying only a lllarginal oversun 
of Rs. 1.26 crores. 

Tho South Bassein project was approv-
ed at a cost of Rs. 406.33 crores including 
custom duty; the revised cost estimates 
are Rs. 593.14 crores. 

(b) Yes, Sir. 

SI. No. Name of tlie unit 

1 2 

(c) and (d). The main reaSOns for the 
tinle-overrun were : discovery of presence 
of bydroaen sulphjde tH2S) in the field; 
delay in completion of pipeJinc on 
account of delay in coating and wrapping 
by indisenous contractor accidents 
during Jayinl of pipeline. 

Financial Assistan{'c to Private Sectors 
for Major Industrial concerns in Bibar 

3851. PROF. CHANDRA BHANU 
DEVI : Will the Minister of INDUSTRY 
be pleased to state : 

(a) the total amount of financial assis-
taneg received from the Union Govern-
ment by private sector for ol:]jor indus .. 
trial COllcerns in Bihar during the Jast 
three years, year-wise; anJ 

(b) the details of those industrial con ... 
cerns in private sector which received 
financial assistance and the an10unt of 
assistance given in each case 1 

THE MINISTER OF STATE IN TIlE 
DEPARTMENT OF INDUSTRIAL 
I) EVELOPMENT (SHRI M. 
ARUNACHALAM): (a) and (b). While 
DO amount was reimbursed during the 
years 1983-84, and 1985-86 an arnouot of 
Rs. 77,78,410/- was inter-alia reimbur~ed 
under the Central Investment Subsidy 
Scheme to tbe Government of 1l.ihar 
during the year 1984-85 against the dis-
bursement made to the following indus-
tr ia 1 concerns :-

Anlount (Rs.) 

3 
~ _ ... _. ___ k ~~.~ .... ~_~. - __ ,~_, __ ._---•• ---.... ----•• ---.-- - -. _. --.~, -----~.----- ... .--.-~ ....... 

MESSERS 

1. Hyderabad Asbestos Cement Products Ltd. 15,00,000/-

2. Susolit Sangita Intermag Metress Pvt. Ltd. 1.5,00,000/-

3. Refractories Specialities Ltd. 14,10.000/· 

4. Hathwa Metals & Tubes Ud. 12,9$.000/. 
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I 2 
3 

s. Bibar Caustic & Chemical Ltd., District Palamau 
7,98,561/-

6. Aryabhatt Paper MilJs (P) Ltd. Darbhanga 
6,62,000/ .. 

7, North Bihar Sugar Mills 

8. Bihar Oases Ltd., Industrial Area, Jasidib 

4,46.849/-

J )86,000/-

Target ror Setting up Small Scale units 
in Orissa during Seveath Plan 

3852. SHRI ANANTA PRASAD 
SETHI : Will the Minister of INDUSTRY 
be pleased to state : 

(a) whether it is a fact that Orissa 
Government has set a target of setting up 
certain sn1all scaJe industrial units in 
Orissa during the Seventh Plan ; and 

(b) jf so, the details of assistance pro-
vided to the State by the Union Govern-
ment fr)r their programme? 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF' INDUSTRIAL 
I)RVELOPMENT (SHRI M. 
ARUNACHALAM) : (a) The State 
Governnlent of Orissa have set a target of 
setting up of 16500 additional sm~l) sc~lJe 
industrial units in Orissa dunng the 
Seventh Plan; 

(b) The development of Sma~l. ,Scale 
industries is primarily the responSIbility of 
the Stale Governnlent. J-{owever ~ anum. 
ber of important steps have been taken to 
t 'mulate the growth of snul]J scale 

s I • I d' O. . dustries in the cQuntry Inc U In& flssa. 
In . d h' To facilitate modernisatIon DO ac Jeve 
rapid growth in the. sector, tile upp~r 
'"mit on investment (10 plaot and maclll .. 
~er)') has been raised in respect of small 
scale units from Rs. 20 lakhs to Rs. ~S 
lakhs and in the case of ancillary units 
ftom R~. 25 lakhs to Rs. 4' lakhs.. Th~ 

------
TOTAL: Rs. 77,78,4]0/ .. 

Government is continuing, inter-alia, the 
policy of reservation of selected itenls for 
exclusive production, for exclusive/partial 
purchases from snlall scale sector under 
Governmen t Purchase Programme, provi. 
sion of financial assistance from Scheduled 
Commercial Banks and State Financial 
Corporations at concessional rates of 
interest on liberal terms, provision of 
machinery on hire purchase and excise 
concessions for the small scale sector. 
RecentJy, the Small Industries !)eveJop-
ment Fund was set up in the Industrial 
Development Bank of India to provide 
assistance for development, expansion, 
diversification, nlodernisation and rehabi-
litation of Small Scale Industry units. 
The seventh PIC:ln would focus attention 
on upgrndation of technology by strenthe-
ning/creation of tooling and workshop 
facilities for development of photo- type 
design, new products and processes, re-
vamp the organisational structure for the 
development of this sector, promoting the 
dispersal of industries to the Jess develop_ 
ed are~tS and impart higher Jevel of train-
ing. 

Technical Documentation from USSR for 
Thermal and Hyde) Power Stations 

3853. SHRI JAGANNATH 
PATTNAIK: 

SHRI SRIKANTHA DATTA 
NARASIMHARAJA 
WADIYAR: 

Will the Minister of ENERGY be 
vlelS~d to state : 
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(8) wbether USSR is prepared to pro-
vide India with technical documentation 
to help produce equipment for the ther .. 
mal and hyde1 power stations for USSR 
assisted projects in energy sector; and 

(b) if so. the details of projects beina 
assisted by Soviet Union? 

THE MINISTER OF ST ATE IN THE 
DBPARTMENT OF POWER AND 
MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAl., GAS (SHRIMATI SUSHILA 
ROHTAGI) : (a) Bharat Heavy Electrj-
ca]s Limited (BHEL) have not received 
any. proposal from USSR for providing 
technical documentation to BHEL for 
producing power equipment for USSR 
assisted therma1 nnd hyde) projects in 
India. 

(b) Does not arise. 

Riband Super Thennsl Power Station 
Project 

3854. SHRI PURNA CHANDRA 
MALIK: 

SHRIGADADHARSAHA: 

Will the· Minister of ENERGY be 
pleased to state : 

(a) wbether now. behind scbedule 
Rihand suPer thermal power station pro-
ject was given to the Nortbern Engineer-
ing Industries of UK. on the request of the 
British Government; 

(b) whether the UK Government pro-
vided financial assistance of £ 117 million 
as aid and £ 344 m ilUon as export cred it ; 
and 

(c) if so, the details of the said aid 
credit fronl the UK Govemment? 

TIlE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRIMATl SUSlULA 
ROHTAGI) : (8) MIs. Northern Engineer-
ing Industries (NEl) were nominated by 
the Government of U.K. as the lead con-
tractor for supply of equipment and servi. 
ces for the Riband Super Thernla" Power 
project Stage.I. 

(b) Yes, Sir. 

(c) The commercial loan agreement for 
£ 344 minion was sianed between the 
National Thermal Power Corporation 
(NTPC) and a c0nsortium of UK banks 
in October, 1982. The terms of the loan 
are as under : 

-----------------------------------------------------------------0) Management fee: 0.1% of the total loan amount payable before the first drawal 
from the loan amount. . 

(H) Finance Charges: £ 17 million for raising the export credit facility. 

(iii) Intere!tt Charges: @ 7.75% p.a. payable half-yearly on the debit balance of the 
loans outstanding. 

(iv) Payment ~rlnd : In twenty (20) equal consecutive semiannual instaltnents begin-
ning Ma~ 30, 1988. 

The UK aid of £ 117 million comprises of : 

(a) £ 60 million : Retroactive Trade Adjustment (RTA) for financing Joca] costs. 

(b) £ 50 million : Aid Trade Provision for financing U.K. Goods & Services. 

(c) £ 7.0 million : Overseas Development Assistance Grant (ODA Grant) for financ-
ing consultancy services of BEl (British Electricity International) 
.U.K. 

------------------------'------------------------------------------
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Supply of Dlese. Itl Karaataka 

3855. DR. V. VBNKATBSH: Will tbe 
Minister of PETROLBUM AND NATU-
RAL GAS be pleased to state: 

(a) whether fa rmers of Karnataka are 
facing difficulties due to non-availability 
of diesel affectina directly agricultural 
production ; 

(b) if so, measures taken to provide 
diesel at Central rate to tbe farmers ; and 

(c) the quantity of diesel supplied to 
Karoataka during the last two years ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRIMATI 
SUSHILA ROHTAGI): (a) No reports 
in this regard have been rcceived .. 

(b) Does Dot arise. 

(c) The quantity of diesel (8 free sale 
product) supplied to Karnataka was 
7,18,258 tonnes in 1984-85 & 7,98,666 
tonnes in 1985-86. 

Collaboration Agreement. wltb Korea 

3856. SHRI BkAJAMOHAN 
MOHANTY : Will tho Minister of 
INDUSTRY be pleased to state : 

(a) the number of collaboration alfCO-
monts signed with Korea and total Korean 
investment involved in sucb projects : and 

(b) the areas io which the Koreans 
have agreed to transfer the technology 
with de,tails thereof 'l 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. 
ARUNACHALAM) : (a) and (b). The 
Goverment have approved 2, 2, 3 and S 
foreigD collaboration proposals in the year 
1982, 83. 84 aad 1985 respectively aDd 2 
proposals in 1986 (upto March) witb 
K~lr,an firms, The detJils of all tbe . , ~ .. 

foreJaa collaborations approved .'z. 
Name or the Indian Company, Name of 
the forei.n firm, item of manufacture, 
nature of collaboratioD etc. are published 
by Indian Investment Centre as a supple-
ment to their monthly news letter. Copies 
of this publication are sent to ParJiament 
Library .re8ularly. 

Forelp Collaboration proposals 10 
Footwear aad Ganneats Seeton 

3857 .. SHRI MAHEN,DRA SINGH: 
Win tbe Mjnister of INDUSTR Y be 
pleased to state: 

<a> the companies which have applied 
to Government since April. 1985 for 
forcian collaborations and industrial 
licences in the Footwear and Garments 
sectors; 

(b) wbether the Footwear and Gar-
ments sectors are now reserved for small 
scale industry ~ 

(c) jf so, tbe reasons for considerin, 
proposals to give new industrial licences 
to multinational companies in the above 
areas; and 

(d) whether j t would not seriously 
jeopardise the Indian srnall scale industry 
if a multinational is allowed to manufac-
ture footwear and' sports apparels in 
India 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) Nine appJications were 
received for Industrial Licences and/or 
foreign collaboration for the manufacture 
of footwear and larments since April. 
1985. The details of letters of Intent and 
foreign collaboration approvals issued are 
regularly published in the News Letter 
brought out by the Indian IDvestmen t 
Centre. Copies of this publication are 
available in t~e Parliament Library. 

(b) aad (c). Leather Footwear and 
specified items of larments are reserved 
fo~ tho s~aU ~l. sectof. How~ver. 
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industrial licences may be liven in these 
areas to other undertakillP, in accordancc 
with the policy of Government" which 
permits establishment of sucb capacities 
subject to stipulated Export Obligation. 

(d) All approvals for Foreign Collabo-
ration and Industrial Licences for these 
industries are granted keeping in view the 
need to maximise exports and the over.aU 
National interest, which ensures adequate 
protection to tbe Indian Companies. 

Keroseae Dealen ud Quota for SC/ST 

38S8. SHRI PARASRAM BHARD-
WAJ : Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to 
atate : 

(8) tbe total number of Kerosene 
dealers in tbe country, state-wise showjng 
Beneral category, unemp10yed araduates, 
Scheduled Castes/Scheduled Tribes, free-
dom fiahters, war widows and ex-service-
men acp.ra tety ; 

(b) t·he steps proposed to be taken to 
increase tbe number of dealers in the 
country; and 

(c) the steps proposed to be taken to 
fill up the SC/ST quota '1 

TIlE MINISTER OF STATE IN T~ 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRIMATI SUSiIILA 
ROHTAGI) : (a) There is no reservation 
for war widows and ex-servicemen as 
such. Hence, statistics in respect of these 
are not maintained. The requisite infor-
mation for the other categories is given in 
the statement below. 

(b) New dealerships are continualJy 
being set up on the basis of the annual 
Marketing Plans of the oil industry. 

(c) Appointme~t of dealers for SC/ST 
category in accordance with the stipulated 
reserva t ion is beina made throush the 
process of selection by the Oil Selection 
Boards. 

Statement 

1. 

2. 

3. 

4. 

5. 

6. 

1. 

Number 01 SKO/LDO dealer.J Q~ 0" 30.6.1986 

STATE 

1 

Andbra Pradesh 

Assam 

Bihar 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

SC/ST UO/UEO PHfDDPI SW/FF OTHERS TOTAL 
WW 

2 

24 

20 

10 

14 

7 

3 

3 

IS 

18 

11 

2 

2 

4 

30 

9 

12 

7 

21 

3 

1 

5 

1 

2 

1 

-

6 

SIS 

278 

290 

339 

101 

16 

21 

7 

S8S 

313 

332 

372 

131 

19 

27 
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I 2 3 4 , (; 7 

8. Karnataka 14 8 17 1 241 281 
9. Kerala 2 7 22 200 231 

10.- Madhya Pradesh 13 9 20 274 315 
11. Mabarashtra 49 26 28 2 459 564 

12. Manipur 6 1 S 15 27 
13. MeshaJaya 11 - 1 IS 27 
14. NagaJand 2 1 8 11 
15. Orissa 3 2 12 1 148 166 

16. Punjab 3 3 23 192 221 
17. Rajasthan 8 S 6 197 216 
18. Sikkim 1 '1 
19. Tamil Nadu 13 13 32 373 421 

20. Tripura 2 35 37 

21. Uttar Pradesh 9 24 38 1 518 S90 
22. West Bengal 19 5 11 353 488 
23. Arunachal Pradesh 7 S 12 
24. Chandigarh 2 7 9 
25. Delhi 5 3 7 1 52 68 
26. Goa & Daman Diu 1 1 19 21 
27. Mizoram 1 8 9 
28. Pondicherry 1 6 7 

29. Andaman & Nicobar 1 1 

30. Bhutan J 1 

243 163 310 10 4694 5420 

SC/ST -Scheduled Castc/khedulod Tribe. 

UG/UEO -Unemployed Oraduatds/Unemployed Engineerin. Graduatea 

PH/DDP/WW-Physically Handicapped/Defence Disabled Personnej/War Widow,) 

SW/FF -Social Worker/Freedom Fiahter 

OTHERS -Open 
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. ·3859. SHR} K.D. SULTANPURl: 
Will the Minister o~ ENERGY be pleased 
to stale: 

<a> tbe details of the schemes rOl aene-
ration of power submitted by the 
Government of Himacbal Pradesb for 
execution during the Seventh Five Year 
Plan which have been approved by the 
Union Government ; and 

Name of tho 
hydro scheme 

Andbra 

RODI TODl 

Bhaba 

Thirot 

• 

lostaUed 
Capacity 
(MW) 

3x5.6S 

4xO.' 

3x40 

3x 1.5 

Proposals from HllDadaa) Pradesh for 
Settlag up IDClustries 

3860. SHRI K.D. SULTANPURI: 
Will the Minister of INDUSTRY be 
pleased to state: 

(a) the details of the proposals received 
from private parties and the State 
Government of Himachal Pradesh for 
settina up of V:lrious industries in 
Him4cbal Pradesh durio. the year 
1985-86 ; and 

(b) the s.tepa taken by Government for 
clear ina those proposals ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVBLOPMENT (SHRI M. ARUNA-
CHALAM) : <a> DuriDa tbe year 1985-86, 
~4 lDdustrial Licence applications were 

(b) the amount proposed to be spent 
00 tho executiOD of tbose projects ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATUR.AL GAS (SHRIMATI SUSHILA 
ROHTAGI) ; (a) and (b). Installed Icne-
ratina capacity of 143.S MW of hydro 
plants has been envisased to be added in 
Himacbal Pradesh from its sanctioned/on';' 
loinl schemes durjol the Seventh Plan 
period. Details are liven below : 

BeDefits during 
tbe 7th Plan 

(MW) 

7th Plan 
allocation 
(Rs. crores) 

._--------- ----------
J1 

2 

120 

4.S 

J3.26 

6.96 

7'.37 

8.91 

<Lumpsum for both 
Thirot and Gaj 
Projects). 

received under the provisjons of Industries 
(Department & Relulation) Act, 1951 for 
the grant of Letters of Intent from private 
parties aod the State Government of 
Himachal Pradesh for settina up various 
industries in Himachal Pradesh. Of these, 
S propOSals are at various staaes of 
cODsideratioD and tbe remaioing 49 have 
been disposed of. The details of all 
Letters of Intent and Industrial Licences 
issued to various applicants are regularly 
published in the 'Monthly Newsletter' 
brousht out by the Indian Investment 
Centre. Copies of tbis pubUcation are 
available in the Parliament Library. 

(b) The details of pendiDI appUcatjoos 
are not divulged till the Government have 
taken tinal decisions thereon. It is tbe 
constant endeavour of the Government to 
dilpoae of all peDdiDl Industrial Licence 



applicationa as expoditioualy as possible. 
To eDSure this. procedures havo baelt 
Itreamlined. 

Settlea up of Holding COIDPlD, hy 
Sis £Jlllaeerfaa U •• ta at 

Cakutta 

3861. SHRI SANAT KUMAR 
MANDAL: Win the Minister of 
INDUSTRY be pleased to state: 

(a) the name chosen for the new 
holding company for the cOlincerlq units 
at Calcutta ; 

(b) the details of amendments to be 
made in the Articles of Association of the 
subsidiary companies consequent upon the 
structural reorganisation ; and 

(c) the steps taken to ensure that tbe 
settin, up of tbe boJdina company will 
not affect the employment of labour at 
present workiDS in these units '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER-
PRISES (PROF. K.K. TEW AR Y) : (a) 
Bharat Bbari Udyog Nisam Limited. 

(b) The Board of the Holdinl Company 
when formed would decide tbe amend-
ments to be - nlade in tbe Articles of 
Association of tbe constituent subsidiary 
companies. 

(c) The Board of Directors of the 
Holding Company will consider proposals 
for overall improvement of the consti-
tuent companies including rationalisation 
of manpower. 

Clearaace to SdIemea for Cakutta 
Eleetrie Suppl7 Corporation 

3862. SHRI SAN AT KUMAR 
MANDAL : Will tbe Minister of 
ENERGY be pleased to state : 

<a> wbether tbere bas been in ordinate 
delay in cleariDI the schemes for thermal 
power projects of West Bensal State 
Electricity Board at Bak.reswar and of 
Calcutta Electric Supply Corporation for 
an extension project ; 

(b) if 80, the likely escalation in the 
COlt of the projects; and 

(c) tbe steps proposed to be taken to 
expedite clearance of these projects· with. 
out aDY further delay? 

THE MINISTBR OF STATE IN THE 
DEPARTMENT OF POWER AND MINI-
ST~ OF STATE IN THE MINISTRY 
OF PETROLEUM AND NATURAL GAS 
<~MT. SUSHILA ROHT AGI) : (a) No, 
Sir. 

(b) and (c). The proposal in respect of 
installation of a 3 x 21 OMW ca ·t . paci y 
thermal station at Bakreswar by the West 
Bengal State EJectricity Board and th 
(revised) proposal in respect of 2 x 67 ; 
MW r~placemeDt units sent by the Calcut;a 
Electnc SuppJy Corporation (cesC) 
have been techno-economically cleared 
by . the Central Electricity Authority at 
estimated costs of Rs. 682.58 crOres and 
Rs. ~S4.S3 crores respectively. The matter 
relating to the CESC proposal is u d 
I': th "d. n er lur er consl erabon of Governme t 
Investment decision on the Bakresw:; 
proposal can be taken after clearance 
from tbe Forest Department of the Stat 
Government is available, coal linkage h e 
been established and t he funding patt as 
has been determined. em 

ImportlProduction of Kerosene 

3863. SHRI CHINTAMANI JENA : 
88RI MOHANBHAI PATEL: 

Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to 
state : 

(a) what is the value 10 toreian ex-
chaoac of Kerosene oil jmpo ..... ~ d . 
1985 86 ". • KiIU urmB • as . aaalost Its Import duro 
1984.85 ; JDg 

(b? to what extent the indiaenous pro-
duct Ion of kerosene oil bas incr d 
durin. 1985-86 as compared to 1984-:~ 

(c) what is the taraet fixed for the year 
1986-87 for production of kerosene oj] in 
the country to meet the demand and what 
Iteps art heiDi taken thereon • , 
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(d) the total quantity of kerosene oil 
likely to be imported during current year 
and the foreign exchangc involved; and 

(e) whether Government have chalked 
out any plan to' meet tbe demand of 
kerosene oil indigenously. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE MINIS-
TRY OF PETROLEUM AND NATU-
RAL GAS (SHRIMATI SUSHILA 
ROHTAGI): (a) An amount of 
Rs. 433.31 crores was incurred in foreign 
exchange for import of kerosene oil during 
the yeJr 1984-8Sas compared to 
399.57 crores incurred during the ycar 
1985 .. 86. In addition to this. an 
amount of Rs. 372.04 crures was incurred 
in rupees for import of kerosene flom 
Russia during the year 1984·85 as conl-
pared to,,;Rs. 439.74 crores dUring the year 
1985-86. 

(b) The indigenous production of kero-
sene during 1985.86 was 4.0 million 
tonnes as compared to 3.36 million 
tonnes during 1984 .. 85. 

(c) The estimated kerosene production 
during the year 1986-87 is about 4.1 
million tonnes. The steps taken to meet 
the demand are indicated in (e) below. 

(d) A quantity of about 2.2 million 
tonnes of kerosene is likely to be impor-
ted during 1986-87. As the market is 
stilf fluctuating, it is diftlcult to estimate 
the foreign exchange requirements at this 
stage. 

(e) The plans include instaUation of 
Additional Seconday Processing facilities 
to maximise middle distillates alo08 with 
augmentation of refining capacity. 

[Translation) 
Constructions of Government Quarters 

for Telephone and Telegraph 
Employees in U.P. 

3864. SHRI RAJ KUMAR RAI 
Will the Minister of COMMUNI-
CATIONS be pleased to state : 

(a) the amount given for construction 
of Govel nment quarters for telephono and 

Wrltten,A",,_,.., 492 

te1earapb employees worldoa in Uttar 
Pradesb durin. tb~ Sixth Five Year Plan ; 

(b) whether the said amount was utili-
zed fully and the total Dumber of quarters 
constructed in various districts; 

(c) the amount given to each State 
during tbe Seventh Five Year Plan for 
construction of Government quarters; 
and 

(d) the percent'lge of the total amount 
Ii yen to Uttar Pradesh '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) 
Rs. 492.98 Lakhs. 

(b) Yes. Sir. The anlount was utilised 
fulJy. 

The total number of quarters Con-
structed 

Type I: 107. Type II : 285, Type-III: 
118. Type IV : 118. Type V : 5. 

(c) The planning Commission has 
allocated tentatively an amount of Rs. 125 
crores for the construction of Telecom. 
Staff Quarters during 7th Five Year Plan. 
The actual provision depends upon yearly 
allocation received from planning Com-
mission. The distribution of funds to each 
Telecom. Circle for 1985-86 is given in 
statement be10w. 

(d) 10.95%. 

Statement 

Telecom. Circle (Amount in thousands 
of Rs.) 

l. Andhra Pradesh J,19,17 
2. Bihar 77,67 
3. Gujarat 1,75,14 

4. Jammu & Kashmir 1,71 

s. Karnataka 2,04,17 

6. Kerala 1,26,83 
(includina Laksbadweep) 
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Telecom. cirofe . (Amount in thousand 
of Rs.) 

7. Madbya Pradesh 67,90 

1,15,.86 
(including Goa) 

8. Maharashtra 

9. North Eastern 
Region-

10. North Western 
Region·· 

11. Orissa 

12. Rajasthan 

31,36 

53,56 

54,25 

1,40,50 

13. Tamil Nadu 2,42,73 
(including Pondicherry) 

14. Uttar Pradesh 2,10,64 

15. West Bengal 2,57.34 
(inc1udjng Sikkim, 

16. Chandigarh 

17. Delhi 

Total 

Andaman & N;eobar) 

2.20 

42,01 

19,23,04 

-·--·--'·.·c~rn~rises of Assam, Arunachal, 
Megha\aya~ Nllgaland, Manipuf, 
Tripura and Mizoram. 

•• Comptises of Punjab, Haryana and 
llimachal Pradesh. 

Telephone and Telegraph Facilities In 
Azamgarb district or u.p. 

3865. SHRI RAJ KUMAR RAJ: 
Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) whether it is a. fa~t that despite 
surances liven by him In the House. 

~~egrams are delivered to villages of 
district AzaU\aarh after a week; and 

(b) whether DO telegram is booked from 
various post offices there which have the 
facility of bookioa telelrams on TeJecom. 
as telephone lines remain out of order ? 

TffB MINlST, R OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRl RAM NIWAS MIRDHA): (a) 

No, Si~. 

(a) No. Sir. There had been no such 
instarlces except a solitary cornp1aint case. 
On investigation of complaint, the a Ucga-
tion could not be substantiated. 

[English1 

AliotmeDt of L.P.G. Agencies to Women 

3866. SHRI N. DENNIS: Will the 
Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the number of women, apart from 
war widows allotted L.P.G. agencies; 

(b) the number of appJicatjons from 
women pending for allotment of L.P.G. 
agencies; 

(c) whether perference is given to 
women in nllotment of L,P.G. agencies: 
and 

(d) if so, the det~ifs thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE MINIS .. 
TRY OF PETROLEUM. AND NATU-
RAL GAS (SHRIMATI SLJSHILA 
ROHTAGl): (a) Vhe number of women , 
apart from War Widows, allotted L.P.G . 
ageneies in the country upto .30-6-86 is 
386. 

(b) Since there is no sepantte reser-
vation for women for allotment of 
distributorships/dealerships, such statistics 
are not maintained. 

(c) No, Sir. 

Cd) Does not arise. 

Allotment of DIesel, Kerosene and 
Petrol to States 

3867. SHRI N. DENNIS: Will the 
Minister of PETROLEUM AND NATU. 
RAL GAS be pleased to state: 

(a) the details of diesel, kerosene and 
p.trol allotted to various states durin, th~ 
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years 1984·8.5 and 1985.86, State-wise; 
and 

(b) the criteria for their allotment to 
each State '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 

, MINISTER OF STATE IN THE MINIS-
TRY OF PETROLEUM AND NATU· 
RAL GAS (SHRIMATJ SUSHILA 
RORTAGI) : (a) and (b). Kerosene re-
quirements of various -States/Union 
Territories are assessed by allowing a 5ex, 
growth over tbe allocations made in the 
corresponding period of the previous year. 
on a four-month-block basis and aUoca-

tjons are made accordinlly. Besides tbo 
reaular allocatioDs, additional od-hoc 
releases are also made to meet specifte 
situations like flood, droutht, cyclone, 
shotta,e of LPG/soft coke, etc .. 

No allocations of diesel and petrol are 
made. These products are available on 
free sate basis aDd the oil companies have 
standing instructions to meet their demand 
in fun~ as far as possible. 

The details of allocations and sale of 
kerosene and sa Ie or diesel and petrol to 
the States and Union Territories durin. 
the year 1984-85 and 1985 .. 86 are liven in 
the statement below. 

StatenleDt 

(If) Kerosen, allocation and sale I'IItItk to Stllt~J ad Unlo1l Tt!rrllorles during 
1984·85 and 198$-86 

(FilUm in tonnes) 
"--"~--- ~...-.- ... ---.. ~ 

States/Union 1984-85 1985-86 
Territories -------- --

Allocation Sale Allocation Sale 
(Prov.) 

1 2 3 4 S 

1. Andbra Pradesh 418150 4i8831 434960 420377 

2. Amn achal Pradesh 6430 6778 7030 6192 

3. Andaman & Nicobar 2090 1804 2310 2570 

4. Assam 174460 177995 195390 203669 

s. Bihar 306120 306321 327200 322779 

6. Chandigarh 14828 14870 15580 15746 

7. Dadra & N. HaveU 2090 4533- 2230 1101-

8. Delhi 166220 164110 176000 175748 

9. Oujarat 546500 545084 575520 577928 

10. Goa, Daman 8' Diu 21410 1889S@ 22300 2J27J@ 

11. Raryan,8 114270 114730 116110 112851 

12. Himachal Pradesh 2481,0 24036 26223 24918 
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1 2 3 4 S 

13. Jammu & Kasbmir 48220 48534 50610 52259 

14. Karnataka 314050 306419 332050 327503 
IS. Kerala 176130 174440 186400 187307 
16. Madhya Pradesh 263720 259423 272360 268451 
17. Maharashtra 1041640 1035790 1096030 1097695 
18. Manipur 1'040 IS26S 15220 15653 
19. Mc,halaya 10520 IJ183 12170 12789 
20. Mizoram 4200 4037 4390 4459 

21. Nagaland 6990 7227 7420 8546 
22. Orissa 102700 101873 108850 106178 

23. Punjab 225060 225330 236430 l2S608 
24. Pondicherry 10440 10035 11280 1 J076 

25. Rajasthan 179000 177450 185110 182251 

26. Sikkim 5140 3015 5440 5J13 

27. Tamil Nadu 466420 460479 490360 492385 

28. Tripura 15390 12509 16680 14405 

29. Uttar Pradesh6 55220 655809 681460 673476 
\ 

30. W. Bengal 540300 539822 558230 570723 

31. Lakshadweep 610 N.A. 650 N.A. 
TOTAL: 5j78118 5846627 6172068 614J027 

-Iocludioa sales made in Daman & Diu. 
@Excluding sales made in Daman & Diu. 
N.A. = Not allowed. 

(B) HS D and MS sales made to Slates and Union Territories during 1984 ... 85 and 1985-86 

._---------------_ .. _-_. 
H.S.D. 

,,__..------------
s. State{Union Terri- 1984 .. 85 
No. tories 

1 2 3 

1985-86 
(upto 
Feb. '86) 

4 

l087 

(Figures in 'UOO' Tonnes) 

1984-85 

M.S. 

1985 .. 86 
(upto 

Feb. '86) 

6 
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I 2 3 4 S 6 

2. Arunachal Pradesh 11 11 2 2 

3. Andaman & Nicobar 18 18 1 1 
4. Assam 239 240 39 40 
s. Bihar 745 728 80 77 

6. Chandiaarh 24 31 11 13 
7. Dadra & Naaar Haveli 2 1 1 0.4 
8. Delhi 483 48S 186 188 
9. Gujarat 966 919 176 17. 

10. Goa, Daman 8- Diu 84 81 12 12 
II, Raryana S13 482 48 46 
12. Himacbal Prad~b 59 S8 8 8 
13. Jammu & Kashmir 83 88 18 21 

14. Kamataka 722 730 130 127 

IS. Kerala 458 445 120 114 

16. Madhya Pradesh 787 775 75 79 
17. Maharashtra 1677 1672 385 385 

18. Manipuf 14 13 6 6 
19. MeahaJaya 30 32 8 8 
20. Mlzoram 12 12 4 3 

21. Naaaland 13 13 7 8 

22. Orissa 263 261 29 27 
23. Punjab 889 851 117 120 

24. Pondicherry 42 43 6 8 

25. Rajasthan 775 728 68 67 
26. Sikkim 3 3 2 3 

27. Tamil Nadu J274 1415 140 136 

28. Tripura 16 16 3 3 
29. Uttar Pradesh 1530 1451 J65 164 
30. West Bcnaal 849 805 116 lOS 
31. Laksbadwccp I 0.3 N.A. N.A. 

"!;If'" 
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3868. SHill 'N. DENNIS: Will the 
Minister o( PETROLEUM AND NATU-
RAL GAS 'be p1eased to state: 

<a> whether the Bureau of Public 
Enterprises has recommended the intro· 
duction of latest energy .. efficient technology 
and advanced instrumentation in the 
Madras Refineries Ltd.; and 

(b) if so, the steps taken to modernise 
this Unit '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND MINI-
STER OF STATE IN TIlE MINISTRY 
OF PETROLEUM AND NATURAL 
GAS (SHRIMATI SUSHILA llOHTAGl?: 
(a) and (b). Govornment Jays emphaSiS 
on energy-efficient tecbnology and 
modernisation. The Madras refiner~ h~S 
installed a micro-processor based DIS!"-
buted Digital Control instrumentation 
system in its recently commissioned expan-
sion unit It has a1so been decided to 
instal a similar system in its old unit. 

PrittS of Medicines for Leprosy 

3869. SHRI MOHANBliAI PATEL: 
Will the Minister of INDUSTRY be 
pleased to state : 

(a) whether it is a fact tbat the prices 
of medicines for treatment of leprosy are 
very high and manufacturers are exploiting 
the poor leprosy patients; 

(b) whether any directive has been 
issued to the drug manufacturers to make 
special efforts to provide medicines at 
cheap prices (or eradicatiDlleprosy ; 

(c) if so, the action taken by manufac-
turers in this direction ; 

(d) tbe' action taken against those 
manufacturers wbo have not followed the 
directives; and 

(e) the other measures beinl taken by 
Governrnellt to malt. available the dru.s 

for leprosy patients easily and at cheap 
rates ? 

THB MINISTER OF STATE IN nm 
DEPARTMENT OF CHEMICALS AND 
PETltOCHEMlCALS (SHRI·' R.K. 
JAICHANDRA SINGH) ; (a> to (e,. Main 
druls used for treatment of' leprosy are 
Dapsone, Rifampicin and Clofazamine. 
Whi Ie prices of CJofazamjne and Rifam-
pjcine are statutoCtJy regulated under the 
Drugs (Prices Control) Order, 1979, to 
ensure their availabiUty at fair price, price 
of Dapsone is subsidised by the Govern-
ment from the Equalisation AccouDt. As 
against tbe landed cost of the imports of 
Rs. 374/- per kg. in respect of Dapsone 
duling the year 1984-85, the drua was 
supplied at Rs. 250/- per kg. through the 
State Trading Corporation. The arrange 
ment of 8ubsidisjng the imports is stilJ in 
vogue. 

Manufacturers of Leprotic formulations 
are offering the same to the patients and 
no shortase of any antiJeprotic formula-
tions has been reported. 

Growth o( cap.tal formation and 
iavestmens In Backward areas 

3870. SHRI DIGVIJA Y SINH: Wi)) 
the Minister of INDUSTRY be pJeased to 
state : 

(a) whether there is a marked difference 
in the growth of capital formation and 
investment amoDg districts decJal ed indus-
trially backward by the Union Govern .. 
ment ; and 

(b) 'the oxtra efforts proposed to be 
made for more rapid capital formation in 
these backward districts ? 

THE MINISTER OF STATE IN THE 
, DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. 
ARUNACHALAM) : (a) District-wise 
information on capital formation and 
investment is not maintained CentraJJy. 

(b) Oovornment attaches Il'tat impor. 
tance in rcmovilll .rOlional imbalances in 
tbe country. A number of incentives 
concessions, etc. are beiDa aiven to th; 



entrepreneurs for settinl up ind~tries in 
backward areas, details of whICh are 
liven ill the Booklet ··Incentivea for 
Industries in backward Areas" ,(Cent~l 
Government and Centra) Financial Instl-
tutions)-APri11984 read with Press Note 
No. 14/l/83 .. DBA .. I, dated 9.4.~98S i 
copies or which are available ID the 
Parliament Library. 

Under the Central Investment Subsidy 
Scheme, a sum of Rs. 235.37 cro~es bas 
been reimbursed to the States dUf1~g tbe 
years 1983 .. 84 to 1985·86 for- set.tl~a up 
industries in backward areas. Suntla~ty 
2065 Letters of Intent, 1067 I~dus~nal 
Licences and 3439 DGTD Reglstratlons 
have been issued during the years 1983. 
1984 and 1985. It i~ expected tbat the 
implementation of these schemes wo~ld 
generate the desired impetus for capItal 
formation in backward areas. 

Power rro .. Chukba Hydel power 
Project, Bbutan 

3871. SHRI MANIK SANY AL : Will 
the Minister of ENERGY be pleased to 
state : 

(a) whether the Hydel Power Project 
set up at Chukha in Bhutan under the 
joint venture of India and Bhutan bas 
now been completed ; 

(b) if so, whether some of the North 
Denial districts will also let power from 
this project ; and 

(c) if so, how much power these dis-
tricts would let and from which date? 

THE MINISTER Of STATE IN THE 
DE.PARTMEN~ OF POWER AND 
MINISTER OF STATE IN THE MINIS .. 
TRY OF PETROLEUM AND NATU .. 
RAL GAS (SHRIMATI SUSHILA 
ROHTAGI) : (a) No, Sir. 

(b) and (c). All the surplus power from 
the Chukba Hydel Project in Bhutan 
(4X 84) will be purchased by the Oovt. 
of India for distribution in tho eastern 
region includina Welt Benaal. West 
West Benpl baa been a)located a share of 

29.10% of tbe power received in India. It 
js fpr tbe West Bensal State Electricity 
Board to distribute their share of power 
within the state a8 tboy consider necessary. 
With the expected commjssion in, of first 
2 Units in AUlust 186, power is expected 
to flow into West BeDpJ from AUlUSt 186, 
onward •• 

Telegraph Ofrkel ami Public Call orrkell 
.. Klnaataka 

3872. SHRI V.S. KRISHNA IYBR: 
Will the Minister of COMMUNICA. 
TIONS be pleased to state : 

(a) the number of telearaph offices and 
public call offices functionjnl in rural 
areas of Karnataka ; 

. (b) whether vjJJaaers have to come to 
TaJuka Headquarters for sending telcl1'ams 
and avail of the telephone facJlities ; and 

(c) wbether Government propose to 
provide a least PCOs with telegraph faci-
lities in all the sub post offices in rural 
areas of Karnataka 7 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MJRDHA) : (a) 
There are 2789 Telegraph Offices and 2377 
Public Call Offices functioning in the 
rural areas of Karoataka as 31.7.86. 

(b) There are 175 Taluk Headquarters 
in Karnataka. Since the combined offices 
(TeJesra:ph Offices) and Public Telephones 
are available in many places other thHD 
Taluk Headquarters. in aU such cases 
there would be no need for people to 
come to Taluk Headquarters. for tele-
phone calls and telcarams. 

(c) The policy of the department is to 
provide Telecom. faciJity at least at one 
Principal viJIaae in every inhabited geo-
graphicat area bounded by a Hexqone of 
, Km. side. If a Post Office exists in 
that viJJaae, the te1«om. facmty f. sene .. 
rany opened in that post offices. 

Natioul Jastl'ute of judJdal ofrJcei.s 
3873. SHRI V.S. KRISHNA IYER: 

Will the Minister of LAW AND 



JUSTICE be pleased to state : 

(a) whether there is any proposal to set 
up a National Institute to train judicial 
officcrs in the country; 

(b) if so, whether any place has been 
indentified for its Joca tion ; and 

(c) whether Government are cons'dering 
any proposal to establish Regional level 
Institutes to train subordinate judges fOI 
speedy disposal of cases of the respective 
regions '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(S}-iRI lI.R. BHARDWAJ): (a) Yes, 
Sir. 

!b! No, Sir. 

(c) The proposed NalhlnHl AcadenlY 
for the training of judie;'11 officel swill 
meet the training requirements of these 
otficers a t ,I U levels. 

Manufacture of incandescent lamps 
byHMT 

3874. SHRI V.S. KRISI-INA IYER: 
Will the Minister of INDUSTRY be 
pJeased to sta te : 

(a) whether it is a fact that there is 
great demand for the incandescent 1amps 
manufactured by Hindustan Machine 
Tools Ltd. ; 

(b) whether HMT has entered into 
technical collaboration with .Hungary in 
this regard ; and 

(c) if so, the details thereor ? 

THE MINISTER OF STATE IN THE 
IJEPARTMENT OF PUBLIC ENTER .. 
PRISES (PROF. K.K. TEWARY): (a) 
to (c). There is demand for incandescent 
lamps nlanufactured by HMT Limited. 
HMT entered into a coJlaboration agree-
ment with Mis Tungsram of Hunaary in 
1973 for a period of ten years for transfer 
of know-how for manufacture of vacuum 
technical machinery, Irstel'-aiia, for pro-
duction of GLS Chains and fluorescent 
tubes. 

Delay la appointment or Judges 10 
High Court 

3875. PROF. MADHU DANDAVATE: 
Will the Minister of LA WAND 
JUSTICE be pleased to state: 

(a) whether it is a fact that despit e 
unanimous recommendations from the 
State Governments regarding the vacancies 
of the posts of judges, con~iderabJe deJay 
is caused in the appointment of judges; 

(b) if so, whether the delay in filling up 
such vacancies is affecting the work of the 
concerned High Courts; 

(c) whether Government are considering 
to bring forward a legisJetion prescribing a 
definite time limit for filHng up the 
vacancies 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI l-r.R. BHARDWAJ): (a) Some 
unanimous recon101cndations have been 
received from the State Governlnents for 
filling up the vacancies of Judges in the 
}-ligh Courts and these are engaging the 
attent ion of the Government in consul-
tation with the concerned constitutional 
authorities. The Government has to 
consider all relevant aspects of the 
proposals. 

(b) The Oovernlneot is aware of the 
difficulties faced by the High Courts in 
this regard. 

(c) No, Sir. 

( Tralls/ario,,) 

Setting up of Coal stockyard In Jodhpur 

3876. SHRI VJRDHI CHANDER 
JAIN: Will the MJnjster of ENEGY be 
pleased to state : 

(a) whether any representations bave 
been received for setting, up a coa 
stockyard in Jodhpur ; and 

(b) if so, the reasons for deJay in 
settin, up the yard? 
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THE MINISTER OF EN'BROY (SHRl 
VASANT SATHE): (a> Yes. Sir. 

(b) Coal India Limited are not contem-
plating to open a stockyard at Jodhpur ':8t 
present in vjew of the fact that tbis 
location js having only Meter Guale rail 
route and would require transhi'pmcnt 
from Broad G uage to Meter Ouage. Such 
transhiplnent is likely to result in higher 
transit shortage~ and resultant higher 
operation charges and ex-stockyard price. 
Moreover, demand of' slnall scale Indu-
strial Consumers in Jodhpur area does 
not warrant opening of a stockyard' by 
elL for the time being. 

Setting up of Carpet Tra iDing Centres 

3877. SHRI VIRDHI CI-IANDER 
JAIN: Wil1 the Minister of INDUSTRY 
be pJeased to state : 

(9.) whether it is a fact that the people 
have welcomed the Carpet Training 
Centres being run by Union Governnlent ; 

(b) if so, whether Government propose 
to set up a training centre in famine 
affected areas, particularly at the Head 
Office of each Panchayat Samiti of desert 
areas like Banner, Jaisalmer and Jodhpur 
districts which are affected by drought 
every year in order to cre(lte more 
employment opportunities in these areas; 
and 

(c) if so, the time schedule for opening 
these cen tres 'I 

rr):-IE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. 
ARUNACHALAM): <a) Yes Sir. 

(b) and (c). 13 Training Centres are 
being I un in 7 districts of Rajasthan. 
These districts are Jaipur, JaJore, Pall, 
Swai-M.tdhopur, Bharatpur, Ajrner and 
Barmer. Training Centres are established 
at such locdt:ons, where tbere is potential 
for development of Carpet Industry so 
that ex-tfdinees may get gainful employ .. 
ment in the Carpet trade. 

E1edr.1e ~ S,ifteDI 'fa Balr •• 
Dllfrlct of Rajast_ 

3818. SHRI VlftOHI CHANDER 
JAIN: Will the. Minister of COM-
MUNICATIONS be pleased to state! 

(a) whether Governlnent propose to 
connect district. sub-divisional, tehsiJ and 
panchayat samiti headquarters of Barmer 
district (Rajasthan) by E!ectronic Tele-
phone system ; 

(b) jf so, the progress made so far in 
this reBa rd ; and 

(c) the time by which all the head. 
quarters will be connected by elect ronic 
telephone system? 

THE MINISTER ()F STATE OF THE 
MINJSTRY ()F COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA) : (a) The 
present proposal includes sonle of these 
stations for installation of electronic 
exchanges. 

(b) Orders for eqUipment have been 
placed and supply is awaited. 

tC) All tbe dish ict headquarters would 
be automatired during the 7th Plan either 
by electronic or by electronlechanical 
systems. 

Modem Electronic Telephone system In 
Balotra City of Rajasthan 

3879. SHRI VIRDHI CHANDER 
JAIN: Will the Minister of COM-
MUNICATIONS be pleased to state: 

(a) whether there is a proposal to 
connect Balotra city by the old telephone 
system MAX·II ; 

(b) if so, whether there would not be 
continuous complaints jf tbis city is COD-
nected with the old teJephone system 
because hot d u5ty strona winds blow 
during the summer season in such a 
desert area ; and 

(c) wt.ether· Union Government will 
'chaop its decision and provide modern 
electronic telopbone system in this city 
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also as bas baen provided. at Pall in 
Rajastban? 

THE MINISTER OF STATE op, THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) 
Installation of 1300 lin.s MAX-II type 
equipment is pJanned by 1990. 

(b) These aspects have been taken care· 
of ,in the desip of e"chanlc buikiinl, and 
airconditioninl arrangements. 

(c) There is no proposal under consi-
deration since electronic exchanges in the 
required capacity are not manufactured in 
the country. 

(English) 

Reservation la PromotloDS la Public 
Undertakings 

3880. SHRI ANADI CHARAN DAS : 
Will the Minister of INDUSTRY be 
pleased to refer to the reply liven to 
Unstarred Question No. 4419 on 17 
December, 1985 regardina reservations in 
promotions in public undertak.ings and 
state : 

(a) whether the required information 
has since been collected ; and 

(b) if So, the particulars thereof 1 

THE MINISTER OF STATE IN THE 
l)EPARTMENT OF PUBUC ENTER-
PRISES (PROF. K.K. TEW ARY) : (a) 
Yes, Sir. 

(b) There are 18 public sector under-
takinas which have introduced time. bound 
promotion scbemes in one form or the 
other. · 

EI,ctrODlc Display Screens In Supreme 
Court aad Delhl.HIgh Court 

3881. SHaI P.M. SAYEED ~ Will 
the Minister of LAW AND JUSTICE be 
pleased to state: 

(a) wbether it is a fact that t~e 
Supreme Court is goinl to have electronic 
dispulay screens in froot of court rooms 
a~d .o,h,r places : 

(b) if so. tbe dot ails tbereof and· the 
precise benefits that people would be able 
to derive; 

(L!) tbe approximate cost involved and 
the date by which the devicee would be 
installed; and 

(d) whether Government are consideri-na 
to provide simiJar facilities in the Delhi 
Hiab Court? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ): (a) The 
Supreme Court has installed electronic 
display screens in front of SOme of the 
court rooms and at various other places. 

(b) The information displayed on these 
boards is useful both for the Advocates 
and tbe litjgating public as thereby they 
come to know which item is beins taken 
up by each Court. There are nine courts 
which are spread over in the Supreme 
Court build iog and some courts are at 
Some distance from the others. The 
Advocates who have to appear in different 
matters in different courts find it con-
venient to know from the indicution On 
tbe display boards as to which item is 
beiDa taken up in which Court. It saves 
them frolll going to different courts to find 
out which item is going on in those 
Courts. 

(c) The approximate cost of installation 
of these boards is 80,000 and these boards 
have already been installed in the 
Supreme Court. 

(d) No such proposal has been received 
either from Delhi Administration or DeJhi 
High. Court. 

Hyde! Power Generation Schemes 

3882. SHRI P.M. SAYEED : Will the 
Minister of ENERGY be pleased to 
state: 

(a) whether Government have initiated 
some hydeJ power generation schemes in 
the North ... Eastern re,ion ~ 
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(b) if so, the details fJf schemes and 
the names of the States where initiated; 

(c) the ap;>roxim lte cost involvej and 
the approximate energy to be generated; 
and 

(d) the time by which these schemes 
are likely to be completed .., 

THE MINISTER OF ST ATE IN THB 
DEPARTMENT OF POWER AND 

Statement 

MINISTER OF STATE IN THB 
MlNISTRY OF PETR.OLEUM AND 
NATURAL GAS (SHRIMATI SUSHILA 
ROHTAGI): (a) to (d). In addition to 
certain scbe mes under implementation by 
various State governments and Union 
territories in the North·Eastern relion, 
two hydroelectric projects have been tuken 
up for implementation through funds 
provided by Government of India to the 
North-Eastern Council. Details of these 
schemes are given in the statement below. 

Hydro-electric scheme In N.E. Region under ex~cutton through NEe fllnds 

Name of 
Project 

State Installed 
Capacity 

(MW) 

Cost 
(Rs. 

crores 

Annual 
Energy 
(Gwh) 

Likely date 
of commi· 

ssioning 
__ -----------------'-.' ... ~-~ .. --.-~--.- ~--------.-~" •• -.---.-_ '~ ___ • __ • __ .'_._, __ w ..... ___ ~ ..... _______ ._ •• _ _.._ ____ .- ___ • __ •• ~. __ ... ___ .... ___ ,_ 

Kopili HE 
Project 
(Being executed 
by NEEPCO) 

Doyana HEP 
(Beina executed 
by NEEPCO) 

MegbalaYl 

Nagaland 

Telephone Connections in Deihl 

2x2S+ 
2x'O 

3x3S 

3883. SHRI P.M. SAYEED : Will the 
Minister of COMMUNICA TIONS be 
pteaseed to state the .approximate :egis-
tration dates upto which the applicants 
for telephone connections in !)elhi would 
be covered during 1986-87 '1 

TliE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA) : 
About 3S,OOO new telephone connections 
are expected to be given during 1986 .. 87 
from the different exchnnges in Delhi. 
Since Certain applicants change their 
address and telephone exchange area 
transfers take place, accurate assessment 
is difficult, As per the present astimates, it 
is expected that tbe waiting list in these 
ex-chanICa would be cleared for release to 
~b~ extent Jiven below ! 

2J2.()O 806 

128.61 398 

OYT 

1. lor Bagh March' 86 

2. Idgah July '86' 

3. Delhi Gate July' 86 

4. Hauz Khns July' 86 

2x2S MW-
Commissioned 

2xSO MW-
1986·87 

1991 

N-OYT General 

Sept.' 81 

April' 84 

Feb.' 81 

July' 82 

s. Laxmi Nagar March' 8S Jan.' 73 

6. Tis Hazari July' 86 March' 86 

7. Shakti nagar March' 85 March' 80 

8. Okhla July' 86 April' 82 

9. Nehru Place June' 86 Oct.' 81 

10. Rajouri Garden June' 86 April' 80 
11. Karol Bagb July' 86 June' 83 

12. Other EX9baogcs' No aianificant 
cbaDp. 



LPG· Cod.d.... Tripura 5,250 

38M. SKRI LALITBSHWAR. SHAHI: 
Will the MiuJlteI' of PBTllOLBUM AND 
NATURAL GAS be ploued to state : 

(a) the total number of LPG connec-
tions allotted iD the country upto 
December, 1985 ; 

(b) tbe Dumber of those allotted in 
eastern India i.e. Bihar. Orissa, West 
Benl.l, Assam and its sister States; and 

(c) whetber Government propose to 
give more connections in these States, if 
so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE 
MINISTRY OF PETROl EUM AND 
NATURAL OAS (SHRIMATI SUSHILA 
ROHT AGI): (a) Approximately 103.30 
lakhs. 

(b) The approximate figures are : 

Bihar 2,93,420 
Orissa 1.04,920 
West Benlal S,49.410 

Assam 1,7J,220 
Manipur 7,300 
Meahalaya 5,200 
Nagaland 5,250 
Sikkim 3,170 

Aru~cbaJ Pradesh 
Mizoram 

1,560 
3.660 

(c) Release of DOW LPG coDnections in 
the country including Eastern Region is 
made under the annual enrolment pro. 
gr am me of the oj] industry and is deter-
mined by augmentation in availability of 
LPG t bottling capacity, transportation 
arrangements a nd other jnrrasture .. 

Installed Capacity of Thermal Power 
plants fn Ceotrat and State Secton 

3885. SHRI LALITESJ-JWAR SHAHI ; 
Will the Minister of ENERGY be pleased 
to sta le : 

(a) the PO\\ cr position in all the fo~r 

zones in the CO!lntr y separately; 

(b) the anlount invested in different 
zones during last two plans; and 

(c) the present install~ capacity of 
thermal and hydro-electric power plants 
in Central and S!ate sectors in different 
zones. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF ST ATE IN THE 
MINlSTR Y OF PETROLEUM AND 
NATURAL GAS (SHRIMATI SUSHILA 
ROHTAGI): (a) The power supply posi .. 
tion in different regions of the country 
during April to July, 1986 ~as as under: 

(Figuses in Million Units) 

Requirement Availability Shortage %age shortage 

Northern Region 17824 16316 (-) J508 (-) 8.5 

Western Region 18223 17285 (-) 938 (-) 5.1 

Soutbern RelioD 16262 14041 (-) 2221 (-) 13.6 

Eastern Ro.ion 8552 6878 (-) 1674 (-) 19.6 

North Eastern 630 550 (-) 80 (-) 12.7 
Reaion 
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(b) Statemen t-I ibowiDl the Plaa out· 
Jay for tbe power sector iD tbe different 
reeiODI ID tbe lut two 6vo year plau is 
liveD below. 

(c) The preaeat installed capacity of 
thormal aDd hydro electric plants iD 
CeDtral aDd State MlCton ill dHreroat 
rqioDl •• on 31·3-86 i. liven ill tbo 
atatemeat •• I, below. 

Stat __ • 

PI. _lilY 0/ PDWI' 5«10' tIIlrl", Filth Fl •• Year P/QII (1914-19) and Six,,, Fiv~ 
y., PI. (1980-15) 

Name of tbe Reaion/ 
State 

1 

Power Sector outJay 
durin. Fifth Plaa 

2 

(R. \l pees in Lakba) 

Power Sector 
outlay durin. 
Sixth Plan 

3 --.----------------------------------------------_. 
NORTHERN REGION 

Haryana 

Himachal Pradesh 

Jammu & lCalhmir 

Puejab 

u.p. 
Rajasthan 

CbaDdiprh 

Delhi 

TOTAL NORTHBRN REGION 

WESTeRN REGION 

Gujarat 

Madbya Pradesh 

Naharashtre 

Ooa Daman Et Diu 

Dadar N. Haveli 

TOTAL WESTERN R.EGION 

23394 

4350 

10004 

38476 

105871 

19208 

418.78 

6785 

---
208506.78 

37859 

51112 

71920 

1094.58 

75.26 
---
174660.14 

54500 

13973 

17000 

73294 

212~90 

67500 

1150 

IS294 

--
455301 

--

94150 

150000 

215700 

1800 

150 
---
46}800 
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t 2 3 

SOUTHERN R.EGION 

Andhra Pradesh 49229 78970 

Karn.taka 30909 60140 

Tamil Nadu 33632 102 

Kerala 12906 31273 

Pondicberry 243.08 726 

Laklbadweep 58.01 ISO 

TOTAL SOUTHERN llEOION 126977.09 273539 

EASTERN REGION 

Bihar 34058 80000 

Orissa 22732 41000 

Wett Benlal 37766 886" 

A & Island 216.10 1200 

Sikkim 248 1200 

---
TOTAL EASTERN REGION 95020.70 21205' 

--...--"---,,,_ 

NORTH EASTERN REGION 

Allam 8856 37030 

Maoipur '63 186' 

Me.halaya 1549 5400 

Nalaland 451 1525 

Tripura 1502 2211 

AJunacbal Pradesh 535.84 2418 

Mizoram 448.91 1800 

TOTAL NORTH BASTERN 1390'.7' .51349 
lU!GION 
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I 

Lumpsum lor States 

Central Sector 

TOTAL ALL INDIA 

, '. AUGUst !2, I'. 

2 

27797 

82522 

·729390 

·excludes lumpsum provision of Rs. 51.06 crores for RBC 

··excludes )umpsum of RI. 285 crores for REC etc. 

Stat_t-D 

472500 
--1926544 

Stalewlsit Inltalled Genera,ing Capacity (U on 31·3-198~ (Ullllli~8 Dilly) 

(FilUres in MW) 

Name of the Hydro Thermal Nuclear Total 
Region/State 

_'4"_~_" ______ """' __ "._. __ ._, ___ _ _____ r. __ ... 

1 2 3 4 S 

Northern Re.ion 

Haryana 837.79 591.42 1429.21 

Himachal Pradesh 132.52 I.S0 134.02 

Jammu & Kashmir 176.92 29.26 206.18 

Punjab 1578.69 860.00 2438.69 

Uttar Pradesh 1430.08 2836.19 4266.27 

Rajasthan 855.02 375.03 1230.05 

Chandigurh 2.00 2.00 

Delhi 256.60 256.60 

Central Sector 180.00 1770 .. 00 440.00 2390.00 
---- ---

Sub-Totn) : 5191.02 6722.00 440.00 12353.02 ---- --- ----
Western Region 

Gujarat 300.00 3010.00 3310.20 
Madbya Pradesh 247.00 2697.50 2944.50 
Maharasbtra J365.30 SS27.00 6892.30 
Oao. Daman & Diu 

D & N Haveli 

Central Sector 726.00 360.00 1086.00 

Sub-Tot1il 1912.30 11960.70 360.00 14233.00 --_ ---
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J 2 3 4 S --~\_-.~~ ... --,....,. '--------~_..---------.... -
Soutbero ReaioD .. ---... ,-_._--..... ,,, ..... 

Andhra Pradesb 2172.93 1237.50 ... 3401.43 
Karaataka 2109.80 420.00 ... 2629.80 
K.erals 1309.00 ... . .. 1309.00 
Tamil Nadu 1389.00 1140.00 200529. 
PODd~berry ... . .. 

'" Laksbadweep 2.08 2.08 
Central Sector 1410.00 470.00 J880.00 

-- --.-. 
Sub .. Total : 6980.73 4209.58 470.00 11660.31 •. _---

Easteln RClion 

Bihar 150.00 1444.48 1594.48 
Oril" 764.42 470.25 1234.67 
West Ben,al 46.51 2611.09 2657.60 
D.V.C. J04.00 1737.50 184J.50 
A &- N Islands 9.25 9.25 
Sikkim IS.30 1.70 17.00 

Central Sector 210.00 210.00 

Sub Total: 1080.23 6484.27 7564.50 

North Eastern ReSion 
Assam 1.00 424.49 425.49 
Manipur 2.40 21.89 24.29 
Meabalaya 126.71 6.95 133.66 
Napland I.S0 3.62 5.12 

Tripura 15.00 11.34 26.34 
Arunachal Pradesh 10.67 5.05 15.72 

Mizoram 6.S7 6.57 
CenJral Sector 155.00 155.00 -_ ...... ---. ---- ---- ....... ....,.._. ............... 
Sub-Total 312.28 479.9J 792.19 

TOTAL ALL INDIA J5476.56 ' 298S6.46 1270.00 46603.02 
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eeatra. Go'fermnent UDdertaldap III 
States 

3886. SHRI LAUTESHWAR SHAHI :" 
WHI tbe Minister of INDUSTRY be plea-
sed to state : 

(a) tbe number of Central Government 
undertakinlS located in each State with 
their Headquarters; 

(b) the installed capacities of these 
units; and 

(c) the total money invested in tbem so 
far? 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF PUBLIC ENTER-
PRISES (PROF. K. K. TEWARY): <8> 
The Statewise location of Central public 
sector undertakings as on 31 .. 3-85 with 
reference to· tbei r reaistered offices is 
liven in the sta temen t below. 

(b)_ The capacity of the major units of 
public sector enterprises as on 31-3 -85 are 
liven in the Volume 1 at page No. 222 
(Chapter 19) Statement 19.2 of tbe Public 
EnterpriSes Survey 1984·8S. 

(c) Investment in tbe public sector 
enterprises represented by gross block as 
OD 31·3·85 is Rs. 47.323.27 crares, as 
liven in the Public Enterprises Survey 
1984-85. 

Statement 

Stalewl,e location 01 Re6~ste,~d olfices 
01 Central Public Undertakings as on 

21 .. 3 .. 1985 

]. Andhra Pradesh 12 

2. Assam 4 

3. Bihar 12 

4. Qujarat 3 
s. Haryana 1 
6. Karnataka 14 
7. Kerala 6 

8. Mabaruhtra 26 

9. Madhya Pradesh 2 

JO. Naaaland 1 

11. Orissa 3 

12. PUDjab 2 

13. Rajasthan 6 

14. Tamil Nadu 6 

15. Uttar Pradesh 15 

16. Delhi 56 

17. ' Others 3 

18. West Bengal 4S 
--

Total 217 

--
Public: Sector Investment In Nortb Bihar 

aDd Eastera U.P. 

3887. SHRI LALITESHWAR SHAHI: 
Wnl the Minister of INDUSTRY be 
pleased to state : 

(8) whether Government are aware that 
there bas been very little public sector 
investment in North Bihar and Eastern 
U.P. 

(b) whether Government are aware that 
this area is economically depressed and 
per ca pit a income is very low ; and 

(c) the steps Government propose to 
take to meet this situation? 

THE MINI~TER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER .. 
PRISES (PROF. K.K. TEWARY : (8) to 
(c). The investment decisions of the 
Central Government arc taken based 
mainly on techno-economic considerations 
and cannot be luidcd by relional imba-
lances alone. However. while decidiol tbe 
location of Central Public Sector Enter-
prises in footloose industries reiaional 
imbalances, jf any. would also be taken 
into account. 



SRAVANA 21. 1908 (SA8A) 

GeQeratlola .f Eaerp tbroup .IDd Mills 

3888. SHRI HUSSIN DALWAI : Will 
the Minister of ENEROY be pleased' to 
state: 

(a) the programme of wind mill enerJY 
aeneration beiDI undertaken by Govern-
ment in the Seventh Five Year Plan ; 

(b) which States are proposing to 
undertake ,eneration of cnerlY tbroligh 
tbe media of wind mills; and . 

(c) tbe total quantum of enerlY propo-
sed to be generated throulh the media of 
wind mills at the end of Seventh Five Year 
Plan '? 

THE MINISTER OF ENERGY (SHRJ 
V ASANT SATHE): (a) and (b). The 
Department of NOD-conventional Energy 
Sources is implementing a countrywide 
windpump trial and demonstration 
prolramme. 1500 wiodnlills have SO far 
been installed in 23 Stat~s/UTs. The 
Department has also recently undertaken 
a wind farm demonstration proaramme 
for electricity generation. An 
aaarepte capacity of 3.3 MW 
has been commissioned. The five 
wind farms set up in four potential coas· 
tal States bave. already fed over 2.3 
Million units of electricity' to the l'eS~le .. 
ctive State grids. Projects for wind 
battery chargers and sta.~d .. alone wind 
electric gcoetators are also being fa 
up. 

{c) In tbe Seventh Plan, an aggregate 
capacity of 25 MW wind scncrated ele-
ctricity bas been proposed. However, 
dependiol on availability of requisite 

funds ~l larler installed capacity can be 
created in the Plan period. 

UTa= Union Territories. 

Import of Crude on and Petroleum 
products 

3889. SaRI SYBD SHAHABUDDIN : 
Will tbe Minister of PETROLEUM AND 
NATURAL GAS be pleased to state : 

<a> the quantity of crude oil and 
petroleum products purchased from 
abroad during 1985-86 ; 

(b) the quantity purchased from tho 
open market and tbe averase unit 
price paid therefor; and 

(c) the quantity purchased against 
bila teral term contracts and the averaae 
unit price paid therefor; and 

(d) the quantity proposed to be purcha-
sed during J986-87 from the open market 
and aaainst bilatera 1 contracts, 
separately? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF ST ATE IN THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRIMATI SUSHILA 
ROHTAGI) = (a) During 1985-86, IS.2 
million tonnes of crude oil and 3.7 million 
tonnes of products were imported. 

(b) The quantity of crude oil purcbased 
in t he open market was 8.24 million 
tannes at average unit rate of 23.4$ a 
barrel. The correspond ina figures for 
products are given beJow : 

Product" Quantity Unit price 
(S/MT) (in Million Tonnes) 

-----------.. - .. '-"'-- -._ •• ----•. ~-_____ • __ • ____ •• __ .. "_ --____ - ___ •• - • ______ ·.c __ *_ , __ "_. ~ •• 

SKD/ATF 
HSO(LDO 
Lubricants 

1.3 
0.5 
0.2 

(c) The quantity of cTude oil purcbased 
against bilateral term contracts which 
ended by December )985 was 7.01 

257.4 
193.70 
435.90 

minion tonnes at an average price or 
27.5$ per barrel for the period April-
December 85. (There was no subsjsting 
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bilateral contract beforo January-Marcb, 
1986). Averaae ftau.rea for purchases 
against the only bilateral term contract 

Product Quantity 

which is uDder lUJ)ee payment .rra •• 
menta are as below : 

(in MillioD TODDes) 
A veraae price 

($'MTJ 

SKO 
HSD 

FO 

1.4 

0.4 

0.02 

(d) Durioa 1986 .. 87, it is proposed to 
import 15.6 million tonnes of crude oil 
and 3.7 million tonnes of products. As 
all term contracts have not yet been 
finalised it is not possible to estimate at 

, , 
this stale the quantities separdtely under 
purchases from the open market and 
bilateral contracts, 

ED81oeer1DI ProjeCts (lad.) Limited 

3890. SHIll SYED SHAHABUDDIN: 
Win the Minister of INDUSTRY be 
pleased to state : 

<a) the total accumulated losses of 
EaaineeriDl Projects (India) Limited as 
00 31 March, 1986 ; 

(b) the total amount payable by tbe 
undertakinl to Govemment and other 
creditors as on 31 March, 1986 ; 

(c) tbe value of the contracts in haDd ; 

(d) the projected profit or loss by the 
company during the current year; and 

(e) the steps taken to restructure the 
company and to cut down the losses ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF PUBLIC ENTER· 
PRISES (PROP. K.K. TEWARY); Ca) 
R.I. 128.96 crores. 

(b) Rs. 243 crores (Approx.) including 
interest of Oovernment and bank Joans. 

(c) Contracts valued at RI. 325 crores 
were in band as on 31 .. 3-1986. 

257.20 

221.60 

185.00 

(d) The anticipated Joss durin. J 986 .. 87 
will be in Ihe rqiOD of Ra. J 8 erOrea. 

(e) Certain Ilfoposals have been for .. 
muJ~ted for restructuring of the company. 
Vanous aspects are beina examined. In 
order to cut down 'osses, the company is 
adOPting .measures for economy jn 
administrative expeDditure and making 
efforts to secure more orders. 

t T,.anslati()1I} 

Closure or Post Otflcee Rullftiag •• 
Losses 

3891. SHRI SHANTI DHARIWAL: 
Will the Minister of COMMUNI .. 
CA TIONS be pleased to state : 

<a) whether Department of Posts ha. 
issued order. for the closure of those 
offices in the country wb icb are runninl 
ioto losses ; 

(b) if so, whether the said Department 
has also decided not to open post offices 
at those places where there is d ire need 
of post offices aud where people have to 
walk miles to fulfil their postal require" 
ments, by showiog them in losses; 

(c) if so, .wbether the Department bas 
either closed the post offices or rerused to 
open new post offices by showio, losses in 
most parta of Rajasthan and most of bill 
areas of Himachal Pradesb whe", this 
sltua tioo prevai Is ; 

(d) jf so, whetber Government will 
reconDsider tbeir decision and what js 
their opinion resardiol open in, such 
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post ofBcea immediately .. in public interest; 
aDd 

(e) if not. tbe reasons therefor? 

THE MINISTER OF STATB OF THE 
MtNISTRY OF COMMUNICATIONS 
(SKRI R.AM NIWAS MIIlDHA): <a> 
No, Sir. The instructions illued are that 
while the broad set-up of postal services 
with its public serrice orientation will remain 
uncbanpd, wasteful expenditure should 
be avojded and to that end, post offices 
which do Dot conform to the workload 
aDd financial criteria aJready prescribed 
should be ideutjfied aDd their further' 
continuance carefully considered. 

(b) By and large. tbe postal network 
developed in the urban and rural areas 
are adequate to meet the present needs. 
There are at present! ,44.257 poIt offices 
(as on 30-4-86) functioninl in the country 

out of which 15,787 are ill urban areas 
and 1.28,47') in rural areas. In rUfal areas' 
most of the babitatioDS have' a post 
oflice within 3 to 5 klDl. Even vill_aes 
where there is DO post office are rqularly 
visited by villaae postmen/delivery afOnts. 
There are also other factors to be kept 
jn view such as ban on creation of posts 
and increasin. deficits in postal opera-
tions. It is in these circumstances that as of 
now no new post offices are being set up_ 
However. a new scheme of Licensed 
Postal Agents has been introduced to 
supp1ement tbe existing pOlltal network in 
areas where there is justification. 

(c) The policy indicated in (a) & (b) 
above applies to R;'jasthan and Himachal 
Pradesh as well. The Po..,lal development 
in these States as compareJ to the coun-
try as a whole is indIcated by the 
followinS figures : 

The a veraae n rea 
served by a post 

office 

The average population 
served by a post 

office 
(sq. Km.) 

· Rajastban 34.4 

Himachal Pradesb 22.37 

An Jodja 2J.94 

In Rajasthan also, barriog sparsely 
populated desert areas, the development 
or postal services is reasonably satis .. 
factory. As regards c:osures, only a very 
small number of post offices namely five 
were discontinued in Rajasthan durinl 
1985-86. The position in respect of 
Himachal Pradesh is beiDI ascertained 
and wUI be laid on tbe Table of the 
House. 

(d) & (e). rhe Department is fully 
alive to its obliaations in reaard to pro-
vision of postal services in every part of 
the country and while at present there are 
no proposals to open new post offices, 
the position is constantly reviewed nnd 
efforts made to hnprove tbe servjges. 

5919 

1471 

4748 

Increase In prlc.'e and decrease in weight 
of soaps manufactured by Mis. 

Hlndustan I .. ever 

3892. SHRI SHANTI DHARIWAL: 
Will the Minister of INDUSTRY be plea-
sed to sta te : 

<8> whether attention of Government 
has been drawn to the fact that prices of 
toilet soaps like Lifebuoy., Sunlight and 
Pears etc. manufactured by Mis. 
Hindustan Lever have been increasing 
from time to time in the past ; 

(b) if so, whether Government 'are 
considering any proposal to £ont1'ot the 
prices of soaps: and 
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(c) if not, the reasons therefor '1 

THE MINISTER OF STATE IN THE 
DEPAR:IMENT OF INDUSTRIAL 
DEVELOPMENT (SHRl M. ARUNA-
CHALAM) : (a) to (c). There has been 
a marainal incr~ase in the prices of SOlne 
brands of toi~et soap between January and 
Juno, 1986. The increase is prinlarily due 
to the increase in the pr ices of soapery 
oils which provide tbe nlsin input for tbe 
manufacture of so:'ps. 

Government have authol ised C8nslised 
imports through S.T.C. of Split Pal?, 
Stea' ine Fatty Acid and P.llnl Fatty ACid 
Dis~ illate to increase the avafability of 
soapcry oils in the country. GovernUlent 
have al~O taken steps to increase the 
product.on and availability of j 'digenous 
non -edible oi's such as Rice Bran oils 
etc., to reduce import of soapery oils and 
maxinlulnise indigenous availabIlity of 
soapery oi 18. 

There is no statutory control on the 
prices of soaps,' etc., 

Telecommunication Training Centre 

3893. SHRI RAM }")HAN: Will the 
Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether a high level Enquiry Co(n-
mittee had been set up to look loto the 
question of giving traniolllg in llindi at 
the departmentLll Training Centres: 

(b) If so, the recolumendations of the 
Committee in regard to TeJecommuni-
cation Traini,'g Centres; and 

(c) the action taken thereon '! 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) 
No, Sir •. No "High Level Enquiry' Com-
mittee as such had been set up. However, 
a 'Hindi Training Committee' held been 
set up in 1982 to examine all the issues 
involved and suggest ways and means to 
achieve full ilnpJemcntation of the 

Official Lansua,c Act of 1963 as amended 
in 1967. 

(b) The recommendations of tho said 
Committee are aiven in statement below. 

II> 

(c) Necessary instructions have been 
issued to GMJALTTC Gh,lziabad for the 
impJenlentation of the recomnlendations 
of the Committee in all the courses 
deveJoped by thenl for tbe Department. 

Statement 

Summary 0/ Recomm~ndations 

). For aU categories of stjJfi who do 
not have transfer liability beyond their 
respective Circle/District of recruitment to 
specific efforts may be requjred for impar-
ting knowledge of J-lindi to them. The 
existing llindi Teaching Scheme of the 
Ministry of Home Aft"airs should take 
care of their requirements. However, in 
view of the specific needs of the Tele-
phone Operators specja) course is beinl 
evolved. The Committee recommends its 
preparation and jmplementation as 
quickly 8S Possible. 

·2. The Committee feel that it would be 
desirc;ib1e to impart Proficiency in Hindi 
during tbe period of probation to direct 
recruits to tbe Indian Postal Service, Indian 
Telecommunication Engineering Service 
and Indian P & T Accounts and Finance 
Service, so that they can comprehend and 
write notes, letters etc. in Hindi. It 
would, however not be desirable to link 
their confirmation with acquisition of 
proficiency in Hindi during the period of 
probation. Provision shouJd be made for 
such officers to underao a residential in-
service training course in Hindi desi.ncd 
by the Central Hindi Institute, the durH-
tiOD being 2 and 3 months respectively 
for those hailing from 'B' Hnd 'e' 
regions. Thjs should be compulsory find 
within two years of comp1eting probation. 

3. In the C~lse of officers promited to 
Group 'B' cadres hailIng from 'Bt and 
'C' regions the principle enunciated in 
para 2 should appJy. For tbose promoted 
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on the basis of ICDiority-cunl-merit the 
Department .should identify prospective 
promotecs 3 to S years in advance and 
subject them to the traiDiDI course before 
promotion. Where promotion is through 
examination, the proposal made in tbe 
case of direct recruits in para 2 would 
apply Mutatis Mutandis. Their promotion 
however, would not depend on successful 
complet ion of this course. 

4. In alJ induction courses in the 
P & T Department arraDaement should be 
made to impart knowledge of the Official 
LaolulSc Policy and provision of Official 
Lanluage Act, Rules etc. and a minimum 
of S hours be allotted for this as is being 
donein the Postal Staff Collese, India. 
The Committee feel that tbe present 
arra'Dselllents rcgarding medium of instru-
ction for job trainiol Group 'C· cadre 
belonging to non-supervisory category the 
present arrangement should continue. The 
Committee however, feel that thcre is a 
scope for increasing the use of Hindi fur 
supervisory cadres of the Postal Wing 
belonging to Group 'C' category such HS 

Inspectors, l..SG Supervisors, etc. in the 
Training Centres located in 'A' and 'B' 
relions. 

s. Junior Engineers mainly constitute 
the supervisory cadre Group ·C' on the 
Telecom. Wing. The medium of instI u-
etion in Telecom. Training Centres for 
the training of this cate80ry of staff is 
EOllish at present. The committee feel 
that at this level also Hindi should be an 
alrern8tive mcdium in due course. The 
Departnlent, therefore, should take su i· 
table stops for makins smooth cbange 
over to Hindi in course of time. For the 
present they should make arrangement for 
trainin8 for specialised branches such as 
Strowger, Microwave. Crossbar etc. in 
Hind i also at some Centres. The recruits 
may be asked to choose either of the two 
Jao.uages-Bnllish or Hindi for their 
instruction and the Department should 
allot them to the training centres accor-
dinaly. 

6. It will not be desirable to have 
parallel traini1l1 in Hindi and English at 
present. The Committee recommends that 

English should continue as the medium of 
instruction in the Posta) StafT College and 
tho Advance Level Telecom. Training 
Centre for the present. 

7. The Committee recommends adop .. 
tioit of the following action to speed up 
the use of Hindi as teaching medium for 
supervisory and lower specially in the 
training centres located in "A' and 'B' 
regions. 

(a) Speedier translation of depart-
nlental manuals, financial hand-
books etc. in Hindi according to 
:~ time-hound progr:!nlme. 

(b) Standard isatlon of te41chiog 
materials/trair,ing aids and pre-
paratjon/translation of such 
InateriaJ in Hindi. The co-
ordinating ro:e in th:s effort 
should be that of tbe ALTTC for 
TeJecorn. WJDg and the Postal 
Staff College for the Postal 
Accounts and Finance Wings. 

(c) J"ranslation could be entrusted to 
serving/retired personnel with com-
mand over both the languages and 
wide experience of wlJrking and 
teaching in the Dep~lrtment On 
payment of hOHlorarjum. 

(d) Provision of incentives should be 
made to serving/retired office for 
prepard tiOD of original material 
for use in training under the 
guidelines laid dl)WO by the co-
ordinating institutions viz, AL TTC 
and PSC. 

8. Standard Books on technical or 
managerial subject required to be con-
sulted by the probationers, teachers are 
generally the same which are beiDa used 
;lS eou ··se and reference material in our 
Univers.ties, Institutions and Manage-
ments etc. The Ministry of EdUCation has 
a programnle for the translation of 
standard reference books in Hindi for Use 
in the Uni versities. The Committee 
recommends that special centres Inay be 
set up in the l)ostal Staff College and 



ALriC under the Ministry of Education 
Scheme of preparation of Standard books 
to take care of our specialised needs. 

9. The Committee recommends that tbe 
Department sbould explore the feasibility 
of introducin. a provisIon in tbe contr[,ct 
for supply of foreian tecbnology and 
equipment to supply the opera tin. 
manuals etc. in both the lanluaaes 
namely; EDIlisb and Hindi. In any case 
arranaemcnt for translation of this mate-
rial into Hindi must be made to ensure 
that tbis kind of literature is available in 
botb the languages simultaneousJy. 

10. The Committee recommends that 
technical terms alre~\dy finalised by the 
Ministry of Education publisbed in the 
form of nak Tar Hind i Shabdavali 
should be ac-:epted and used in all tbe 
publications of the Department as the 
base terminology. However, in view of 
past growing technology heiDI incor-
porated in both Postal and Telecom-
munication Wings tbis terminology bas 
become insufficient and obsolete. The 
Committee therefore, recommends that , .. 
the terminology should be glven suffiCient 
scope and freedom to evolve. The terms 
evo:ved by the Ministry of Education and 
published in nak Tar Hindi Sbabdavali 
should be accepted as the base and for 
tbe transition period both English and 
Hindi terminology evolved so far should 
be used side by side. Where Hindi telmi· 
noloay is used its equivalent En,lish term 
should al80 be given in bracket, prefera-
bly in Roman Script. Enllish symbols, 
si80S and numerals etc. should be retained 
as such. Where technical and scientific 
terms are not availab~e in Dak Tar Hindi 
Shabdawali Bnllish technical and scien-
tific terms should be adopted. 

[E""Il.th) 

Foreign eellaboratloo In ... nufM'tdJ'e or 
CORlII1IIer lie., 

3894. SHRI RAM DHAN : Win the 
Minister or INDUSTRY be pleased to 
state : 

(a) whether it is a fact that the number 
of forei,n collaborations in the manufac-

turc of consumer items has been steadily 
increasin. since ,1980 ; aDd 

(b) If 80. the details thereof 1 

THE MINISTBR OF STATE IN THB 
DEPARTMENT OF INDUSTRJ,AL 
DEVELOPMENT (SHRI M. 
ARUNACHALAM) : (a) Government's 
policy reaardio8 import of tecbnoJov is 
selective.. Import of technoloay is per-
mitted in sopbisticated and blah priority 
arels, in export-oriented Or import substi-
tution manufacturln&, or for enablio. indi .. 
8Onous industry to update existing tecbno-
JOIY in India to meet effectively chan&ing 
consumer prefences and/or become compe-
titive in the export market. 

(b) The details of tbe forei,n collabo-
rations approved viz., name of the foreian 
firm, item of manUfacture, nature of 
collaboration, etc. ~ are published by the 
Indian Investment Centre as a supplement 
to their monthly news letter. Copies of 
tbis publication are sent to Parliament 
Library reaularly. 

Training ProaraDlIDe on EBerlY Audit 

3895. SHRI E. A YY APU REDDY: 
Will tbe Miuister of ENERGY be pleased 
to state: 

(a) whether the Industrial Development 
Bank of India 'oraaniscd a five day train .. 
ina prolramme on Eoeray Audit in July, 
1986. : 

(b) the steps taken by the Union 
Government to train the industrial ulen 
to evolve a system for efficient utilization 
of energy resources aod for instal lin, 
eoerlY efficient methods in tecbnololY; 
and 

(c) the incentives, if any, .iven to 
industrial user. to assist tbem towards 
installation of renewable cnerlY system ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE 
MINISTR Y OF PBTROLEUM AND 
NATURAL GAS (SHRI~ATI SUSHILA 
ltOHTAGI): <a> Yes .. Sir. The Ipdu. 

strial Development Bank of India 



ora,oiled a five day proaramme on ooerlY 
conserv'ation In July, 1986 for trainioa a 
task force of enaineers ftom technical 
coalultaoCY orpni •. tioftl. 

(\t) To train and IBid, the iDduatrial 
users in ef.6cient utili8e tion of ~enoJ'IY 
resources, lCminar." workshops and 
trainiftl prOirammes etc. are or,aoised by 
various aaeocies luch as tbe Natioaal 
Productivity Council, the Petroleum 
Conservation Research Association, the 
Industrial Development Bank of Indian 
and the Industrial Credit & Invest. 
ment Corporation of Jodi.. )n addition, 
brochures and booklets have also 
been brouaht out describing specific 
energy conscrvation measures for indu-
strial users. Preliminary energy audits 
have also been carried out in various 
industrial units to senerate awareness 
about the energy consumption pattern and 
identify the equipment and processes 
which need modifications to make them 
energy efficient. 

(c) The incentives liven to industrial 
users to assist tbem towards installation 
of new and renewable eBerlY systems 
include various tax concessions; subsidies, 
soft term loans by financial institutions 
and deJicensinl of equipment etc. 

Employing Fonlan Persomel on Support 
Veue\ "SalDudr. Surakhau 

3896. SHRI E. AYYAPU REDDY: 
Will the Minister of PETROLBUM AND 
NATURAL GAS be pleased to state: 

(a) whether Oil & Natural Gas Com-
mission is insistina on employment of 
foreian personnel -on its multi-purpose 
support vessel Samudra Sucaksha at ten 
times more than the remuneratio~ of 
equally competent Indian personnel : 

(b) whether payment to tbese foreign 
personnel bas to be made in toreian 
excbaaae and free of taxes ; and 

(c) whether a new contract with the 
foreiao personnel will be .f,Ded after the 
expiry of the .present asslanment 1 

THE MINISTBIl OF STATE IN THE 
DEPAR.TMBNT OF POWER. AND 
MINISTER. OF STATB IN THE 

MINISTR.Y OF PETROLBUM AND 
NATURAL GAS (SHRl'MATJ 
SUSHILA ROHTAGO: (a) No Sir .. 

(b) and (c). Docs Dot arise. 

A.if Pollution Measures Around Talc., 
TIlermal Power Plaut fa Or'" 

3897. SHRIMATI JAVANT! 
PA TNAJK: WiU tbe Minister of 
ENERGY be p~sed to state: 

(a) whether any plantation prolramme 
has been undertaken around the TaJcber 
Thermal Power Plant areas in Orissa to 
check pollution ; and 

(b) what other anti-pollution measures 
have been taken in the area! affectod by 
the pollution caused by Talcher Thermal 
Power Plan t ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE MINI· 
STRY OF PETROLEUM AND NATU-
RAL GAS (SHRIMATI SUSHlLA 
ROHTAGI): <a) and (b). The infor" 
mation is being conected bnd wiU be laid 
on the Table of the House. 

(TranJlalionl 

Postal Sta-Id found _fulng frOID Bos. 

3898. SHRI KALI PRASAD PANDEY: 
Will the Minister of COMMUNI· 
CATIONS be pleased to state : 

<a> whether three boxes containiDJ 
postage stamps worth about Rs. 8,57.000 
were sent to Azamsarh from Nasik by 
294 Down Train OD 28 June, which rea .. 
cbed Azamgarh on 8 July, but stamps were 
missioa from the boxes ; 

(b) the action taken so rar in conne-
ction with Missing of postale stamps and 
also tbe action taken so far against the 
persons found luilty therefor; and 

(c) whether Government have takoD 
any action to check such incidents of 
theft ~ 

THE MINISTER OF STATE OF nIB 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) 



AUGust i2, 1688 

This relates to State Treasury aod bas no 
concern with the Department of Posts. 

(b) Does not arise. 

(c) Does Dot arise. 

(Engluh] 

J)evelopmeat of TeIeeollUll_lcatioD 
system ID Phulbaat Distriet, 

Oris. 

3899. SHRI RADHAKANTA DIGAL : 
Will the Mjnister of COMMUNI-
CATIONS be ple~sed to state ; 

(8) tbe programmes envisaged for 
development of telecommunjcation system 
in Phulbani district, Orissa; and 

(b) whether there is any proposal to 
provide S.T.D. facilities in the district 
headquarters of Pbulbani 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MI~HA): (8) 
Automatisation of Pbulbani manual 
exchange, opening of new exchange, Loo, 
distance public call offices. and installation 
of Satellite eartb station are some of the 
plans eovisaaed for the development of 
TeJecommunication system in Phulbani 
District. 

(b) Yes, Sir. 

Prices or Soda Asb 

3900. SHRIMATI PATEL RAMABEN 
RAMJIBIIAI MAVANI: Win tbe 
Minister of INI)USTR Y be pie:lscd to 
state : 

(a) whether it is a fact that tbe prices 
of soda ash are loin a up day.by-day ; 

(b) the prices durin. 1984, 1985 and 
1986 and at what rate the same are being 
increased ; and 

(c) the main recommendations of the 
report of Standiol Oroup On soda ash 
appointed by Government and how It has 
been implemented? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PE'raO-CHEMICALS (SHRI R..K 
JAICHANDRA SINGH): (8) aDd (b). 
There is no statutory control on tbe prices 
of soda asb. However, as per available 
information the prices of Soda Ash 
(Liab t) of different manufacturers. exclu-
sive of excise duty and sales tax, as on 
1-4-1984, )-4-1985 and 1-4·1986 r8Daed 
betwccn Rs. 2175-2245; Rs. 2324-2994; 
Ra. 2504 .. 2993 per tonne. The retail prices 
of soda ash have. however. been sbowing 
a dec] ioins treod since import has been 
permitted with reduced customs duty. 

(c) The Sub-Committee on pricinl 
appointed by the Hjab-Powered Com-
mlttee on Soda Asb bas submitted its 
report wherein it has. 1,,'er-aJia. recom-
mended that to stabilise internal price, it 
is necessary to continue with imports as 
JODI as the ind ilenous production does 
not match the demand and import tariff 
should be calibrated io such a manner 
that the landed price more or less matches 
the exist ina indiacnous price. 

Espaollo. of RaJcbur TIle ...... Po,,'er 
plaat In Ka .... Caka 

3901. SHRI SRIKf\NTA l)ATTA 
NARASIMAHARAJA WADIYAR: Will 
the Minister of ENERG Y be pleased to 
state : 

(a) whether Government propose to 
enchance tbe capacity of the Raicbur 
Thermal Power Plan t in Kamataka ; 

(b) If so, the estimated cost of tbe 
programme; 

(c) the Contra I assistance sanctioned 
therefore ; 

(d) whether Government propose to 
seek Japanese aid to implement tbe 
programme ; and 

(e) the steps taken to enhance tbe 
capacity l)f the plant 'l 

TI-lE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE MINIS-
TRY OF PETR.OLEUM AND NATURAL 
GAS ~SHRIMATI SUSHI LA ROHTAOl); 
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(a) to (e). The Karnataka Power 
Corporat ion Ltd. .bave proposed to 
further enhance the capacity of the 
Raichu.r Thermal Power Station by instal-
lation of the 4th unit of 210 MW at an 
estimated cost of Ra. 22S.10 crorcs. The 
propolal CaD be considered by the Central 
Blectricity Authority for tecbno-economic 
clearance only after the associated trans-
mission system bas been tied up and the 
availability of coal is established. Central 
assistancc is provided to the States in tbe 
form of loans and block Irants and is Dot 
related to any specific project. There is no 
proposal at present, to seek Japanese aid 
for the proposed extension prOlramme. 

Settiog up or Siaar.yatbl tail race Hydro 
Electrical project la Karnataka 

3902. SHRI SRIKANTA DAITA 
NARASIMAHARAJA WADIYAR : Will 
the Minister of ENERGY be pleased to 
state : 

(a) whether Government propose to set 
up Sharavathi Tail Race J-{ydro-Electric 
Project in Kamataka with Japanese aid; 

(b) jf so, the likely iostalJed capacity 
of the project ; 

(c) the estimated cost of the project; 
and 

(d) the steps taken to execute the 
project early 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM ANI> 
NATURAL GAS (SHRIMATI SUSHILA 
ROHTAGI): <8> to (d). The Sharav~thi 
Tail Race Hydro-eJectric Project (240 
MW) in Karnataka, estimated to cost 
Rs. 184 crOles, is yet to be cleared from 
environmcnta 1 ~'nd forest anlles. The 
scheme would be considered for imple-
mentation after the..~ clearances and 
sunction by the PlaDoioa Commission. 

SeHln1 up of Separate Telecom.uDketloDS 
Network for Busl.e .. Community 

3903. SHRI MULLAPPALLY 
RAMACHANDRAN: 

SHRl VUAY N. PATIL : 

WUI the Minister of COMMUNI-
CATIONS be pleased to state : 

(4) whether there is aoy proposal for 
settina up a separate te!ecommunicatioDS 
nctwork exclusively for thc business 
community; 

(b) if so, the details of the proposal: 

(c) whether ROY assessment has been 
nlade of the expenditure involved and if 
80, the details thereof; and 

(d) whether the project will be set up 
by the department or by a separate cor-
poration or the private sector? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) 
to (d). An inter-departmental Workinl 
Group has been set up to examine the 
feasibility of providing a very reliable 
telecommunication network for the 
business and industria I users. The 
seport of this Committee is yet to be 
finalised aDd, therefor, a~ this stage the 
other parts of the question cannot be 
answered. 

(Tran.Jlatlon] 

Cases of MalpracUca in Ceatral 
Telegraph Office, New Deihl 

3904. SHRJ AKHTAR HASAN : Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether sonle cases of malpractices 
have come to light in the Central Tele-
graph Office, New Delhi during May .. 
June, 1986 ; 

(b) if so, the details thereof; .lnd 

(c) the action taken against the guilty? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MJRDHA): (a> 
Yes. Sir. 

(b) aad (c). IDvestiaations are in pro .. 
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..... : and information wlU be laid on tbe 
table of the House. 

0,.. ... of petrol/DIeMI PD.,' 10 
Mazarfarnall8.' Dfltrld, Uttar 

Prdesla 

390'. SHR.I AKHTAR HASAN: Will 
the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

<a> tbe number of petrol/diesel outlets 
opened in Muzaffarnaaar District, Utu\ r 
Pradesh in J 984-85. and J98S-86 with 
names of their location ; 

(b) tbe number of outlets proposed to 
be opened in the district durin. the 
current year with names of selected 
places; and 

(c) whetber applications have been 
invited for the selected places? 

THE MINISTER OF STATE IN THE 
DEPAR.TMENT OF POWER AND 
MINISTER OF STATE IN THE MINIS-
TRY OF PETROLEUM AND NATU-
RAL GAS (SHRlMATl SUSHILA 
R.OHTAOI): <a) One retail outlet 
(Petrol/diesel) de.alersbip bas been com ... 
mi .. ioned at Lisadh in March, 1986. 

(b) and (c). Applications have been 
invited for the retail outlet proposed at 
Mirzatola. Subject to completion of 
selection and other formalit ie'S. t be outlet 
is likely to be commissioned during 
1986-87 or 1987-88. 

Ineeatives for Settlog up Agro-based 
locJustries ID Punjab 

3906. SaRI BALWANT SING}-{ 
RAMOOWALA : Will tbe Minister of 
INDUSTRY be pleased to state: 

(a) wbether Government are consi .. 
dering any scheme to provide incentive to 
persons for settin. up a.ro-based indus .. 
tries in Punjab; and 

(b) if so,' the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 

DEVELOPMENT (SURI M. ARUNA • 
CHALAM). : <a) and (b). Severa. ineen .. 
dves anq concessions includin. fiscal aQd 
financial are extented to en·troprooeurs for 
seUiDl up of indus # ric. in· the identified 
ia4ustrially backward diauicu/arou in .. 
cludiq Punjab under the SptlCiaJ Central 
Schemes. These include Central Invest-
ment Subsidy, concessional finance from 
term Jcadin. institutions, iofrast rue t ural 
development etc. 

(Engli~h) 

New Project propolAla by OpeL aad 
HPCL 

3907. DR. A.K. PATEL: Will the 
Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

Ca) whetber it ia a fact that despite the 
constraints of resources and substantia1 
time and cost over .. runs even for OD-
going and already a pproved projects. 
Government Bhat at Petroleum Corpo-
ration Limited and Hindustan Petroleum 
Corporation Limited are still en,sled in 
lettin, more project proposals prepared: 
and 

(bl if so, the reasons therefor 7 

THE MINISTER. OF STATE IN THE 
DEPARTMENT OF POWER AND MINI-
STER OF STATE IN THE MINISTRY 
OF PETROLEUM AND NATURAL GAS 
(SllRIMATl SUSHILA ROHTAO)) : (a) 
aDd (b). Oil Companies iocludin. Bharat 
Petroleum Corporation Limited aDd 
Hiodustan Petroleum Corporation Limited 
generally keep projects prepared for their 
future arowth and the essential require-
ments of the country as a necessary 
activity. Projects are, bowever, taken up 

, for execution only when adequate re-
sources are identifiod. 

SariD Committee Report 

3908. DR. SUDHIR ROY : 
SHRI PURNA CHANDRA 

MALIK: 

Will the Minister of COMMUNI. 
CATIONS be pleased to state: 



<a> whether Sarin Committee has sub-
mitted 'irs report rOiarding the reorgani-
sation of tbe telecommunication service ; 

(c)' whetner the Committee invited the 
views of the general public and customers 
employees etc: and if so. 'whether the 
views so receiveJ were considered by the 
Committ~ ; and 

(c) the recommendations made by the 
Committee '1 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNI-
CATIONS (S}IRI RAM NIWAS 
MfRDHA): (a) Yes, Sir. 

(b) The committee bad elicited views 
on the functioning of P & T services from 
Departmental officers, major users 
(Ministries of Government of India, Apex 
bodies of tr.lde, -conlolerce and Industries 
etc.) Union Associations and considered 
their v jews. 

(c) The committee made 437 recom-
mendations covering almost entire range 
of the Telecommunication Service. The 
report of the Committee including the 
recommendations is available in the 
Parliament Librnry. 

Food Manufacturing Industry 

3909. SHRI RANJITSINGH 
GAEKWAD: Will the Minister of 
INDUSTRY be pleased to state: 

(8) whether Government propose to 
introduce severa') liberalisation measures 
for different segments of the proposed 
food-manufacturing industry with a view 
to boost its growth ; 

(b) if so, whether there is a proposaJ 
for t~kiDg the bread and biscuit industry 
of the list reserved for exclusive produ. 
ction in the small scale sector; and 

(c) if so, tbe reasons thereof? 

THB MINISTER OF STATE IN TJIE 
DEPARTMENT OF INnUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALA~) : (a) ~anuract~re of caon~d 

fruit and vegetable products, protein and 
processed foods, vegetable based weaning 
food, marine products and cattle feed 
have been deficensed since March 1985. 
Roller Flour Milling Industry has also 
been delicensed since July 1986. The 
delicensing, however, is not applicable to 
MR TP /FERA com pan ies and is also 
subject to ]ocaHonaJ considerations. 

(b) and (c).' Snggestions ,have been 
made for remo_val of bread and biscuit 
industry from the list of items reserved . 
for exclusive product jon in the small 
scale sector. Government have not taken 
any decision in the matter. 

Underground Coal Gasfffration projert 
at Mehsana 

3910. SHRI RANJIT . SINGH 
GAEK,WAD: Wjll the Minister of 
PETROLEUM AND NATURAL GAS 
be pleased to state : 

(a) Whether the Oil & Natural Gas 
Commission has, during the oil expJo-
ration, discovered large co;)1 derosits in 
Sobhason and Kalol areas at Mehsana in 
North Gujarat ; 

(b) whether the Oil & N~ltural Gas 
Commission has final ;se,l a teachnical 
study for launching underground coal 
gesification project at Mehs(~na~ by which 
raw gas produced can be lIsed as fuel gas 
or feedstock for Jiqll id fw"'ls; and 

(c) if so, when the pilot project is 
likely to be launched and details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE 
MINISTRY OF PETROLE~M AND 
NATURAL GAS (SHRIMATI SUSHILA 
ROHTAGI) ; (a) Yes. Sir. 

(b) and (c). On the basis of preli-
min nry technical study. ONGC propose 
to undertake an underground coal g.uifi-
cation pilot project in Mehsana at an 
estimated cost of about Rs. {).6 crores. 
An information well has alrendy been 
spudd~d for this purpose. 
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l.t ... tIoaal S.T .D. Sentee from Baroda 

3911. SHRI RANJIT SINOH GAEK-
WAD: Will the Minister of COMMUNI-
CATIONS be pleased to state: 

fa) whether Baroda in Qujatat is likely 
to be connected to U.S.A. aDd UK by 
S.T.D. Service: and 

(b) if 10, the date from which S. T.D. 
to tbese countries will start functioning? 

TIlE MINISTER O.F STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SUR.I RAM NIWAS MIRDH~: <a> Yes, 
Sir. . 

(b) 'fbe work bas a 1 ready commenced 
and STD service to f oreigo countries 
(iDcludiol U.K. and USA) is likc:ly to 
start functioniog by Marcb, 1987. 

Shortalle of Soda As .. 

!912. SHRI RANJIT SINGH 
OAEKWAD: 

SHRIMATI PA'rEL RAMABEN 
RAMJIBHAI MAVANJ : 

Will the Minister of lNO USTR Y be 
pleased to sta te : 

(a) whether there is a shortage of indi-
,enous soda al h ; 

(b) if so, the sap between tbe indige-
nous production and the demand; 

(c) whether there is a bike in prices of 
indJle~ous soda ash ; 

Cd) if 80, the steps proposed to be 
taken to maintain a check on prices of 
indiaeoous soda ash; and 

(e) the annual imports of soda ash? 

THE MINISTER OF STATE IN nlE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R.K 
JAICHANDRA SINGH) : (a) Yes, Sir. 

(b) For 1986·87. the sap between the 
indiaeDous production and demand b3g 
~~ eSffm~ted at at?out J ,40~OOO ~T., 

(c) af\CJ (d). In tho current year.lOme 
manuracture·rs bave mara1nally· Increased 
ex. .. factoty prices cl.imioa rise in coat of 
some inputs. However, the retail prices 
in the country have declined due to im-
ports of soda ash resultina in adequate 
avnilabi Iify. 

(e) To the ext~Dt informatioD is availa-
ble. l,he quantiTy of soda ash reJiatered for 
imports with the DOTD aplnst contracts 
during J984 .. 85 and 1985·86 is as follows : 

)984-85 

1985-86 
, .• 

72,390 MT. 

2,01,501 MT. 

Forelga CollaboraUoa polky for 
. Footwear Iadustry 

3913. SHRI ANAND SINGH: 
SHRI RAJMANGAL PANDE : 
SHRI BHISHMA DEO DUBE : 

Will the Minister of INDUSTRY 'be 
pleased to state: 

(8) the foreign collaboration proposals 
given by InlUan Companies durin, the last 
one year; 

(b) whether these proposals were rejec-
ted; 

(c) if so, on what grounds; and 

(d) whether Government have laid 
down any policy reaardiol foreilD colla-
bora tion in footwear industry '1 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. 
ARUNACHALAM) : (a) Eiaht proposals 
for fore ian collaboration for the manufac-
ture of footwear and compoDODts had 
been received durio. 1985 and 1986. 

(b) and (c). Two of these proposals 
were rejected on tbe followlna arounds :-

(1) the details of tbe know-bow of 
technololY aDd the stat", of tbo 
collaborators bad . Dot boop indi .. 
"ttd i # 



(11) ,·the ''''.ms 'involved were oD the 
hlah aide baviD8 reaard to the 
item of manufacture. 

(d) AcconIinl to tho prevafliol policy. 
fore.ian collaboratioD ~n leather footwear 
fDdustzy. both financial. and technical, is 
permi8llble subject to tbe condition tbat 
nOll-resideDt equity does not exceed 40% >C. 
of the .,aid ... up and ,subscribed capitaf of 
the Indian Company. 

(TNmslalions) 

Setting up of Power Houses In Blbar 

3914. SHRI KALI PRASAD PANDEY: 
Will the Minister of ENERGY be pleased 
to stale: 

<a> whether Government propose to. set 
up several larac·scalc power houses in 
Bihar durin. 1986-87 and 1987-88 • 

(b) if 80, the Dames of the places .where 
power houses will be set up during this 
period and tbe cap:lcity of each power 
bouse and the population likely to be 
covered by tbem ; 

(c) whether assistance would be taken 
from the World Bank or any other foreign 
countries for this purpose; a~d 

(d) if so. the details thereof and if not, 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
DE.PARTMENT Of POWER AND 
MINISTER OF STATE IN THE MINIS-
TRY OF PETROLEUM AND NATURAL 
GAS (SHRIMATI SUSHILA ROHTAGI): 
(a) No, Sir. However, two units each 
of 210 MW capacity are under execution 
in B ibar at Bokaro cB' Thormal "Power 
Station by Damodar Valley Corporation 
aDd tbese are expected to be comrpissioncd 
iD 1987 .. 88. 

_( b) to Cd). Do not a rise. 

lElVli.s/r) 

latJtaeaouI production of Optical fibre 
3915. SHRJ PRATAP BHANU 

SHARMA! Will the Minister of INDUS-
Til Y be pleased to atate : 

(8) whether Government have liVeD 
clearance to indiaenous production of 
optical fibre cabJea ; 

1 
(b) whether the colnpany to manufac-

ture optical fibre cables is in pubUc soctor 
or private sector ; 

(c) whether any foreiaD collaboration 
has been approved for technology tr .. lDsfer 
in this regard; and 

(d) if so, the details thereof ? 

THB MINISTER OF STATE IN THE 
DEPARTME~T OF PUBLIC ENTER. 
PRISES (PROF. K.K. TEWARY): (a) 
Yes, Sir. 

(b) It is in public sector. 

(c) NOt Sir. 

(d) Does nOl arise. 

ProJect to Produce Energy from Tide in Sea 

3916. SHRI CHINTAMANI lENA: 
SHRI ~OHANBHAI PATEL: 

Will the MInister of ENERGY be 
pleased to state: 

(a) whether the Government have taken 
up a project near A,thar Bank; near Para-
deep Port in Orissa to produce energy 
f ron} tide in the sea ; 

(b) if so, tbe details thereof; 

(c) whether this is the first one of its 
kind in tbe country; 

(d) if not, other types of works taken 
up earlier and the result thereof; 

(e). the financial aspects of the project 
at Athar Banki in Orissa, the expected 
production of enerlY and the time by 
when the work is Hkely to be completed; 

(f) whether the production of coersy 
froDl this project will be leiS constJjer 
than that of others; . 

(a) if 80, tbe details thereof; 



(h) whether this project will be best 
one of its kind in the country ; and 

(i) if so, the details thereof ? 

THB MINISTER OF STATE IN THB 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE MINIS-
TRY OF' PETROLEUM ANI) NATU-
RAL GAS (SHRIMATJ SUSHILA 
ROHTAGI) : (4\) The Central Government 
has Dot taken up/sponsored and tidal 
energy project near Atbar Banki in Orissa: 
oor has any proposal been received in this 
regard. 

(b) Does not arise. 

(c) and (d). No tidal power blls so far 
been developed in India. However, one 
tidal power project is under investig<ltion 
in the Gulf of Kutch in Gujar~lt and 
another mini tidal" is being projected in 
Balasore District by the Deptt. of Non-
Conventional Energy Sources. 

(e) to (i). Do nol arise. 

Protection of Interest of Shareholders 

3917. SHRI. S4 JAIPAL REDDY: 
Will the Minister of INDUSTRY be 
pleased to state : 

(a) whether it is a fact that there are 
more than 20,000 defunct companies ; 
and 

- (b) if so. steps proposed for protecting 
the interest of shareholders and creditors 
of these companies '! 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) ! (a) No statistics are main· 
tained by the Department of Company 
Affairs in 'respect of the number of defuDct 
companies in the country. . 

(b) The provisions of the Conlpanies 
Act, 1956 which protect the interest of 
shareholders and creditors of tbe compa-
nies apply equally to defunct companies 
which have not· bee~ .truet ott the r«Wiater. 

RBI.t ... , on I.pod of fore .... techoolo., 

3918. -SHRI N. VENKATA RATNAM: 
Will tbe Minister of INDUSTRY be 
pleased to state ; 

. (a) whether Reserve Bank of India 
made a study on the ·Import of ForciaD 
Technoloay' recently; < 

(b) if so, its findinls in reaard thereto; 
and 

(c) the foreisn exchange involved there-
in ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA. 
CIIALAM) : (8) and (b). The Reserve 
Bank of InJja have conducted a survey of 
'Foreign Collaboration in Indian Industry' 
covering tbe period 1977 .. 78 to 1980-81. A 
statement showinl its important findings is 
given below. 

(c) The total amount of remittances, 
compromising royalties and technical fees, 
under foreign collaboration agleeruents, 
dUring the period 1977-78 to 1980 .. 81, as 
per the study referred in answer to parlS 
(a) and (b) above is Rs. 283.12 crores. 

Statement 

(a) and (b). The Fourth Survey of 
'Foreigo Collaboration in Indian Industry' 
covcrins the period 1977-78 to 1980 .. 81, 
conducted by the Reserve Bank of India. 
revealed tbat 249 forcian collaboration 
proposals submitted by 223 companies 
became' infructuoua on one count or the 
other. As a proportion of effective aarco-
ments (numbering 580) covered in the 
survey, the infructuous proposals formed 
43 per cent. This proportion, howevor. 
has to be viewed in tbe light of responso 
received by the Reserve Bank of India in 
connection with the survey from tbe 
parties addressed. 

The main reasons for the failure of the 
collaboration proposals as rep~)lted by the 
Indian companies to the Survey were (i) 
tbe withdrawal of the foreian collaborator 
accountiDl for 44.6 per cent of the 
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infructuous p,roposals, (ij) Indian partner 
Dot beiDI interested in implementing the 
proposal for 39.8 per cent (iii). non ... 
approval by the Government and failure 
of tbe foreign coll'aborator to fulfil com-
mitments for 1 ~ .2 ~r cent and 4.4 per 
cent of the tolal irlfructuous proposals, 
respectvely. 

Sale of Shoes by Bata 

3919. Sl-lRi SURESH KURUP: Will 
the Minister of INDUSTRY be pleased to 
state : 

(a) whether it has COlue to the notice 
of the Government that Bata India Ltd., 
Calcutta purchases shoes and chappa}s 
from the open nl:irket and after stampjng 
them with Bata trade mark, markets thetu 
]oca]Jy and abroad; :lnu 

(b) if so, the action Government pro-
pose to take in this regard ? 

TJ-IE MINISTER OP STATE IN THE 
l)EPARTMENT ()P INI)USRTIAL 
DEVELOPMENT (SHH..1 M. 
AI~UNACHALAM) . ,,8) 'MIs. Data 
India Ltd. is a private sector finn' about 
whose day ~ to day cOfllmerdal activities 
the Governlncot is not expected to possess 
information. However, the Con1pany is 
known to ha V~ a partner-in-progress 
scheme under which it provides some 
small scale units with technical support 
and assists thenl in the nlanufacture ;'lnd 
oarketing of their products. 

(b) No action on tbe part of the 
Government appears to be called for in 
this regard. 

RepreseDtation from Colliery Mazdoor 
Sabba of India 

3920. DR. SUDalR ROY: Will ,the 
Minister of ENERGY be pJeaseq to state: 

(8) whether Government have received 
any representation dated 25th June, J9B6 
from Colliery Mazdoor Sabha of ,India 
(CITU) ; 

(b) if so, tbe cetails thereof; and 

(c) ~he steps takoo so far by Govern .. 
nlent on the said representation ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) Yes,8jr. 

(b) The CoU iery Mazdoor Sabha of 
India (CITU) n1ade a representation to 
Direcror General of Mines Safety OD 
25.6.86 cOlllplaining about a subsidence 
alleged to have. taken pJ(ice ut Damodar-
pur V Hlage adjacent to No. 1 Pit of Khas 
Kajora Colliery, endangering about 100 
houses in the area. 

(c) The nlaUer of subsidence taking 
place around Pit Nos. I & 2 of Khas 
Kajora Colliery was inquired into by the 
pfficers of l he InternaJ Safety Orgdni-
sationaI of EeL and it was found th<Jt no 
subsidence had taken place as reported : 
instead a POI tion of the shaft walling -of a 
closed and abandoned old P~t No. 1 had 
recently colbpscd. It had in no W~lY 

endangered any inhabitant. 

STATEMENT CORRECTING REPLY 
TO UNSTARRED QUESTION 
NO. 647 l)ATED 22 .. 7-86 RE : 

SETTING UP OF MOBILE 
·COURTS 

TlIE MINISTER OF STATE IN -THE 
MINJSTRY OF LAW AND JUSTICE 
(SHRI l-1.R. BllARDWAJ) ; In Pure-! 
of the reply to part (a) of the Lok 
Sabha Unstarred Question No. 647 for the 
22nd July 1986 by Shri Banwari Lal 
l'urohit and Salt. N.P. Jansi Lakshmi, it 
was started "There is no such proposal 
under consideration of the Government." 
Likewise in reply to Parts (b) nnd (c) of 
the said question it was stated uDoes not 
arise." 

2. An error has crept in due to an 
oversight. The correct position in regard 
to the afores~1 ill question, however, is as 
follows :-

(a) A Resolution sU8sestio, a scheme 
for setting up Mobile Courts as an alter-
native dispute resolution mechanism wu 




